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BEFORE THE NATIONAL GREEN TRIBUNAL SOURTHERN ZONE AT CHENNAI
0.A.NO.227 OF 2025

T.Desappan, S/o Thangavel,

No.13, 2™ street, Ramamoorthy Nagar,

Ennore, Kattivakkam, Tiruvallur,

‘Tamil Nadu — 600 057 : Applicant

1. The Union of India,
Rep by its Secretary to Government,
Ministry of Environment & Forest & Climate Change (MoEFCC),
Indra Paryavaran Bhavan, Jor Bagh, New Delhi.

2. North Chennai Thermal Power blllmn, m
Represented by its Chief Engin
Athipattu, Chennai, Thiravailur (Disrict) - 600 120

3. Tamil Nadu Power Generation Corporation Limited (TNPGCL),
Represented by its Managing Director,
7™ floor, NPKRR Maaligai,
‘Anna Salai, Chennai - 600 002.

4. The Tamil Nadu Pollution Control Board,
Represented by its Member Secretary,
No.76, Mount Salai, Guindy,

Chennai — 600 032.

5. Tae Tamil Nadu Coastal Zone
‘Management Authority.
Represented by its Member Secretary,
No.1, Jeenis Road, Panagal Building,
Ground floor, Saidapet, Chennai ~ 600 015. : Respondents

REPLY STATEMENT FILED ON BEHALF OF THE 2* & 3 RESPONDENT

1, M. SETHURAMAN, aged about 58 years, son of G. MURUGESAN, Chief Engincer, NCTPP
Stage I11, having office at Athipattu, Chennai 600 120, do solemnly affirm and state as follows:-

. Iam the Chief Enginecr/Elcctrical of Tamil Nadu Power Generation Corporation Limited
(TNPGCL), North Chennai Thermal Power Project (NCTPP) Stage-Ii, duly authorized
to file this Counter Affidavit on behalf of the 2* and 3"* Respondents herein, Chief
Engineer, North Chennai Thermal Power Station and Managing Director, TNPGCL and
am conversant with the fcts of the case from the available records and circumstances of

the present Original Application.




2. Itis submitted that the present application in O.A. No.227 of 2025 (SZ) has been filed by
the applicant herein under Section 14, read with 18(1) of the National Green Tribunal Act
2010 for the following reliefs:

a. To direct the 2nd and 3rd respondents 1o obiain fresh clearance under the EIA
Notification, 2006 and CRZ Notification, 2011, if they propose to convey ash via
pipelines and for establishment of ash pond and refrain from using the Stage I and
I ash pipelines and ash pond.

I

. To direct the 2nd and 3rd respondents to strictly comply with the ash management
plan in the EIA report dated May 2015 based on which EC and CRZ clearance was
obtained on 20.01.2016,

w

Itis submitted that I have read the contents of the above application and submit the true
and correct facts in response 1o the allegations and averments made by the Applicant in the
Original Application. I am filing this reply statement in my official capacity on behalf of
the 2 and 39 Respondent and reserve the right to file additional reply statement by
TNPGCL at a later stage.

4. Itis that at the outset, all th

denied as being false, vexatiou:

be put to strict proof of the same. The allegations which are not specifically denicd cannot
be taken as admission and all are denied except those that are specifically admitied herein.

»

T categorically submit that-
a. The Environmental Clearance (EC) and Coastal Regulation Zone (CRZ) clearances
issued on 08.03.2025 read with the recommendations of the sub-committee of the
EAC and the minutes of the EAC’s 18" and 19" mectings allows the 2* and 3!
Respondents to operationalize the Stage — III plant and uilize the ash pipelines of
f the

Stage — 11 plant as per the plan approved by

EAC, and also in case of emergencies.

The NCTPS Stage — Il plant is strictly complying with the applicable ash
management plan as approved by the MoEFCC, that was submitted with the
amendment proposal Ne: IA/TN/THE/475354/2024 along with an additional EIA

study, as referenced in the minutes of the 18" and 19" EAC meetings.

6. Itis submitted that the Tamil Nadu Electricity Board (TNEB) was constituted in July 1957
under Section 54 of the Electricity (Supply) Act, 1948 in the State of Tamil Nadu as a

vertically integrated utility entrusted with the functions of power generation, transmission

d distribution. Oy
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all villages and towns across the State. Subsequently, TNEB was restructured with effect
from 01112010 into TNEB Limited, Tamil Nadu Generation and Distribution
Corporation Limited (TANGEDCO) and Tamil Nadu Transmission Corporation Limited
(TANTRANSCO). Further, pursuant 10 G.0.(Ms.) No.6, Energy (B2) Department, dated
24.01.2024, TANGEDCO has been reorganized into Tamil Nadu Power Generation
Corporation Limited (TNPGCL), Tamil Nadu Power Distribution Corporation Limited
(TNPDCL) and Tamil Nadu Green Energy Corporation Limited (TNGECL)

Itis submitted that the North Chennai Thermal Power Project was conceived in 1989 as a
h i and financi f TNEB, these power
plants are executed in a phased manner utlizing the public exchequer. The Stage-1 power
plant of installed capacity of 3x210 MW is being operated from 1995 onwards and Stage-
1T power plant of installed capacity of 2 X 600MW is wer from 2014 onward:
inside the NCTPP Complex.

It is submitted that existing NCTPP Stage I and Stage I plants are situated within the
industrial land of NCTPP complex, which is enclosed within a pucca compound wall
constructed during 1990. The Chennai Metropolitan Development Authority (CMDA) has
also declared the subject complex s ‘industrial land’. The lands required for
‘accommodating all three stages of the NCTPP have already been acquired during the stage
of conception of the project and the Stage I project is conceived and developed in a
manner wherein the existing features of NCTPP Stage I and I arc used for generating

power.

Itis submitted that the NCTPP Stage-TIT project is now being established to offset the ever-
growing power demand of Tamil Nadu using the existing facilities of NCTPP complex
without acquisition of any other land from the public and 90% of work have been
completed, simultancously, trial operation of Stage-III plant was carried out and it has
reached Commercial Operation Date (COD). It pertinent to note that the Stage — 11l plant
is only an expansion and not a standalone project and hence, the infrastructure and
foreshore facilities shall be common for the NCTPS complex power plants.

It is submitted that EC and CRZ clearances for expansion by addition of 1X 800MW
(Stage-IlI), North Chennai Thermal Power Plant was obtained from the Ministry of
Environment, Forest and Climate Change (MOEFCC) vide Ref. No. J-13012/14/2012-
IAII(T) dated 20.01.2016, subject to various conditions. The clearances were accorded
under the provisions of EIA Notification dated September 14, 2006 and CRZ Notification,
2011, along with subsequent amendments. The validity of the EC and CRZ clearances were

7 years and § years respectively.

R/ ELECTRICAL
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11. It s submitted that the validity of the EC for Stage-III project was extended till 19.01.2024
due to the COVID-19 Pandemic since the period from 1/4/2020 to 31/03/2021 was ot
considered for the period of validity as per the substituted clause 9A provided in MoEFCC
notification, S.0.221 (E) dated 18/01/2021. The validity was further extended for three
more years, i.e., up 1o 19.012027 as per the MoEFCC Office Memorandum dated
13.12.2022.

2. It is submitted that the validity of the CRZ clearance was increased from five to seven
years, with provision to further extend the validity for another three years, vide MoEFCC
Notification S.0.1002(E) dated 06.03.2018 amending the 2011 CRZ Notification. The
validity of the CRZ was further extended vide MoEFCC Notification S.0. 2903(E) dated
03.07.2023 whereby the period from 1/4/2020 to 31/03/2021 was not considered for the
period of validity in light of the COVID-19 pandemic. Therefore, as on date, the CRZ
clearance stands extended till 19.01.2027.

3. It is submitted that the requisite “Consent to Establish” (CTE) under the Water Act, 1974
and Air Act, 1981 were obtained on 13.042017 with validity up to 12.04.2024.
Subscquently, TNPGCL applied for extension of CTE under both acts on 18.09.2024 and
the validity was extended €l 19.01.2027 vide Consent Order No.2403159001562 and
N0.2403259001565 dated 05.11.2024.

4.1t is submitted that the EC clearly indicates that the clearance was granted for “expansion
by addition of 1x800 MW" since the NCTPP Stage — 11l plantis conceived and developed
{0 generate power using the existing faclities of NCTPP Stage-1 and II, including the
foreshore facilities such as ash dyke of NCTPP. “Therefore, the subsisting EC and CRZ.
clearances are applicable for the entire NCTPS complex and the foreshore facilites that
are part and parcel of the plant, essential for ts functioning and does ot warrant any fiesh
clearances under EIA Notification, 2005 and CRZ Notification, 2011

15, It s submitted that the EC and CRZ clearance, inter alia, explicitly record the following —
a Land required for the proposed expansion is 190 acres which is located inside the
NCTPS complex and enire land is in possession of TANGEDCO.

State Level Coastal Zone Management Authority (SCZMA) has recommended
clearance for foreshore facilities in its meeting dated 19.05.2015

Plant will be run on imported coal requirement of 2.09 MTPA which will be
sourced through MMTC New Delhi

16 1t is submitted that the only applicable conditions pertaining to ash disposal related to

NCTPP Stage ~ 111 are summarised as follows — 4
o ; 6’ 9

ER / ELECTRICAL
i
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a. Fly ash and bottom ash would be collected and stored in silos and supplied to
cement/brick industries or sold through e-auction.

The power plant shall endeavour to enter into MoUs with NHAI, Associations of
cement industries and municipal authorities for ensuring full ash utilization. MoU
was executed with M/s Dalmia Cements (Bharat) Ltd for off take of fly ash from
the NCTPP Stage Il plant.

The utilization of ash shall be done in a phased manner. The EC permits a gradual

increase in ash disposal/ut

tion, allowing for the disposal of ash in the initial
four years of operation as follows: 50% in the first year, 75% in the second year,
90% in the third year, and 100% thereafter.

17. It s submitted that in the EIA report and the SCZMA meeting held on 19.05.2015, based
onwhich the recommendation for EC and CRZ clearance was proposed, TANGEDCO has
categorically informed that there would be o ash disposal in seariver and 100% ofdry fly
ash collection would be in silos and dry bottom ash would be disposed through the dry
bottom ash handling system. It was further submitted that only in case of emergencies,
bottom ash would be disposed in the ash dyke of NCTPS.

18. It s submitted that pursuant to O.A. No. 122 of 2021 and suo-motu case O.A. No. 162 of
2021 initiated by this Hon'ble Tribunal based on a news item published in the Times of

India newspaper titled “Another Pipeline leak at Ennore Power Plant”, this Hon'ble

Tribunal constituted a Joint Committee for inspection of the NCTPP Complex vide order
dated 07.06.2021. The Joint Committee afier inspection of NCTPP complex, submitted its
report on 23.09.2021 and October 2021, and has recommended that TANGEDCO shall
resume the activities pertaining to NCTPP Stage-IIl and Ennore SEZ power plants within
the CRZ area in
‘an amendment to the existing CRZ clearance from MoEFCC.

. Buckingham ly after obtaining

19, It is submitted that this Hon'ble Tribunal vide its judgment in O.A No. 122 of 2021 and
O.A. No. 162 0f 2021 dated 31.01.2022 directed that TANGEDCO cannot proceed further
with construction of pipelines for the Stage- ] plant by way of a mere amendment to the
existing EC and CRZ clearances dated 20.01.2016 without geting fresh permission from
authorities. Additionally, this Hon'ble Tribunal imposed an environmental compensation
cost of Rs.50 Lakhs and the same has been paid by the 2* Respondent on 28.03.2022.

20,1t is submitted that based on the above judgement and the recommendations of the Joint
Committee appointed by this Hon'ble Tribunal, an  application (No:
TA/TN/T 23 - hereinaft i 29.08.2023

seeking amendment to the existing EC and CRZ clearance was filed ‘with MoEFCC for
(3 g

» "




construction and laying of ash slurry pipelines for NCTPP Stage-Il project. The SCZMA
recommended the above proposal and the Expert Appraisal Committee (EAC) on Thermal
Projects considered the same in its 2™ meeting held on 31.10.2023 to 01 11.2023 wherein
the amendment proposal was deferred and recommended for site visit by a sub-committce
of the EAC.

21. Itis submitted that a sub- fthe EAC constituted for inspection for laying of ash
slurry and recovery pipelines visited the NCTPS complex on 13.03.2024 and 14.03.2024.
b- alia, ign of ash slurry

piplne coridor for Stag - plant and also an adequacy report on the carrying capacity

tage | and Stage I1 i
ash disposal of Stage — 111 plant is proposed. More importantly, the sub-committee also
recommended to explore the feasibility of using the existing ash slurry pipelines of Stage
1 and Stage 11 plants for the proposed Stage III plant and prepare a report regarding the

same.

22,1t is submitted that the recommendations of the sub-committee were considered by the
EAC during the 1% EAC meeting held on 27.06.2024 to 28.06.2024 which discussed
TANGEDCO's amendment proposal (No: IA/TN/THE/475354/2024 — hercinafier the
second amendment proposal) submitted on 14.06.2024. This amendment proposal

primarily sought a chang 1 d coal to use of ried

coal in equal proportion in compliance of MOEFCC O.M. dated 06.12:2023, and the same
s granted by the EAC subjeet to fulfilment of additional conditions preseribed thercin.

23.1t is submitted that thereafter, the EAC in its 18" meeting held on 24.01.2025 again
recommended the proposal for amendment (second amendment proposal) for change of
coal source subject to following additional conditions —
a. Withdrawal of proposal in A/TN/THE/442379/2023 (first amendment prop.)
b, Compliance with all the directions passed by the Hon’ble NGT vide its judgment
dated 05.07.2022 in O.A No.8 of 2016, filed by one Mr. R. Ravivarman (died).

24. It is submitted that this Honble Tribunal vide judgement dated 05.07.2022 in O.A No.8 of

2016 issued the following substantive directions gua the present ])IOJDC 3

a. Tocarry on acti dy with posed in EC

and consent granted by the State Pollution Control Board (SPCB)-
b. hslurry carrying pi inim leaks by taking

necessary precautions and preparing mechanisms for leak detection accordingly.
c. Topay by the SPCB i viz,0.A.
No. 122 of 2021 and O.A No. 162 0f 2021. dated 05.07.2022 in O.A No.8 of 2016
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25. 1t is submitted that all previously reported leakages in Stage-1 and Stage-I1 pipelines have
been permanently rectified by replacement of old pipelines with new pipelines and fixing
of leakages. As on date,there is no unauthorized discharge of ash slurry, and no deviation
from the approved ash management plan. The present system ensures environmental
safeguards, minimizes impact on CRZ areas and balances the imperative of uninterrupted
power generation with environmental protection. Furthermore, the compensation cost of
Rs.50 Lakhs imposed by this Hon'ble Tribunal in O.A No. 162 of 2021 and connected
‘matters has been paid by the 2" Respondent on 28.03.2022. Therefore, all pre-requisite
conditions for operationalising the Stage — Il power plant have been satisfied and NCTPS
is in strict compliance with EC, CRZ clearance and CTE.

26.1t is submitted that the EAC in its 18" meeting held on 24.01.2025 recorded that the
Committce has deliberated on the additional information regarding the ash handling and
disposal plans submitted by the TANGEDCO s mandated by the EAC and MoEFCC and
found it to be satisfactory. The ash management plan submitted is as follows —

a ASH HANDLING — to be done using newly constructed silos. 2 x 2520 MT silos
for handling fly ash and 1 x 1800 MT silo for bottom ash evacuation. Bottom ash
s iitially evacuated in the dry type through closed conveyor system up to the
intermediate silo and from there by pipeline.

ASH UTILIZATION - The ash will be sold to cement / brick industries through e-
auction as being followed in NCTPS Stage I and I1. The fly ash will be loaded in
closed trucks/bulkers through telescopic spout assembly of fly ash silo and

-

transported to cement/brick companies. The bottom ash will be conditioned by
quenching with water (18m3/hour) and will be loaded in truck and covered with
tarpaulin for _transporting. Hence, 100% ash Ulization will be achieved as per
MoEFCC Notification dated 31.12.2021.

ASH DISPOSAL IN EMERG JENCY - In case of emergency, both fly and bottom
ash will be made as slurry and transported t0 existing NCTPS ash dyke through
existing ash pipelines of NCTPS. Water required for making slurry will be._around

8082 m3/day, which will be sourced from CT blow down pump and guard pond
jable in and

waer (reject _sea water). 12 Nos piezometric wells are already ~ av:
around the existing ash dyke of NCTPS. It is assured that the ash slurry pipelines
will be monitored to avoid any leakages 1o protect - the nearby area.

27.1t is submitted that in the 19" EAC meeting held on 11.02.2025, the Commitice
recommended the withdrawal of proposal No: IA/TN/THE/442379/2023 after being
satisfied with TANGEDCO's plan to conneet the ash slurry pipelines of NCTPS Stage —

11l to the existing shurry pipelines of NCTPS Stage — IL, as recommended by the sub-

committee of the EAC. Photographs regarding connection of the pipelifes as mentioned
<( &&8
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above were submitted before the EAC. Upon their satisfaction of compliance with
conditions preseribed earlier and following the revised approach, the amendment proposal
No: IA/TN/THE/442379/2023 specific to the laying of pipelines was withdrawn.

28, It is submitted that in compliance of the recommendations by the sub-committee of EAC,
TANGEDCO represented before the EAC that the ash slurry pipelines of Stage-IIT will be
connected to the existing ash slurry pipelines of Stage-1I instead of constructing new
pipelines thereby to minimize environmental impact and existing ash pond of NCTPS is
sufficient as ash will be disposed of promply to cement, fly ash brick industries and other
works. Usage of existing ash slurry pipelines will be undertaken only during unavoidable

and emergency circumstances.

29,1t is submitted that the second amendment proposal (No: 475354/2024) was filed along
with additional EIA study report regarding change in coal source from 100% imported to
mix of domestic and imported coal in 50:50 ratio was further recommended to EAC-
Thermal. The MoEFCC vide approval dated 08.03.2025 granted the  amendment in EC
and CRZ clearance dated 20.01.2016 to the project 1x800MW Stage Il plan, including

the foreshore facilities.

30.1 categorically submit that al the required statutory clearances mandated under relevant
Environmental and other laws have been obtained by the 2* and 3" Respondents. As on
date, there are no deviations or alterations from the details already submitted to the
satisfaction of the MOEFCC and relevant EAC for the proposed project, especially with
respect to the ash management plan and transportation pipelines.

31, It is submitted that this Hon'ble Tribunal has emphasized in its judgment dated 20.02.2013
inR. Veeramani v. Secretary, PWD, Appeal No. 31 of 2012 that “the Tribunal has to strike
« balance between the implementation of project..in public interest...on the one side and
the environmental impact that is likely to be caused..on the other" and held that where
deficiencies do not give rise to any substantive environmental violations, "if would suffice
1o impose necessary conditions fo be complied with by the proponent” rather than quashing
the clearance or halting the project, The Stage — 11l project is implemented in public
interest, without any serious damage to ecology as it is mitigated by way of comprehensive
procedures for protection of environment (such as the ash management plan) 2 approved
by the relevant statutory authorities. The ash management plan has ‘been examined by the.
EAC, safeguards have been imposed, and emergency wtlizations of existing pipelincs is
regulatorily permitted. The applicant has failed o establish any ongoing environmental

damage or breach of statutory conditions and must be put 1 strict proof of the samy

ECTRICAL
1
ne " 120,
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32,1t is submitted that the primary mode of ash handling for Stage-IIl is dry ash collection
(hrough silos, with fly ash being fully evacuated and supplicd to cement and fly ash brick
manufacturing units pursuant 1o execuied MoUs, ensuring progressive uilization in
accordance with the approved ash management plan. Bottom ash is also handled in a
controlled manner and disposed as per approved norms. Utilization of ash slurry pipelines

isaged only under emergency condi in the existing ash

sturry pipelines of NCTPS Stage-II are utilized, as recommended by the EAC, thereby

obviating the need for construction of any new pipelines or ash ponds. Therefore, the

extraordinary relief of granting of
Jies in permitting regulated operation of the Stage-1Il power plant subject to oversight
rather than stalling a eritical public ity project.

PARAWISE REPLY

33. 1t is submitted that the averments made in para no.1 of the application are admitted to the
limited extent that the NCTPP Stage-111 unit was synchronized with oil on 07.03.2024 and
the unit underwent continuous trial operations with coal firing from 17.03.2024. The trial
operation was successfully completed on 24.01.2026 and is operating at a capacity of

IMW. COD h: from 24.01.2026 vide MD/TNPGCL
Procecdings No.06 dated 29.01.2026. The said tial operation was carried out strictly in
accordance with the subsisting EC and CRZ Clearance dated 20.01.2016 as amended and
extended by MOEFCC approval dated 08.03.2025

341 is submitted that the averments made in para no.2 of the application are vehemently
denied as false, misconceived and legally untenable since the EC and CRZ approvals for
he existing procedure for ash disposal and wet ash pond management of Stage —II were
already obtained in Clause 11 and 13 of EC dated 10.05.1996. There i no requirement for
4 fresh EC or CRZ clearance separately for NCTPS Stage- III since it is only an expansion
project conceived 1o operate using the existing ash management infrastructure and
foreshore facilities of NCTPS Stage I and Stage II, which form an integral and inseparable
partof the original project approvals. The applicant has delberately suppressed the fact
that the existing EC and CRZ clearances expressly contemplate use of common foreshore

fucilities, including ash dyke and pipelines, which remain valid and subsisting.

35.1 further submit that the allegation made in para 1.2 of the application that the ash pond
was not envisaged in the EIA Report is vehemently denied as misleading, factually
incorrect and logally untenable since the Rapid EIA Report for proposed NCTPS (1X

800MW) Thermal Power Plant, prepared by M/s.Ramky Enviro

on May-2015 and submitted to MoEFCC explicitly addressed the uirement for the
NG

Engincers Ltd., Hyderabad
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emergency disposal of ash and ash pond for the Stage I1I plant. The report clearly stated
that emergency disposal may be required for approximately 8 days per year over the plant's
25-year design period. The necessary details regarding ash generation and the ash pond
requirement were thoroughly discussed within the EIA Report, specifically under Table
9.5.1.2 and in Para 2.7 under Ash Handling Plant. Furthermore, the EC obtained for Stage
I explicitly accounts for the utilization of ash in a phased manner. The EC permits a
gradual increase in ash disposal/utlization, allowing for the disposal of ash in the initial
four years of operation as follows: 50% in the first year, 75% in the second year, 90% in
the third year, and 100% thereafier. This phased requirement, sanctioned by the EC,
inherently necessitates the availability and use of an ash pond/dyke for the temporary
Storage of unuilized ash during the initial phase of operation. The ash pond requirement
of Stage Ill was, therefore, clearly mentioned and envisaged in the EIA Report itself, and.
its utlization is managed strictly as per the conditions stipulated in the Environmental
Clearance dated 20.01.2016.

36.1t is submitted that the averments made in para no.3 of the application alleging illegal
commencement of construction of pipelines across the Kosasthalaiyar river and its
backwaters ‘without mandatory clearances’ is denied as bascless and misleading since the
construction was undertaken pursuant to EC and CRZ approval dated 20.01.2016 which
expressly contemplated the use of common foreshore faciltis for the functioning of
upcoming Stage — 111 plant. Upon issues being raised and O.A. No. 122 0f 2021 being taken
up by this Hon’ble Tribunal, the 2™ and 3 Respondents have serupulously complied with
alldirections issucd by this Hon'ble Tribunal therein including stoppage of disputed works,
approaching MOEFCC for amendment in the EC & CRZ clearance and stritly following
the Joint Committee’s recommendations. It is therefore submitted that there is no
continuing illegality nor subsisting violation as alleged and mistcpresented by the

applicant. Th situations,

‘which is fully permissible under the existing approvals.

37. Itis submitted that the in parano.4 of| of record.

This Hon’ble Tribunal had directed the Respondents to approach the competent authorities
for appropriate clearances in accordance with law and the same has been duly complied
with in letter and spirit, Pursuant o the judgment, all disputed works were halted,
compensation was paid as dirccted and amendment application was also submitied 10 the
MOEFCC. The proposal was examined in detail by way of EIA studies, SCZMA

recommendations, EAC and its sub-commitiee’s scrutiny.

38, 1t s submitted that te {5 made in para no.5 of the application are aditted only o
the limited extent that the Hon’ble Tribunal vide its judgment dated 31.01.2022 only
x &\6)7))7! ba
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120,
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9.

. Its submitted that the averments made in para no.8 of the application i

11

restricted laying of new, additional and independent faclity of ash sy pipelines without
fresh appraisal or clearance. This was in the factual context pertaining to proposed new,
fresh constructions in CRZ areas. Thereafter, upon detailed examination, the EAC and its
Sub-committce recommended utilization of the existing facilities (ash slurry pipeline) of

Stages I and 11 and avoid fne

impact. Acting upon the expert recommendations, the 2 and 3" Respondents withdrew
the proposal for new pipelines, and no fresh pipeline has been constructed. The directions
of this Hon'ble Tribunal stand fully complied with.

It is submitted that the averments made in para no.6 of the application that filing of
amendment of EC dated 20.01.2016 is in violation of the judgment of this Hon'ble Tribunal
is wholly denied as vexatious, misleading and legally unsustainable since the 2" and 3
Respondents fully complied wi therein disputed

works and approached the c authorities for appraisal in accor ith law. The
amendment application was not an attempt to bypass or violate the judgment of this
Hon’ble Tribunal, but a bona fide step undertaken o place the proposal before MOEFCC
for expert appraisal under the relevant 2006 EIA Notification and 2011 CRZ Notification.
Therefore, any allegation of violation of judgment of this Hon'ble Tribunal is wholly
unfounded, misleading and the applicant s put to strict proof of the same.

Itis submitted e in para 0.7 of is a matter of record
therefore, no response is warranted. The application dated 04.03.2023 filed before the
DCZMA, as referred to by the applicant, was part of the statutory compliance process
undertaken pursuant 1o the directions of this Hon’ble Tribunal and the recommendations
of the NGT Joint Comittee in O.A. No.122 of 2021. The proposal was submitted along
with reqisite technical details and EIA inputs, strictly in accordance with the procedure
prescribed under the CRZ Notification, 2011. Mere filing of such an application before the
DCZMA cannot be construed as a violation of the Tribunal’s judgment, especially when

o construction activity was carried out pending regulatory scrutiny.

therefore, no response is warranted. The application filed before the SCZMA in June 2023
\was a consequential and mandatory step in the statutory appraisal process under the CRZ
Notification, 2011, The Tamil Nadu SCZMA examined the proposal in its mecting and
recorded its observations, which were thereafter forwarded to the MOEFCC as part of the
prescribed regulatory mechanism. The applicant has selectively relied on annexures

without appreciating the regulatory context and statutory mandate goveming the said

< Pogr®
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42,1t s submitted that the averments made in para no.9 of the application is a mattr of record
therefore, is warranted. T licatic d 29.08.2023 filed
before the MOEFCC under proposal No. TA/TN/THE/442379/2023 seeking ‘amendment to
EC and CRZ clearance for laying new ash shury pipeline for Stage 111 was made only afler

obtaining recommendations from the DCZMA and TNSCZMA and i full compliance with
{he EIA Notification, 2006. The EAC - Thermal projects subsequently considered the
amendment proposal and recommended a site visit by a Sub-Commitiee. Accordingly, the
Sub-Committee of the EAC visited the NCTPS Complex (13.03.2024 and 14.03.2024).
Upon such expert appraisal, the EAC sub-committee recommended exploring the
wilisation of existing Stage-l and Stage-Il ash slumy pipelines thereby minimising
environmental impact instead of constructing new pipelines. Acting upon this regulatory
guidance, the 2 and 3¢ Respondents withdrew the amendment application for new
pipelines altogether. I is therefore submitted that the regulatory process culminated in
abandonment of the proposal itself and choosing the cnvironmentally preferred and
regulatorily recommended option of utlizing the _exising _infrastructure for
contingency use, leaving no subsisting violation or ilegaliy as alleged by the applicant.

3.1t is submitted that the allegations made in para 10.10 of the application are vehemently
denied as false, exaggerated and misleading because the representations dated 28.10.2023
and 05.04.2024 referred to by the applicant were duly taken note of by the Respondent
authoriies and were also considered during the EAC's appraisal process. During the site
yist conducted by the EAC Sub-Committee on 13.03.2024 and 14.03.2024, representatives
of the local fishing community from Kattukuppam, including Mr. Srinivasan and Mr.
Karunakaran, paricipated in discussions at the project ite conference hall and raised
concens regarding the adequacy of the ash dyke and leakage issues in the existing Stage-
1 and Stage-IT ash slurry pipelines.

.1 further submit that in response o their concerns, the 2% Respondent furnished details
regarding mitigation and compliance measures as recorded in the Minutes of the 11* EAC
meeting, and are as follows ~

. NCTPS Stage-l has 5 Nos. of Ash slurry disposal lines running from the Ash
handling pump house to the ash dyke.

-

Pipelines 2 & 3 have already been replaced with new lines due to frequent leakages
and punctures.

. For the remaining three pipelines, tenders have becn loated for replacement, and
untl replacement is complet, those pipelines are not being used

s

The 2™ Respondents assured that regular monitoring is being done regarding

pipeine itegrity, and ll mitigating measures are being taken from time o time.

Obopr®
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e, The existing ash dyke consists of a primary pond (115 Ha) and a secondary pond
(15.5 Ha). The total designed capacity of the pond is 57.5 Lakh Cu.m.

£ The stock of ash as on the date of the inspection was 26.96 lakh Cu.m confirming
that sufficient residul capacity exists in the ash pond to handle emergency disposal
requirements for NCTPS Stage IIl

Itis therefore submitted that the allegation of inaction or fraud is demonstrably false

and contrary to the official record.

45.1t is submitted that the averments made in para no.11 of the application are vexatious,
‘misleading and legally untenable and are denied in its entirety as follows —

a. TheEAC i the 2% Respondent
vide proposal No. IA/TN . for 1 fro '
100% Imp 1 to use a mix of aswell as i

of 50%-50% proportion for the NCTPS Stage Ill project.
b. During this review, the EAC comprehensively took into account the carlier
requested design report for new Stage — I pipelines and the feasibility of using
existing pipelines as reflected in Agenda No.18.42 iv n the 18” EAC mecting’s
minutes.
This also included the compliance reports submitted by the 2 Respondent in

respect of the recommendations of the EAC Sub-Committee site visit, which were

relevant to the earlier proposal under consideration. The EAC
furnished by the 2*Respondent was satisfactory.

&

. Following this, the amendment application for the change of coal mix source was
recommended for approval, subject to the withdrawal of the earlier amendment
application submitted vide Proposal No. IA/TN/THE/442379/2023 for the laying
of new ash slurry pipelines

| further submit that the amendment in EC for change of coal source mix dated
08.03.2025 covers Environmental Impact Assessment (EIA) study conducted by

Mis. Cholamandalam MS Risk services Ld., Chennai for the ash shurry pipeline,
the Ash M tPlan f dash i i ed

about utlizing ash shury pipelines of Stage-I & II and confirmed the adequacy of

the existing Stage 1 ash pond for use by the Stage Ill disposal.

1 submit that the decision of TANGEDCO to utilize the existing ash slurry pipelines
of NCTPS Stage — 1 & II was taken judiciously in line with recommendations of
{he sub-commitiec of EAC, as mentioned and annexed with the minutes of the
11" EAC meeting dated 16.07.2024.This decision was made specifically (0
minimize environmental impact, avoid unnecessary construction in sensitive CRZ

areas, which s in line with environmentally sound project management practices.

and save public exchequer.
~ (V1
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Crucially, NCTPP Stage-11I will dispose of ash slurry only in emergencies. Both

Fly Ash and Bottom Ash generated during normal operation are mandatorily
handled and disposed of in 100% dry form. The reliance on the existing slurry
pipeline s restricted strictly to emergency situations only during truckers” strike.

Since, the commencement of the trial operation from March 2024 onwards, the
Stage-IIL, has generated 100% dry fly ash and bottom ash and properly disposed
and handled by transporting through truckers for vendors for manufacturing of
cement, fly ash bricks, etc., necessity of wet disposal of ash slurry from Stage-TIl
has not raised so far. As of now, the NCTPP Stage-1ll ash slurry system has not
been fully connected o the existing Stage IT ash slurry disposal pipeline, only near
Stage-11T end, pipeline of Stage-1i] has been connected to Stage 11 line. The plants
currently relying exclusively on the 100% dry ash utilization method.

The plants substantial silo stocking capacity both dry fly ash and bottom ash
(approximately two days' worth of ash generation at full load) acts as an inherent

buffer. This capacity is sufficient . ViZ.

truckers' strikes, without immediate recourse to wet disposal.

Thercfore, the plant is operating in full compliance with the environmentally

preferred dry ash method, and the immediate use/nccessity of the ash slurry disposal
for Stage-II to Stage-] dyke arises only during emergeney as stated already

46,1t is submitted that the averments made in para no.12 of the application are false,

misleading and based on incorreet technical assumptions since the existing ash slury
disposal pipelines and ash dyke infrastructure of NCTPS Stage-T and Stage-11 are fully
functional, designed, renewed and maintained in compliance with statutory norms and
directions of this Hon’ble Tribunal. The application s put to strict proof of the same.

. Allof $ nos. ASDL are continuously in service, convey the Wet ash slurry [mixed
with Decanted Recovery water (Saline water)] to the Primary Pond of the Ash dyke
located around 5.5 KM away from NCTPS 1.

Al ash slurry disposal lines of Stage-1 have been completely renewed pursuant o
directions issued in O.A. No.08 of 2016.
“The allcgations of leakage are incorrect, s the instances referred to pertain only (0

miror O-ring weepages in recovery water pipelines carrying decanted saline water

and not wet ash slurry. There is no evidence of structural failure, slurry discharge

or jination. Continuous of ASDL are

being carried out round the clock.
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o

Ash Slurry Disposal line infrastructure for Stage-1I involves 3 nos. Pipelines (A, B
& C sireams) for shurry disposal and 2nos. pipelines for recovery water.

As of now, Stage-1l is relied on to use the ash slurry disposal lines only in
emergency situations such as festivals, heavy rain, when truckers are on strike or

whenever the bulker movements are very less.

‘Whenever the ash slurry disposal system of Stage-Il put into service in emergency
conditions, regular monitoring/patrolling will be conducted to detect any
leakage/defect if any and will be attended immediately. The replacement of basalt
pipe, both ash shury line and recovery lines are being carried out by
preventive/breakdown maintenance.

‘The available one number Ash slurry Disposal pipeline of Stage-11 has been spared

®

to conneet for slurry disposal of Stage-11l as per the recommendations of the sub-
committee of EAC.

=

Both fly ash and bottom ash generated from the operation, collected through
respective silos and disposed of through bulkers and trucks for external agencies
for manufacturing of cement, fly ash bricks and land filling by open tender.

Further, the ash dyke has sufficient residual capacity, is continuously monitored,

and is used only as a contingency facility. The allegation of illegal expansion of the

ash pond is categorically denied, as no unauthorised expansion has taken place.

47. It s submitted that ion regarding the capacity and d f the existing Ash
Slurry Disposal pipelines levelled in para no. 12 of the application is an attempt to mislead

this Hon'ble Tribunal and based on an incorrect premise as the Stage-Il plant is designed
to generate and handle 100% Dry Ash (both Fly Ash and Bottom Ash). For the limited use
during an emergency, the existing Ash Slurry Disposal Pipeline of Stage-Il infrastructure
is adequate. The pipeline dimensions and capacity of ash slurry pump of the Stage-IIl
(NCTPP 11T Ash slurry pipe line designed for 250 mm ID and 324 MM OD) are. in fact, of
a lesser size compared to those of NCTPS Stage-I (336 MM ID, 406mm OD) and NCTPS
Stage-11 (27SMM 1D, 355.6mm OD). This comparison demonstrates that the existing
system has the capacity to handle any marginal or temporary requirement during an
emergency.

Itis submitted that in para no.13 of the appli

legally untenable with an intention to mislead this Hon'ble Tribunal because the NCTPS

Stage ~ 111 plant i plant but i
infrastructure of the NCTPC Complex, as specified in the EC itself. It can be observed in

the minutes of the 11 EAC meeting that even the EAC sub-committee recommended to
explore the feasibility of utlising the existing Ash Slurry pipelines of Stage-1 and Il for
disposal of ash of NCTPP Stage-1il and 1o submit adequacy report g existing ash dyke
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capacity to accommodate the proposed ash slurry from Stage-IIl since they were alrcady-
cleared infrastructure (NCTPS Stage 1 & I pipelines and ash dyke) of NCTPS complex. In
compl
MOEFCC that TANGEDCO will connect the ash slurry pipelines of Stage-1Il to the
existing ash slurry pipeline infrastructure of Stage I & II instead of constructing new

ce with the recommendations of EAC sub-committee, it was submitted to the

pipelines thereby to minimize environmental impact. The existing ash pond of NCTPS is
presently sufficient as ash will be disposed of promptly to cement or fly ash brick industries

and other works. The allegation that such utilisation is “utterly illegal” is contrary to the

ignores the fact that ively examined

and guided the respondents through the statutory process.

49.1t is submitted that the averments made in para no.14 of the application are false,

‘misleading and are therefore denied in entirety and the application is put to strict proof of

the same because there is no illegal dumping of fly ash or bottom ash within the NCTPP
Stage-IIl premises as alleged.

a. The ash handling system of Stage-IIl is based on 100% dry ash extraction, whercin

fly ash and bottom ash generated are collected in their respective hoppers and

direetly conveyed to designated ash silos. From the silos, the ash is lifted on a daily

basis by authorized

with the approved ash utlization plan, and detailed records of ash generation and
lifting are maintained. It is categorically stated that no ash is dumped within the
project premises.

“The only i inkers formed in the boil

evacuated via the bottom ash conveying system in the semi broken condition

(40mm -50mm), and collected through a bypass chute into tipper/lorries so as to
avoid choking of conveying pipe led to bottom ash silos. The collected, crushed
clinkers are temporarily stored and transported to ash dyke through closed trucks.

Throughout the trial operation of Stage-IIl plant during March 2024 to October
2025, about S44SMT hard clinkers waste has generated and the same is disposed
through closed trucks 1o ash dyke.

The allegation of unauthorized dumping is therefore wholly denicd baseless.

50. 1t is submitted that the averments made in para no.15 and 16 of the application are bald,
flse, speculative and therefore denied in entirety since there is no proposal to routinely
discharge ash from NCTPP Stage-I1T through the existing pipelines and ash pond of Stage-
Tand Stage-11, and no fait accompli is being created as alleged.

a. NCTPP Stage-Ill is designed for 100% dry ash handling, wherein both fly ash and
bottom ash are generated, collected and disposed through silos and authorized

vendors. o, @‘gg (777&&
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. Operating at full load, the plant generates approximately 1600 MT of ash per day,
whereas the plant is equipped with three ash silos having a substantial stocking
capacity (Fly Ash Silo - 2 nos. X 2520MT and Bottom Ash silo-1X 1800MT),
which can stock the ash evacuated from the boiler with storage capacity for

approximately minimum two days.

Daily lifting of ash by designated vendors is maintained at approximately 1600
MT/day, and silo levels are consequently maintained at only 10% of capacity.

o

. Consequently, the necessity for wet ash disposal to the ash dyke does not arise
during normal operations and is envisaged only as a contingency during rare
emergency situations such as transport disruptions.

51,1 further submit that the Rapid EIA study conducted by M/s.Ramky Enviro Engineers Ltd,
Hyderabad for proposed NCTPS (1x800MW Stage III) onMay-2015, EIA Report for
laying ash slurry pipelines and Recovery water pipelines from NCTPP Stage-ll to NCTPS
‘Ash Dyke on March-2023 and Additional Impact Assessment and Revised EMP for change
of coal - NCTPS (1x 800MW Stage I1I) on May-2024, conducted by M/s.Cholamandalam
MS Risk Services, Chennai and M/s. Re Sustainability Solutions Private Limited,
Hyderabad respectively, all three reports explicitly recognised the requirement of a
contingency for the emergency disposal of wet ash and ash pond area for Stage-IIl plant.
Hence, the plea for injunction and the claim of balance of convenience are wholly

unfounded and contrary to the statutory clearances obtained.

52,1t is submitted that the averments made in para n0.16 of the application are vexatious,
misleading and legally untenable because the provision for cmergency disposal of wet ash
has also been duly studied, assessed and incorporated in the approved ash management
plan, in as much as the cmphasis on real-time utilization of ash through dry handling
systems. TANGEDCO/NCTPS Stage-1il maintains its primary commitment to 100% dry
ash disposal/utilization after 4" year of operation as mandated in EC under “General

condition — Point B(viii)”, and has adopted the EAC sub-committee’s primary

focusing on utilizing the existing ash shurry pipelines of Stage-I & I for

disposal of Stage-11l ash duri ie, Hence, fresh
clearance/application for conveying Stage-11l ash through pipelines and ash pond s stated
by the applicant does not arise.

53,1t is submitted that the sweeping allegations regarding pollution of Ennore creck are
unsupported by any technical evidence and ignore the extensive regulatory oversight
governing the project. The present application, filed with the apparent malicious intent to

stall a vital public utility project required to safeguard energy security in the State of
: xg@m&
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Tamil Nadu, is clearly an abuse of the process of law and is liable to be rejected in the
larger public interest.

In light of the facts and submissions stated above, it is submitted that this Hon'ble Tribunal may
be pleased to dismiss the Original Application with extensive costs, and pass such further orders

as it deems fit and proper in the facts and circumstances of the case, and render justice.

o
Dated at Chennai this the) _ day of March 2026.

~ Glm® A
Respondents No.2 and 3 Counsel for thé Re ndents No.2 and 3

CHIEF ENGI ECTRICAL

NCTPS P

VERIFICATION S
1, M. SETHURAMAN, son of G. MURUGESAN, Chief Engineer, NCTPP Stage 11, having office.
at Athipattu, Chennai 600 120 do hereby verify that the contents of paragraphs 1 to 53 of this Reply
statement are true and correct to my knowledge, derived from the records of the Respondent
Companics, and no part of it i false and nothing material has been concealed therefrom.

s
Verified at Chennai this the 3) _day of March 2026

Respondent no.2
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=¥, M/s Tamil Nadu Generation & Distribution Corporation Ltd.
(A successor entity of TNEE),
!5 Floor Western Wing, NPKRR Maaligai,
2as mnm 144, Anna Salai, Chennei-2,
5 “Jeletax: - 044-28520878; E.mait: cepr@tnebnetorg

oSt R martal] coarnce A mesesmen L]t 8ir of 1x800 MW
tage-Im, Chennai TPP and CRZ reshore
15157 facitien’ at Vilages Banore. & " Pusmedioakeams Tk Ponners
vuo ‘District Thirusallur, Tamil Nadu by W/s Tamil Nadu Generation &
Distribution Corporation Ltd. (TANGEDCO).

sir,
This has reference to your online application dated 26.05.2015 and
additional_information/documents submitted vide letter dated 18.11.2015 &
12015 w.r.t the aforesaid project. This Ministry has examined the proposal. It
is inter-alia, noted that the ToR for preparation of EIA/EMP report was accorded by
the Ministry on 28.05.2012 and the validity of TOR was extended upto 27.05.2015
on 08.09.3014. Public Hearing was conducted on 05.03: 2015, T Stats 1okl
CZMA in its mesting dated 19.05.2015 has recommended the CRZ clearance e
foreshore facilitie

2. The land cequirement for the proposed expantion ls 769 Ha (190 acred),
hich is Jocated sde the mplex. Entire land is under possession of
TANGEDCO, There are 1o RAR lasues. No further expansion is envisaged. There

nctuaries, Elephant/Tiger Reserves,  Migratory
Routeag Wikl Gorrcrs it 10 o of the arpect ale. The siv 1 500 1 awey
from High Tide Line (7L of Sca and. 100 m away rom the HFL of canal. The
project site is a graded area with necessary drains developed during e
NCTPS Stage I project (3x210 MW). The :.ip.m and recurring cost towards EMP is
Rs. 480 Crores and 48 Crores respectivel

TR ey 912,09 MTPA will besourced through MMIC,
New el TR Mo or o oal M tween MMTC
limited, a GOI Enterprise anc. TANGEDGO on 25053018 fof seppy of 2.51 MIBA
of Coal for propoced NCTPS Stage i (1x800 MW) plant. The maximum sulphur an
ash contents of the imported coel shall be 0.8% and 8% respectively. Ennore Port is
cstablishing Coal Berth 3 (B 3) exclusively for the use of TANGEDCO in addition
to existing Coal Berth 1 & 2. It is proposed to transport coal from CB 3 to the
NCTPS Stage Il plant site through closed belt conveyors since the ool converoe
route is well wi and Power plant area alone. Kar

(erstwhile e Llruwdy vide letter dated 28.07.2015 has consented i
handling of imported coal for the proposed expansion TPP. Radio activity and heayy
metal contents of coal to be sourced have been tested and the parameters are well
within limits.

4. table water of about 9 MLD required for the plant will be me
treating sea water in R 0. based desalination plant. The sea water (1,65,600 yo

Page 1 0f9
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will be sourced Ennore port basin via existing intake channel of NCTPS Stage IL
COC of 15 nas bens Proposed to optimize water usage. The domestic wastewater
from plant and service wastewater will be ollectod and treated and Teused for
g!:enbell , Just suppression, ete. and zero discharge wil be 3
‘waler is proposed for cooling purpose, the oo discharged into sea thrbmgh
the exiting pre cooling chasrn ot

5. The following faciltes wil b in CRZ ara:

i Coal cor Ienme[35hnanddmlwnnf6mﬁwrml
ransportation fom Bt por i NCTPS St
Supporting trestis (Stel frames) or coal mmym S m/8 m from
S vater intake from forebay of NCTPS stage-Il intake & outlet pipe to pre
cooling channel of NCTPS for discharge with intake pipe length of 3 km

and outlet pipe length of 1.5

GRP (Glass Reinforced Flastic) pipes on the ground level for cooling water
inlet and coolant water outlet.

&

6. Fly ash and bottom ash would be collected and stored in the silos and
supplied to cement/brick industries for manulacturing cement and bricks. 100%
Diy Fly ash Collection will be done by providing Pressurized Dry Fly ash Collection
System. The fy ash from the isting Units is being sold by e-auction and the sam
roposed for {he istant s executed with M/s Dalmia Cements
(Bt T, Delmiapunan, Tyabsads for off take of y ash from the proposed
NCTPS Stage Il 1x800MW). Ash pond water will be.collected, treated ank
for slurry making.

T csonaed on the information, clarifcation, documents _submitted and
's made by you and your consultant, viz. Ramky Enviro Engineers Ltd,,
Hydzmbad before the Expert Appraisal Comitiee (EAC Therm al Powe) in s 38%

Ministry hereby accords environmental clearance to the above power plant under

the provisons of EIA Notifcation dated September 14, 2006 & subsequent
rein and CRZ under the provisions

of CRE Notiication, 2011 & s therein subject

ofthe following Specific and General concitions:

A Specific Conditions:

() Explore the feasibility of multiple distributing pont for Ulrdrsdwg:afwobng
water into pre-cooling channel and als: the pre-cooling
channel.

(i} PP shall endeavor to enter into MoUs with NHAI, Associations of Cement
Industries and Municipal Authorities for ensuring full ash utllization.

(i) As committed, FGD shall be installed to ensure emission below threshold
limits,

(9 Coat conveyance shall ake place i cosed conveyor and that there shal be o
open stacking of the coal in

() The intake water pipeline shall be laid as per provisions of CRZ Notification,
2011

YV Don o0
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L AT

i)

(i)

(i)

(ix)

]

i)

(i)

(i)

xiv)

3

i)

i)

i)

Dispasal o ht water shell meet Tamil Nadu Pollution Control Board (TNSPCB)

Wer tempercture st b monitored at outlets of each of the unit (3 phases)
at pre-cooiing channel joining Ennore:

All the recommendations and conditions specified by Tamil Nadu Coastal Zone
‘Management Authority (TNCZMA) vide letter No. 10173/BC.5/2015-1 dated
16.06.2015, shall be complied with.

Explore to develop Green belt along the conveyor.

Periodical monitoring of the sea water at the discharge point shall be done and
report be submitted along with the six monthly monitoring repors.

Consiruction actity shall be carred out strcly as per the provisions of CRZ.
Notification, 2011. No construction work other than those permitted
Regulation Zone Notification shall be carried out in Coastal Reguation Zone

Vision document specifying prospective plan for the site shall be formulated
‘and submitted to the Regional Office of the Ministry within six months.

Harnessing solar_power within the premiscs of the plant particularly ot

available roof tops shall be carried out and status of implementation

inchuding actual generation of solar power shall be submitted along with half
rly monitoring report.

The sulphur and ash content of coal shall not exceed 0.8 % and 8 %
peipsciies e o il o of qualty at any point of time fresh reference

hall be made to the Ministry for suitable amendments to the environmental
i

A long term study of radio activity and heavy metals contents on coal to be
used shall be carried out thiough @ reputed institute and resulte thereo
snalyaed every two year and reported along with monitoring, reports)

e merhanger for an in-built continuous monitoring for radio
Sttty and heavy metals in cosl and fly ash (including bottom tom ath) shall be
putin place.

High ficency Blectrosatic Precipitators (ESPs) shll be installed to ensure
that particulate emission does not exceed 30 mg/Nm?. Adequate dust
extraction system such as cyclones/bag filte ers s water spray Sysiem I
dusty areas such as in coal handling and ash handling points, transfer areas

and other vulnerable dusty areas shall be provided along with an
environment friendly siudge disposal system.

Adequate dust extraction system such as cyclones/ bag filters and water
‘opray system in dusty areas such as in coal handling and ash handling
points, transfer arcas and other vulnerable dusty areas shall be provi

The S0 NOx and i emissions shall not exceed 100 mg/Nm?, 100 mg/Nat*
and 0,03 mg/Nm? respectivel

The specific water consumption shall not exceed 2.5 m?/MWh and zero
waste water discharge shall be achiever
COC of atleast 1.3 shall be adopted.

Page3of9
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(x<i) Monitoring of surface water quantity and quality shall also be regularly
conducted and records maintained. The monitored data shall be submitted
to the Ministry regularly. Further, monitoring points shall be located
between the plant and drainage n he diecion offow of ground water and

records maintained. Monitoring for heavy metals in ground swater shall slso
be undertaken and results/findings. submitted along with half yearsy
monitoring report

(i) & well designed rain water harvesting system shall be put n place within six
onths, which shall comprise of rain water collection from the built up and
open area n the plant premiess and detaled ocord kept of the qusatly of
water harvested every year and its use.

) No vater bodies inchuding natura dranage ayster in the area, shall be
urbed due m sotetes asmoci mdmth:hemhngup/npzuumn[!hg
power plan

fxxiv) Wastewater generated from the plant shall be treated before discharge to
‘comply limits prescribed by the SPCB/CPCB.

(xxv)  Explore the commercial utilization of brine instead of discharging into sea.

=) Dispost, o sl e Dessinmson plant ek comety i e

tandards and if need be, environmental safeguard measures by
ing balancing/neutralizing tank may be set up and operated regularly
b zfﬁclenﬂy

(e Sem water qualityshall be continuously monitored fo sslinlty, turidity pod
at selective sites across the impacted zone including estuarine
wathra, Mitigative meamres shall bt \nderiaken thraigh nsituics such a8
Annamalai Universty for contiious preservtion of mangrores eir
ecology. The monitoring data shall be uploaded on the company's website

and also submit to Regional Office orme Ministry every six months.

st To miimise entrapment of even mall urine fora aod feuo, tats of the
apertureintake screens with high efectivness for impingement and
ettaicoas ant skt erond Jalies dhall b

() Fish catch along the impacted soni o sea should be monitored periodically
by the Department of Fisheries, Government- of Gujarat: -The
roponent snall accordingly (ake up the matter with the Fishery Dept., Gort
of Gujarat from time to time.

to). The projec proponent shall upoad environmental quality monitored data on
gular basis on its website.

(ocxi) Marginalized  section society particularly _traditional _fishermen
s sie b identifeg baced on 2011 population census data and
socio-economic study of the various strata of families such as those carrying
out subsistence fishing, commercial fishing etc. shall be carried out and
impact on their livlitoods shall be asscssed separatcly. Accordingy.
sustainable welfare scheme/measures shall be undertaken an
implementation shall be aubmitted t0 the Regional Office of e Mml!uy
within six month:

Ay Page 4 of 9
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(oodi) A state-of-the-art environmental laboratory at the project site shall be
cotablshed such that th laboratory has fecltiesfor long ferm monitoring of
sea water qualty and seciment in the impacted zone over and above and

bient ai, soil quality anah s seoa T et il et
Pitigative easutce  thare 18 oy s Iparts

oo Additional il fr leveling of the proposed site shall be generated within the
ites (to the extent possible) so that natural drainage system of the area is
Protected and improved:

(oxxiv) Fugitive emission of fly ash (dry or wet) shall be controlled such that no
ericulturel o non-agricultaral and is afected. Damage to any land shall be
mitgatec end suitable compensation provided in consultaton with the local

(o) Fi ash shall no be used for arcultral purpose, No mine void iling wil
undertcicen as an option for ash utiization without adequate lining of

e it suable etk s et Shall st Bl o iy it

of time. In case, the option of mine void iling i to be adopted, prior detailed
study of scil characteristics of the mine area un n from an

Pollution Control and implementation done in close co-ordination with
the State Pollution Control Board.

(oxxvi) Fly ash shall be collected in dry form and storage facility (u\ull it
provided. Mercury and other heavy metals (s, Hg, Cr, Pb etc.
monitored in the bottom ash. No ash shall be disposed offn ow )ymg area.

(xooxvii) Green Belt consisting of three tiers Sf plantations of native speciesall arpund
Pk e ot enst S0 1 it shal be reissd, Wherever 50/m wideh [ o
feasible adequate justification shall be
submitted o the M\mstry Tres density shall not be 1cos than 2500 pir ha

with survival rate not less than 80 %.

i) Green belt shallalo be developed around the Ash Pond over and above the
reen Belt around the plant boundary.

i b ol omadis o L e St e

the Head of the Cell hall direly report o the Head of e Pat
be accountable for implementation of environmental regulations and social
impact improvement/ mitigation measures.

() The project proponent shall formulate a well laid Corporate Environment
Elorte 2ty and e gl veponl eyt el e
ierarchy for ensuring adherence to the compliance  with | the
condtione” stipulated 1o the, cloteence loia and” otber sppiijane
environmental laws and regulations.

i) CSR schercs idenified based on need bused assessment shall be

implemented in consultation with the village Panchayat and the District
Administrdtion staring rom the development of preject el As part o CSR
prior identification of local employable youth and eventual employment in
the project after imparting relevant training shall be also undertaken.

Page S 0f9
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Company shall provide separate budget for community development
otivities and income generating programmes.

i) For gropernd perodic monitoring of CSR activities, 8 CSR commifie T 0

e Pemitice or a suitable credible cxiermel be

S tea. CSR actviies shall also be evaluated by &% mdependzl\l external
i evaiuation shall be both concurrent and

B) General Conditions:
@) The treated effuents conforming (0 the prescribed standards anly shall be T
T e and reused within the plant. Arrangemerfs < ‘shall be made that

Cacnts and storm water do not get mixed

) A sewage treatment plant shall be providel (as appliceble) and the treated

sewage shall be used B g cechoelt/pantation

i) Adequate satey_measures ehall be provided in the plant areR 4o
e e aonancous fires in coal yard, especially 40078 summer

mm Cary of these measures with full detalls olong ‘with location plant
T o submited to the Ministry as wel 63 o e ‘Regional Office of
e Ministry

9 Sorge sl or ausiary iuid el uch as LDO/ HFO/LSHS shall be
e rea i consulation. with Department o Explosives,
T Sulpr ot in the et fuclwill not cxceed 0.5%. Disastcr
N ement, Plan shall be prepared to meet &ny eventuality in case of an
Nendent taking place due to storage of oil.

(s) First Aid and sanitation arangemenss shall be made for the drivers and other
Fomtract workers during construction phase-

o) Noiee levels emanating from ¢arbines shall be so controlled such that the
o i the work zone shall be limited to 85 dB[AI ‘from source. For people

g arbine area, air compressors ¢ shall all be periodically examined to
aintain audiometric record and for e etment for any hearing loss including
shifting to non ey less noisy areas.

(v Regular monitoing of ambient if g und. level concentration of SOz NO%.
& PMio and Hg shal mﬁzdwu\mmeunplnmmmd records.
P eimimined. 1 &t ¢ any e moee Jevls are found to exceed {he PEC ribed
et necessary control measures shall be B rovided | .mmedmdy “The location
of the monitoring stmm‘s e e ancy of monitoring shall be decded in
o e on with SPCB. Periodic reports shall b submm:d m v.he e Reglonal
Office of this O Sy, The data shall also be put o te of the
company
(i) Uulization. of Lo0% Fiy Ash generated shall be made (o an year
erion. Status of implementation shall be F¢P ported to the Regional Siice &
P Minisiry from time to tme.
i) Provision shall be made for the houEag of construction labour (@3 applicabl

P, site with all neceesary infrastruciult B such as fuel )
g, mabile toiets, mobile STP, safe drinking. o, medical hea

-~
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i)

fxiv)

i)

tche etc. The housing may be i the form of temporary sirucures (5 be
removed after the completion of the projec

‘The project p‘ oponent shall advertise in at least two local newspapers widely
circulated in the region around the project, one of which shall be in the

of this clearance letter, informing that the pm‘ect has been accorded
e ntal clearance and copies of clearance letter are available with the
State Palhation Control Board Committce and may aleo be scen at Website of
the Ministry cf Environment and Forests at hitp:/ /envior.nic.in.

A copy of the clearance letter shall be sent by the proponent to concerned
Panchayat, Zia Parisad / Municipal Corporaton, urban local Body end the
Local NGO,  any, from whom suggestions/representations, if any, were
received while processing the proposal. The cicarance Jtter shall also be. put
on the website of the Company by the proponent.

The proponent shall upload the status of compliance of the stipulated
environmental clearance conditions, including results of monitored data on

their website and shall update the same periodically. It shall simultancously
e sent to the Regional Offie of MOEF, the respectve Zonal Office of CPCB
and the SPC ria pollutant levels namely; SPM, RSPM (PMas &

Pl 505, N0 (et Jevel an el a stk emiselons) shal b¢ dopiayed
at & convenient location near the main gate of the compeny in the public
domain.

The enviror

statement for each financial year ending 31% March in Form-
ed

(Protection) Rules, 1986, as amended subsequéntly, shall also be put on the
website of the company along with the status of compliance of environmental
clearance conditions and shall also be sent to the respective Regional Offices
of the Ministry by e-mail.

The project proponent shall submit six monthly reports on the status of
the implementation of the sipulated avizonmental eafeguards to the
Ministry of ent Forests, its Regional

Poltion Contoet Bound aad Bate pulteion Comtot Board, The pnam
Broponent shall upload the status of compliance of the eavironmental

arance coaditions on their website and update the

wnd simaltancously send the same by -mell to the Regionsl Offics,
Ministry of Environment and Forests.

Regonal Offe of the Ministry of Environment & Forests will monitor the
implementaticn of the stipulated conditions. A complete set of documents

incradin ronmental Impact _Asse ironment
tanagement Plan along with the additional information submitted from time
o time shal. b ded to the Regional Office for their use during
menitoring. Foject proponent wil up-oad the compliance status in their
ebite and up da m time o time at Icast six monthly basis
rin ‘ol tants Tevels including WO (rom stack & amblent air) shal

Do clupluyed at the reatn gate ofthe sl

Separate funds shall be allocated for_implementation of environmental
rotection measures along with item-wise break-up. These cost shall be
included as part of the project cost. The funds earmarked for the environment

\id Page 7of9
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protection measures shall not be diverted for other purposes and year-wise
expenditure should be reported to the Ministry.

i) The project authorities shall inform the Regional Office as well as the Ministry
regarding the date of financial closure and final approval of the project by the
concerned authorities and the dates of start of land development work and
commissioning of plant.

i) Full cooperation shal be extended to the Scientists/Officers from the
Ministry / Regional Office of the Ministry / CPCB/ SPCB who would be
‘monitoring the compliance of environmental status.

€ An as built or as completed report on EMP to be submitted stating the
acope]cxteat of work envideged n n the GIA slong with estmar
actual completed works and cost incurred. A cerificate/completion csrificate
Sccordingy, snall have to be pubrmitied before comimiseioming of the TFP.

§ 1 e Minlstzy i rederys thelsigit o rerals i clsacs if copiscon
stipulated are not implemented to the satisfaction. The Ministry may also impose
2dbitional environmental conditions or modify the existing ones, f necessary.

The environmental clearance for the power plant shall be valid for a period
of 7 years from the date of issue of this letter to start operations by the power

years from the date of issue of this letter for commencement of construction &
Spetktion o oreahoe faciline

10, Concealing factual data or submission of false/fabricated data and failure to
comply with any of the conditions mentioned above may remult in withdrawal of

Clearance and attract action under the provisions of Environment (Protection)
et 1986

11, In case of any deviation or alteration in the project proposed including coal
transportation system from those subilted to this Ministry for clearance, a fresh
reference should be made to the Ministry 1o assess the adequacy of the condition(s)
imposed and to add additional environmental protection measures required, i

e above stipulations would be enforced among others under the Water
[revention and Coniol of Poltion) Act, 1974, the At (Prevention and Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and rules there under,
Hezardous Wastes (Management, Handling & Transboundary Movement) Rules,
2008 and its amendments, the Public Liability Insurance Act, 1991 ‘and its
amendments.

13, Any appeal against this environmental clearance shall lie with the National
Green Tribunal, f prefered, within 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010,

Yours faithfully,

(B. B. Barman)
Scientist F

Copy to:
‘The Secretary, Ministry of Power, Shram Shakti Bhawan, Rafi Marg, New Delhi
110001

Dane @ af0
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RPN

. The Secretary Enironment), B Department, Government of Tamil

e Chairman, Central Electricty Authaety, Sewa Bhawan, RK. Puram, New
Detbi 110066,

mil Nadu Pollution Control Board, No. 76, Mount Road,
Mount Salai, Guindy, Chennai - 600 032
The Chairman, Centra Pollution Cgtrol Board, Parivesh Bhawan, CBD-cus
Offics Complex, Eant Arfun Nagar, - 1100
The Additional Principal Chiel Canservator ot Forets (C), Regional Offie
(SE2), 1+ and 1 Floor, Handloom Export Promotion Gouncil, 34, Cathedral
Garden Road, Nu

, Cher

‘The District Collector, Thiruvallur District, Govt. of Tamil Nadu
Guard file/Monitoring fle.
Website of MOEF&CC.
(B. B. Barman)
Scientist T
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Del, the 18th January, 2021

0. 21(E)—herss, the Cenesl vt in the il Minisy of Enyironoer nd Fcess

ot Mt il e Emas gt Anatie oo, 200 (it reed 8 =
oicaion ik mumer S.O/1S35E). dned th. 14 Sepember, 2006, making he requrement of pr

be, preparaion o

And where tbresk of Corona Vs (COVID-19) and subsequent lockdows (otl or
panial) declred for s ool implementation of project or aciitis in the iekd has been affected. Minsey of




u—ass s w1 w1 g o >

Environmen, Forest and Climate Change is in rceipt o number of equests or extension of the vlidity of prior

The

Now, hercfre, in exrcise of the powers confrred by sub-secion (1) and claus (v) of sub-section (2) of
section 3 of t 1986 (29 of 1986),

1986,

‘of Government of India, in the erstwhile Ministry of Environment and Forests, number S.0. 1533 (E).
amm: 14 September, 2006, pblihed i he Gszette of i, Extraorinary, Par 1, Section 3, Sb-scton (1),

Inthe sid noification, -

) in parsgraph 7, i sub-paragraph 7),under sub-heading 11 Stage (2) —Seoping”. afler clause (i
Tollowing clauseshal be insertd, namely:-

(). Notwithstanding anything contained above. the period from the 1 April. 2020 o the 31" March,

21

imder ions of ihis notfcaton in view of outbreak of Corona Virus (COVID-19) and subsequent

mu,.w ot o pnrr/n!} declared for ts control, however, al actiies undertaken during. this period in
s of Reerence shll be reated asvald.

o) mwwn 94, th followin parsgrsph shal be subtitued ramely:-

Noriandig aing coaind n s motfction the perid fom the I A, 2020t the

S March 2021 s mt o o of caoaion of th priod of valdy of Prio

bl ke o s reifcaton nview of o
control.

tbreak of Corona Viris
o lckdowns (ol undertaken

however,all ativites
Salid

[FNo222520201A 111
‘GEETA MENON, Joint Secy.

The il nofwion vas bl i e Guete of i oy, Pt 1, Secton 3, Sbston
" v mambr S.0, 1533 (B e he 145 St ootificaion
s SR et T v, 030

Cosded by D

ing R, iy
nd Pubshed by the Contolr o Pblications, Db 110054
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F:No.1A3-22/28/2022-1A.111 [E 181584]
Government of India
Ministry of Environment, Forest and Climate Change
Impact Assessment Division
Indira Paryavaran Bhawan
3rd Floor, Vayu Wing, Jor Bagh Road
‘Al Ganj, New Delhi-110003

Dated: 13 December, 2022

OFFIC D!

Subject  Clarification on the amendment to EIA Notification 2006 issued vide
$.0. No. 1807(E) dated 12042022 with regard to validity of
Environment Clearance - regarding.

The Ministry of Environment, Forest and Climate Change (MOEF&CC) vide
notification o, S.0. No. 1807(E) dated 12/04/2022 amended the provisions of EIA

Notification, ga y of below:

2. The Ministry is in receipt of representations from different stakeholders
secking clarification on the validity of Environment Clearance for different
developmental projects in pursuance to the aforementioned Notification. The mattex
and it is to clarify that the applicability of the Notification is as

under:
Pagetol2



31
i The validity of the Environmental Clearances, which had not expired as on
the date of publication of Notification ie. 12/04/2022, shall stand
automatically extended to respective increased validity as mentioned at para
no. 1 column (C) above:
Provided that the period of valdity of Environmental Clearance with respect fo
the type of Projects and Activities listed at Para 1 above may be extended in
respect of valid Environmental Clearance, by the regulatory authority
concerned, by a maximum period of years as indicated at Para No. 1 Column
(D) above, if an application is miade in the laid down proforma to the regulatory
authority by the applicant as per the provisions of EIA Notification 2006:
Provided further that the regulatory authority may also consult the concerned
o

The Environment Clearances for which the project proponents have
submitted the applicati ion of validity as per ions of the
EIA Notification 2006 as on the date of publication of Notification ie.
12/04/2022, shall stand automatically extended to respective increased
validity as mentioned at Para no. 1 column (C) above.

3. Thisis issued with the approval of Competent Authority.

bl
(Sundar el
I
To

1. Chairman, Central Pollution Control Board (CPCB)

2. Chairman of all the Expert Appraisal Committees

3. Chai i

4. Chairpersons/ Member Secretaries of all SPCBs/ UTPCCs

5. All the Officers of IA Division

Copy for information to:
1. PS to Hon'ble Minister for Environment, Forest and Climate Change
2. PS to Hon'ble MoS (EF&CC)
3.51.PPS to Secretary (EF&CC)
4.50PPSto AS (TK) / AS (NPG)
5.5r.PPS to JS (SKB)
6. Website, MOEF&CC
7. Guard file.
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(o - 3] w0 7 g e 3
10, . 4162 (), e 23 P, 2016;
11, . 621 (), v 28 e, 2017;
2. T 1393 (%), 3%, 2017,
18, T 2444 (%), A 31 E, 2017,

14, . 1227 (%), e 06 s, 20171
MINISTRY OF FOREST AND CL
NOTIFICATION

New Delhi, the 6h March, 2018

.0, 1002(E) —WHEREAS by notification of the Governmen of India in the Ministy of Environmen and
Forests momber S019 (B e b, 6 unsry, 2011 (vt el 1o the Conia Fepiaion Zone
Notficstion, 2011), the Central Government declred cersin coastal sireches 25 Coastal Regulati

AND WHEREAS, the Central Governiment have received representatons from various stakeholdes iocloding.
of validity Regul and

AND WHEREAS, the Nations] Coastl Zone Management Auhority in s 32" meeting hekd o 1 Novermber,

AND WHEREAS. e Cenral Govenent king nio sccunt te sbov, propses 10 make te ollovig
amendments o the Coastal Regulation Zone Notifcaton, 2011

EREAS, th Cental Governne. v regad 10 e provisons of sl () of e $ of
Enviromment (rotction Rais. 1986 of th option that i n bl s o dipee with h et of
notice under clause (8) of subule (3) of ule S of the said rles for amending the ssid Coastal Regalation Zonc
Notifcation, 2011

{zln 3 of the Environment Pacion) A, 1986 23 of 1950 rexd vith v ) of sl 0 of e 5 of e

Enionmen (rtcton Rues. 1986, he o vy e e i b o e
ConslRegilaon 7o N, 2011,
1 2,forcli "
) is valid or 8 period of seven years

from the dat offssue of such clearane:

e of e and th oo b compled and the peaions b commencsd i v
s rom et f o o suh henrace

with
oo for o of il o o b o ot S Un Tt
Consal Zone Management A

2 X dy.-
43 Post facto cearance for permissible acthites.

@ v which e abervo g e e provions of i \ but bave

iruction without prir clesrance, would be considered mllnmlm ouly i such

oo Fheel s rofod sl repdraton i e i e 22 s LTl

Violaton of CRZ nerms wouk ot b rguar
(i) the concemed Coasal Zone Mansgement Authoity shall give specific recommendations regarding
lisnion of uch proos ad sl eyt thers have b o Vilaons f he CRE
rgulations, while making such recommendaiions



THE_GAZETIE OF INpty - EXTRAORDINARY [PART I—Sec 3]
i) swche s
“eaiie CR2 dearace, sl b consaed cly by Ministy of Emironment.
Cge! il
2

o e s o e i e o Koy by S

[F.No. 192772015 1A 1)
RITESH KUMAR SINGH, J. Secy.

: India, Extracrdinary, P 3, Subsecton G,
vide number 0. 19 (B). dated the 6° Janvay, 2011 and subsequcntly amended a folows: -
150,257 (), datedthe 22% August 2013;

2 S.0. 1244 (). datedthe 30" Aprl, 2014

3 50.3085 (), daed the 28" Novermber, 014,

450,383 (B), dued the 4" February. 2015,

5 S0.56. dusd the 7 Februar 205,

6 50,938 (B).d: “ March, 2015;

o] |smm..m..um..= 2015;

8 5.0.3552 (E) dued the 30" December, 2015

5 S0 e et .»e 2 M, 201

10 S0, 4162(E), dated 23" Decems

I 3O G e 234 ey 301

IS S0 &) ot ey 01

i 31 July, 2017 and

ed 06 O 017

1 oS

SUKUL  SEEER

oy Die o Prining 1 Government of i e g R, Mayapurs, New Dol 11006
" Publed byt Comroller of Publcaiors, Dl 1004
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(i) el e 1 et afAfE st an Praree 3 P s st st

0 e, e i e Pt e, Rt anfiy oot spf s sy 1 v o gt 1
A 1 e s o s ey e s safrel g7 ey s & A s
st arer v vz, oftaer an P T % gv et s R = 1 st
w1

() R o a s ¥ fa sforcre st 4o 3 e, st e s
s ¥ R 1 S s 5 A AP T ¥ A s g R T s,

wfi e

et ST 5 5 P o R sf st gt R ke s s 1
() st Pt a3 2% g o, £t o v S stgft 8 v e o -
St 1 st S A i e e 7 R ST AT - T e
s, s ¥ e e e 1
[, 1011272018 s 3(TE3)]
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e s A, S T, ST, ST 2, 7 3, S i) S w1, 19(a), T
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e £ o

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE.
NOTIFICATION
New Delhi, the 3rd July, 2023

in exercise ey m.yma T ity and s (0 of sibarcon ) of st 3 of s

86 (29 of India, Extraordinary. Part
T Seco, Suscton (1 ik auber5.0. 19 e e 6 ey, 2011 e e o a o O
Notification, 2011, for declring certin coastal steiches 35 Coasal Regulaion Zone wherei restictions were

AND WHEREAS. G
Foress number 50,1533 (6, e the 14 September 00 s uder b scion ()1 clae 0 f s
o (2) of st .
e Evicamet erlmrml Rules, 1986 the EIA Notfiction,
Schedule to the 1 addiion wy or
par ) from the C
orby b
AND WHEREAS. RZ Notificaion, 2011 o 35 the CRZ.

011 and arc also

sl
Tisted n th Schedule to the FIA Notification, for which EC is granted:

EREAS o
available in CRZ Notification and provision such as validy of clearance in the CRZ Notifcaton, s not in



19-112/2013-IAll(Part-3)
971382/2023/1A1
‘THE GAZETTE OF INDIA EXTRAORDINARY

consonance with EIA Notificaton. In tis regard.the Cenral Goverument s of the opinon that i is imperative f0

it sppears o the Cenral Government tha t i in public ntrest 50 0 do. it may dispensc with the requirement of
notice under clause (3) ofsub-ule (3)ofthe said rules:

AND WHEREAS,

OV THEREFORE n cxrs f he powes confred by et (1) and e (1) of ecion
@) of sccton 3 of th 1986 (29 of 1986).

AT ber S.0. 19E) - 2011, namely~

I the sid noifcation, in paragraph 4. in sub-paragraph 4 2
(A) for claus (v, the ollowing clauss shllbe substated,namely:-

“w
Provided hat year, ifan
e e e s e AT o g o B

e by the applican
e

division concerned in the Ministry of Exironmen, Forests and Climate Change or the member-s the
Coasal Zone Managemen Authoriy, as the case may b, and thereafier the applicaion shall be referrd 0 the

(0) thiry doysafter i

orests and CI

o oty a the e
clearance:

ovided also tht o application for extension filed beyond ninety days afer the expiry o the period of
ey o o e sl et

Explanation.- I tis clause, the slidiy of clearance s mean the period from which a CRZ clearance i
aranied 1 the applicant, 10 the str of poduction apeations by the project o acivi o the compleion of ll
i

(va) The project which require both EC and CRZ clearance, th validiy o such clearances shall be in
accordance withthe ELA Notification. as amended from time 0 time

Jrom the Coustal Zone Management Authority concerned and the Espert Appraisal Commitie concerned.
1% Apri, 2020 tothe 31* March.

202t st
s mtfcton e of otk o Copona Vi (COVID.19)

(i) A CRZ clerance

e, orby
e transferce with a written "o objecton” by th tranfeor. he athory concerned. on the same terms
e e which 1 . oot Ty i, andfr s s ared of iy of e
clea

ed
o vanered g e vyt ot gl pron o1 cplcton made by

ransferor along with requisite documens and the Cen Coastal Zone Management Autority

e o e e CRE s 13 s s bl s o i i et



19-112/2013-1A.llI(Part-3)
971382/2023/1A1
i

T 1 ) e

st 5

ot reconmendaion by he Coonal Zoe Nagenent ety concermed and  requied he
recommendarion o he Expert Appraisal Comnitie concer

() Nowwithstanding anything contained above. the projects requiring both EC and CRZ clearance. the

[F.No. 19-1122013A l(Part3)]
DR_SUIIT KUMAR BAJPAYEE, J. Secy

et T el nolfcion ws publhe o e Gt of i, Exmortosy, Pt ., Section
. i o o e G S0 ek ot s b S0 i
o0

Unioaded by Dt of Priting s Govermen of i Pres. ey New D1 10061
and Publshed b te Contoller of Publcation, Dlhi-1 10054

240262
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Item No:4 and 5
BEFORS THENATIONAL GREEN TRISUNAL
RN ZONE, CHEN

Original Application No.122 of 2021 (S2)
With
Original Application No.162 of 2021 (S2)
(Through Video Conference)

INTHE MATTER OF:

R Ravimaran, Ennore, Chennai.

Applcant(s)
Versus
Union of India,
Rep. by its Secretary,
MoEF&CC, New Delhi and Ors.
gy - Respondent(s)

ke X

Suo Motu news iterh published i .

“The Times paper, Chennai edition
0,07 zuvnqm pipeline leak at Ennore Porwer Plant”
i
1 Versus 5

HONBLE Me. KRISHN EMBER
HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

A, No. 122 0 202

For Applicants) Mr. A. Yogeshwaran

For Respondent(s): Mr. M.R. Gokul Krishan for R1
Dr. D. Shanmuganathan for R2 and R3
Mr. Vijaya Mehanathan for R4 and RS
Mr. Sai Sathya Jith for R6.

s Suo Motu
For Respondent(s): Mr. MR. Gokul Krishan for R1

Dr. D. Shanmuganathan for R2 to R6,
RI1RI2

Mr. Sai Sathya Jith for RS.
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the pipeline through the CRZ zone and other area and also for
collecting the ash slurry through the existing ash pond.
80. Since, TANDGECO had violated the conditions they are not

entitled to proceed further with the construction of the pipeline

without getting necessary permission from the authorities in
this regard. It cannot be by way of an amendment to the
Environmental Clearance granted as omission in earlier
permission granted. They will have to apply afresh, obtain ToR
and also conduct separate environmental studies, public
hearing will have to be conducted and on that basis fresh

appraisal e to be done by authorities: dment to

[Clearapce byl . itional
jthout conducting further Impact J&mem
Studunm Zunun}pgaled under EIA Noufofon,“& or

undw cR;iNeuncaum, 2011, The d.mcu@‘gv the
Tribunal shat ﬂey can pr with the nly” after
ebmnﬁ i., permighoneom uri s 61
" b)i:‘,. sfnm,mn\E‘
should allow oot o the requ'm have to take

an independent decision on this aspect, on the basis of the

Enviros

‘that they

‘material produced before them and also after considering
impact and the law on this aspect as well as has been observed
by the Hon'ble Supreme Court in Key Stone realtors private
limited vs. Anil V. Tharthare and ors.3

81.1t is true that whenever any construction is made against the
permission or in violation of clearance granted, it must face the

S 2scces




consequence for the same. Since, the construction has not
reached the Kosasthalaiyar region as observed by the Joint
Committee and they have only filled up the area for this
purpose and they have already taken steps to remove those
obstruction caused by virtue of the same we feel there is no
necessity to demolish the already made construction, if any.
But, however, we feel that they can be made to pay an
additional compensation of Rs. 50 lakh over and above the
environmental compensation imposed by the Tribunal for the

damage caused to the enyironment due to breach of fly ash

sturry. Th est the ends of jutice in this

82. As reg e remedx;nuon process of damage. to soil
B i N
M@m = b s .Em.um
n@r 02016 and other connected gunw as
e

open thelsame keg%clded se wHICh in E\ﬂurﬂmr
compensatién, ‘uny Q\NRN ' k of the
recommendai OB RgByhy e Compgl@ee (BRoinied by this

Tribunal in that case.

in

83. The TANDGECO also is directed to carry out the replacement
of the pipes within the time line given by them, by giving an
undertaking to this Tribunal in O.A. No. 08 of 2016 and other
connected cases, so as to avoid further breach in future. So
under such circumstances, we feel that both the applications.

can be disposed of as follows:



The TANDGECO is. du:cig not to proceed with the work of
laying the pipeline through the CRZ zone and also in the
other area in violation of the Environment Clearance and
CRZ Clearance granted to them in 2016, without getting
necessary further clearances in this respect by fling afresh
application in accordance with law and the same will have
to be considered by the authorities strictly in accordance
with law and the direction given for this purpose cannot be
treated as a direction to the authorities to grant the
permission, if it is not otherwise feasible or permissible
under wqi; must be strictly in cqx$ with the
deci rhl-hn‘ble‘v\sn?;c% Court in Key
L ) il e

fANDBECQ, s girected 1o, pay, an ,m“m

| B e e
Commi rc_i;d approved this. Tﬁhur§a T Nadu
m“: Cor g# Bo: forthe \,d_-)n.ge ﬁed to
B e e \....
the xoszhxan‘n‘;vér regionggPrer & bove the

compensation already remitted by them as directed by the

altors

Pollution Control Board in O.A. No. 08 of 2016 and other
connected cases.

The TANDGECO is also directed to pay an additional
compensation of Rs. 50 lakh with the Tamil Nadu Pollution
Control Board for the violation committed ie. preparation

for constructing the pipeline and making some attempts for

an0zscces



b st Heii e P e Soa
and CRZ Clearance granted and this is in addition to the
compensation already directed to be paid by them for
i A
‘The TANDGECO is directed to carry out the replacement of
the old pipes as undertaken by them and as directed by this
within the time line ﬁxed‘ by the Tribunal, on the basis of
the undertaking given by them to avoid future breaches.
The T! @Q is directed to carry 0\1!; iendations
%Jnmt &mm}(& it bom the DQ;A s letter
i e B .mbm 5
At
ﬁrE Thﬁ ?\lz'lmn regaldmx‘smps 2 ‘be'

dnpmm of damgge caused to .@ enficoament

ongac unmf deposit TN ash in l'ur fonger
\& o S /7
n'mmmmm\ hs of the
memmexh onsigy “be made 'cQﬂ.m already

appointed by this Tribunal in O.A. No. 08 of 2016and other

ang

connected cases.
The TANDGECO is also directed to take steps to remove the
fly ash already deposited in that area, as directed by the
Joint Committee as well as the Pollution Control Board at
the earliest possible time to reduce the impact of damage to

riverine environment any further.



Vi The TANDGECO i to et 0tk ncesaryscps
avoid leakage through pipes and they must hold vigil by
regular inspection of the old pipe lines till such time their
replacement is completed and take immediate steps to
arrest breaches, if any, during the interregnum. The
amount of compensation directed to be paid on two counts
are to be deposited by TANDGECO with Tamil Nadu
Pollution Control Board which they can utilise for the
purpose of protecting Kosasthalaiyar River as well Ennore
creek in that area to restore the damage caused to
enviros and also tb provide nec tection to
27 b i 1<
bz )

i, sj-.e action to be taken for Vlulzwm itted

[e) Q
iicwomvmxaum Environmental Clegrance and

@ the i amely,
MoEFREE dg s:ﬁfmmgw&mmf-kumomy
are directol® aRggecessary m‘m TANDGECO in
accordance with law.
The points are answered accordingly.
84. In the result 0.A No. 122 of 2021 and O.A. No. 162 of 2021
are disposed of as follows:
L The TANDGECO is directed not to proceed with the work of
laying the pipeline through the CRZ zone and also in the

other area in violation of the Environment Clearance and

103



CR2 Clarace e o hem in 201, without eing
necessary further clearances in this respect by filing afresh
application in accordance with law and the same will have
to be considered by the authorities strictly in accordance
with law and the direction given for this purpose cannot be
treated as a direction to the authorities to grant the
permission, if it is not otherwise feasible or permissible
under law. This must be strictly in compliance with the
decision of Hon'ble Supreme Court in Key stone realtors
private limited vs. Anil V. Tharthare and ors.*

I The T CO s difécted ‘to pay an nmental
Cor n of Rs. 41220000/ ﬁxad#n Joint

ltee and approved by this Tribunal to ﬂ Nadu

4 Gontrgl Board for the damage o
ment on account of the deposit of fifash] in
Q
the K mmaw Riverfffegion, over and/ gbove the
M @;;dy Py thert S digo by the
Moy 5
Polluti W‘W- 08 ‘2 d other
nonnecu:d‘ oY i

Il The TANDGECO is also directed to pay an additional

compensation of Rs. 50 lakh with the Tamil Nadu Polluti

Control Board for the violation committed i.c. preparation
for constructing the pipeline and making some attempts for
that purpose in violation of the Environmental Clearance
and CRZ Clearance granted and this is in addition to the
compensation already directed to be paid by them for

Taoorzscces




damage caused to the m“‘:gonmem on account of deposit of
flyash.

IV. The TANDGECO is directed to carry out the replacement of
the old pipes as undertaken by them and as directed by this
Tribunal in O.A. No. 08 of 2016 and other connected cases
within the time line fixed by the Tribunal, on the basis of

the undertaking given by them to avoid future breaches.

The TANDGECO is directed fo carry out recommendations
made by the Joint Committee in both the cases in its letter
and spirit to_avoid futiire breaches of fly ash into the

PThe question regarding steps *mken for
A process of [ damage caused to &

riverin

nment

unt of deposit of fly ash in that area’
p“ willzhe considered by this Tribunalincl
w‘wﬁmnﬁmn o e paid on the} ;\m‘lm
e s 0 e v ca o
ML Gl

app uyﬁg'gnbu "0 No. oﬂrlel fd other
conn Bl Son TrBoN 7}

The TANDOBCO s drecied e 51 to remove the

VL.
fly ash already deposited in that area, as directed by the
Joint Committee as well as the Pollution Control Board at
the carliest possible time to reduce the impact of damage to
riverine environment any further.

VIL The TANDGECO is also directed to take necessary steps to

avoid leakage through pipes and they must hold vigil by

regular inspection of the old pipe lines till such time their
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45
replacement is completed and take immediate steps to
arrest breaches, if any, during the interregnum. The
‘amount of compensation directed to be paid on two counts
are to be deposited by TANDGECO with Tamil Nadu
Pollution Control Board which they can utilise for the
purpose of protecting Kosasthalaiyar River as well Ennore
creek in that area to restore the damage caused to
environment and also_ to provide necessary protection to
prevent encroachments in that areas in future and avoid

further environmental damage as well as riverine damage in

e ’
As the action to be taken for violatiol ed

wkeﬁco in violation of Environmental Cleafafice and

Clegrance, the respective _ regulaors, ely,

»
Cnd State Coastal Zone Mmag@«n qnty

T g 4
:

acc e wit

o redBE Qo Emmmm?‘m'nkm itis
filed by i‘w‘an in order t'ec!\'lmnmcnt.
feel that TANDGECO can be directed to pay a cost of Rs.
25,000/~ to the applicant in that case.

If the above amounts including the compensations and
costs are not paid within three months from today, then the
Pollution Control Board and the applicant are entitled to
initiate proceedings for recovery of the same under Section

25 of the National Green Tribunal Act, 2010 or through



District Collector for l:gvery of the amount invoking
Revenue Recovery Act, 1890 in accordance with law.

XL The Registry is directed to communicate this order to the
official respondents including TANDGECO for their
information and necessary compliance.

85. With the above observations and directions, the applications

are disposed of.

e d M.
(Justice K. Ramakrishnan)

w
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TAMILNADU POLLUTION CONTROL BOARD ==

| CONSENTORDER NO.1T0UA  bATED: t3mirzory

PROCEEDINGS NOARTNPCRIEOI9IAMIVRLIAMBWA0 T DATED

14017

ST e TOATTIFOIAL i

n,»m 235 - 240, ENNORF, Taluk,
iablichmen o ke sicps i C1abit 0 s e Secton S1
Frcveion et comr s FoatamAc 17 e s 1988 (Central Act 6 of
issucd- Reg.

REF: ). ots splication hrouch OCMMS N 4699798 dc 9052016 3
| AMBRUICEE- MAMB/20(7 dated 037041201
Mo e A SubCommle reing b on 0604201 i No. 462)

Polsion) Acc 1974, 15 mended n 199K

Al

SF Xo.7). 157,235 240,
ENNORS Villags,
Posnes

Tinvvlne Dirit,

Water (Preosio exd oo of Polles) Ac, 1974 2 imonded i 1988 whicheve s daiersbjec o spocial s geoeea
[ ——

i Y
s L]

(NORTH CHENYAI
‘Emore & Puzbudihaam Vilges, Pomnen Tl Thiravaths D,
ez 6o0120

ouiring. Teit Nd Pofition Coed B, Chens,

\ _ POLLUTION PREVENTION PAYS
S e QUm0 | i gyniseun e |
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TAMILNADU POLLUTION GUNTRDI. BOARD
1. This somsen, H cstablish is valid for establishing the lnmmy for lhr mannfacture of products
‘yproducts (Col. 2) at he rate (Col 3) mentionad below. < productbyprodoct and its
quantity l\.\s A\ h~, broupht to the notico of the Board and ﬁah m\xul Ims o he obinined

‘snA\ Descrlption T ounty | ua |
No. | | g

Prodnet Details g i
!—aem Poer [ 800 uw )
2 Treatment FfMucan Treatment i 1
fa [Sewage Treatment Fisat:
Treatment stntas: Septic Tank nd SPIDT
Mo Temeorte Troumm  [No.ofUnis o
Uit |
1. Common Collecion | 1 1om3
Sump
2 Chamber 1 Tmis
3 il & Groase rp 1 35man
4 EquafizationTenk |1 [asmom |
5 FAB reacior 1 35man
5. |SccondaySetier |1 35 m3m
7. 1 35 mam
5. | Actvated Carbon Fiter |1 35 mam
s, Treated water tank .| 1 35 mam
Em: ent Pl
el ETP
L No. Name of the Treagment | No.of Units imensions
Uit
T 1
2 oonl mil Gily waste. 1
3 Fovartoms oy water | 1
sump
P 1 10m3
5 Fusel oil overfiov water | 1 10m3
[ lsum
B condenser waste waler | 2 5m3
sump.
7) P 1 10m3
) PSP ovedlow sumip | 1 5m3
8| AP soparator 1 10m3m
10, | TP1 separmtor 1 20w
11| Guard Pond 1 2000m3.
12| Tube sotter 1 125 mah
3. | Cenval Monioing | 1 28 hrs rotenton
Besin —
14 Tank_ |1 1.5 times wasto 9%
- e

(E Scanned with OKEN Scanner




TAMILNADU POLLUTION CONTROL BOARD

“This consent to esablish is vald for cstablshing the aci
discharge of Auychange i e el
notice of the Board and fresh consent has 10 be obtai

with the below mentivned outlets for the
bl g
!

(et No- Descriptin of Outiet s dall discharge ’mm of disposal
in KL
{EMuenType : Sewage I
1 |s [1510 [ On tend for gardening
EMucat Type : Trade EMuent
1.__| Cooling water biowdown | 112985.0 T
2 refect | 9720.0 | Mart
3. | DM plant reject 168.0 [ marine
4. | waste water from service | 55.0 ; On 1and for gardening
water sysiem
‘Additional Conditions:
L Too ikl i e s ain fr G olving.
ontrol measures for the mercary crssioa. Tee; 8
) Commitmeat made sith MoCFACC, Gol. New Del g 2
m3 ) MWh,
SRS e D
@ hesion utin ishod fn the daiy

it shall comply with itious g 5 b BC 8nd CRZ issued vide
MnEF(:mDI‘JJl £

of rocei
s nﬁ'gmﬁc water oomuw!wn shall not exceed :.sMx/Mv)h by taseling sulule ETP and

ieusing of wasc water geneaidfom e it ol an goling water sod o bl srcams
€0 i sl gl GD(ﬂueﬁu sai tod

bed Lo P,
B el 3 T#Aksoci f Coment Industries and

Musicipal Autborities Tur:nnmng mn ash utilzation,

‘and thay be no open stacking of the.
cn-l in the CRZ arca.

ruction activity shall be carried out stricily as per the provisions of CRZ Notification, 2011
% constueion work ather hs (30 pemitied iy orstal Kegulaion Zave Notiication shall be
carried out in Cosstal Regulation Zoae arca.

Q scanned with OKEN Scanner



TIMILHAnl'lme\%DH CONTROL BoARD N

This consent @ spablish caml

00 without ablaining
The npphcnm shall m\c et orgrant of
mm)xsmnmk of trial produc

ny Change in the. deuis P

nstrucd ac conger

o operate and the

onsent o operatc at least thiely days, bafore fh

i the conditions has o e brought o the notice of the aand ani
-m “PEreved by the Bonrd. befor abiaining consent 10 oporre s .
The unit has to commv ¥ith the provisions of Py

L,.u.m, rnsumm Aex 1991 10 provide
immedinic rlief in the cvent of bay Koy | ings, ther iving cresures = plals and
Properties while handling and storage of hazardous s s (sherever sppiica

Soeent 1o opecats will o be issued wnlss the unt conplics with e canditions nfmusenl 3
The unit s anall provide adequate watec sprinkier for the control 2 dox emission duringthe tondiog
and un ensuction matei 205 I mininizs e dust s

The unit sh . iscs 10 avoid foitive
st cmision during (5 vebitle movemarss

The uait shall dmsnp ‘eroen belt of adequate width around the premiscs,

In case there 3 cpange in the management, the unit shall inform the change with rlevat
docurcats immediaic

1?:1 o \’.Y\\[‘Y

n\q-h

e wnlt shall no commence.
I Conent 10 4 aperate

(F Scanned with OKEN Scanner



RT3
TAMILNADU POLLUTION GONTROL BOARD A

CONSENT ORDER NO. 170114400708 1oy 3 £10: yamennng .

NOIRINPCREOTIAMBRIAMIA0 DATED: 11047017

SUR TNRC foand-Congeat o Essbfshment-M:s NORTH CHENNA THERMAL POWER STATI
TAGE M1 (INS0OMWY , S.F. No. 177 - 187, 213 - 240, ENNORT, villag, Ponneti
2od Tinalts Dt Torthe ,[ab]ydvmmlm ke o bl the sty under St
reveniion and conirl of Pol T e amonded in (987(Comen Act. T
oAy e ey

REF: 1. Units appbcation hsvugh OCMMS No 499798 daed 1905.2016
3 TN % AMBRLICEE MIAMBI2017 st 030
Minutes of the 146th Technical Sub-Comiltes mesting e o 06042017 e No, 163

A 198, 5 e i 1957 and b s nd Ot nde tere uodee 0

st
YT

S No. 177 187,235 240,

DXNORE Vilege,

Pomen  Tal

Tirvalos Disics. :

Frvene & Pusbdavabbn Villges, Povnn Tak, Thiuvalhs Dosict,
e w0120

Copyte
| The Comissones, MEETUR Paschays Uslon, Ponnci Tolak, Tavvallue Disi

2
3 Toe JCIE-Moitoring. el Nada Pollaion Canil Do, Chewrat
i

(& scanned with OKEN Scanner




L ’w};:rmc::m i 11 RN sl b e e et paeatly
el L N‘&«mmmmmn e
:\v;r“m ey g serl

hag Wltens s water sy <t om sty
e in coal handling, and ach bandii ' inerib ol
i

e 302 NO and i cmissions shall notexceed 100 mg/ N, 100 mg /o e 057 e

A

o o f 4 sy o wet) skl b cparled o g o grctors o o
spnesi Tand i aflectad. DAMSEe 0 3ny ond bl be mdgeted anl Suitile compen e
i in conmlltion with te oca Panlayat
iy s shall ot b v No mine void
‘Splion for ach u.ilimm. vulhcm m.  laing o mi wih aiable ‘media such that no Jeachatc.
' opion of mine vord filling s 1o be adopicd. prior

e siny i Board
i lor o mlon ik Ste Pollron Comtl B
& Fly ash shal be colcced n ey form and siorage ety (olos) st b providod Mescury and

un plaat and a Jeast 50 m
shall be aiscd and aceguatc
i Tess than 2500 per ba with

MS for ision wi dvity fo WQW & CAC, TNPCB
respectively before commissioning.

....,-...

nw“)

e v AR P N ATy fa
)
— [ION.
SHepih gyNEIEUD uitseoming | i gnizomo ampoids !
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A\ 17
TAMILNADU POLLUTION CONTROL BOARD

GENERAL CONDITIONS

This conseat ta esiablish cannot be constned as consent o operate and the unit shall not commence
the oprarion without obiaining the Consent ta aperte.

The spplicant shall make  request for grant of consent (o op

ecate at Icast thirty days. before the
comeissioning of tril production,

Ay Change in the deails fornished in the conditons has 1 be brought 10 the notice of e Board andt
socapproved by the Board, before obisining consent to operale under the sald Ack

e qo somply wih ihe provisions of Public Liability Insursace Act, 1991 t0 provide
repente relicf in e event of any hazard t human beings, other fiving &rcatures/gianee ooy
eries while handling and storage of hazardous substatcds (wherever appiicaiel

‘applicable).
Somaems o operatc will not be issued unlsss the unit complics with-the conditions of consent to

Sbiizh
“The unit shall provi sprinklers for ission during the loadis
and unloading of e o Tl Lo i T o e
The unil ide water ‘roads insi ises fo avoid fugitive
dust emission during the vebiclo movemente. i

™

In case there is any change in the magagement, the unit shatt fnform th relevant
documents immedistely. L the change with relevant

(F Scanned with OKEN Scanner
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ASiZa B
“«
TAMILNADU POLLUTIGN CONTROL BOARD !
SPECIAL CONDITIONS
B This sonsent 1o cuablih i valid for csabihin e fcily for he manutactoe of prodvers
byproducts (Col. 2) at the rate 5 change and s
quantity h( 10 he brought to IM nol\cc of the Board and frcsh consent has fa be obtained.
K sl Description Quantity Gnic
Noi
| Product Detalls
Eleciric Power l 800 [oaw i
% -
sources a.\ﬂmz\'llh the cor

“Any change in the
measurcs ue.,m T e i 2 i e o e Board and feeh conseat s 1o
b cbislned f recessany.

sk [Foat Emission Source [ polston ack bight [ Gaseous istarge
No. et measures o Greind |12
Levelin m
1| Boder 2575TPH ESPwithstack | 275 [2704320
i s
Fugitve or Noise, Emission | Type of cznission -~ | Control
sources E Bl
: | Fugiave. Qust - -
suppression
systervFogoi
g system
2. | Ash collection Fugitve Water
spriniler
system

Additional Conditions:

(F Scanned with OKEN Scanner
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Caegory of e sy LiFE
%‘ﬂ s

CONSENT ORDER NO. 2403159001565 DATED: 05/11/2024.

P NO.T2/TNP

SUB: TNPC Board-Cansent fo Establishment _ EXTENSION -M/S NORTH CHENNAI THERMAL
POWER STATION STAGE Il (IXSO0MW)  S.F. No. 171 - 187, 235 - 240, ENNORE, Vilage,
Pomnes Tala, Tivvalur Disiet- for the. i o r ake sies 0 esblish
in ution)Act,
7

Poll
T9RR(Centra Ac 33 of 1988)-Jssued- Reg. (ndustry User ID- RIGAMBA49301

+ 1. Application no. 59001565 dated: 10.04.2024/06,09.2024.
2 IKNo: F04SSOMPRLICEBMIGMP034 daicd 21/102024
3. Minutes of the 233rd TSC meeing vide 233-10 dated:24.10.2024.

Act 1974, 35 amended n “The Act

e ndusty inthe it of SF. No.177- 181, 235 - 40, vilage, Ponneri

“Tauk, Truvalor Disrict vid rfesence First cited
with validity for Five years

period of Five yearsvide refesence second el

ofthe Come 1 etblish or further period.

2027, ortitl e
Gliom ASL, T973, 5 amended i

ofthe
1987 whicheve s el
s cied.

‘Special Additional Condition:

Toeurit sl abaan No Ojction it (NOC) o
ersity Authority if the wnit is using any Biolagical reson

provisions of Biological Diversity Act 2002,

Tamil Nadu 1io Diversity oard /Natioual tio
s o Kinowledge s

e thereto as per the

cot which is available it

TNPCB & MOEFCC websic. They shal i requs! ther cmployees to o “Nission Lit

and document the same and furnish hall yearly renort o Hod,

ion points

(B scanned with OKEN Scanner
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applying for CTO of the Board,

3. In accordance with Tiem No. 11 ofthe 1A Norificaion, 2006, any new indi
MoEF/ SEIAA inthe event of transfer of original EC in a different name.

4. The unit shallp § it erated from the unit's
premiscs s0.a fo satisfy the standards prescribed by the Board

5. The unit shall provide ETP

NOC from, <

y sl b

entof from the unit”
process so as 10 satisfy the standards prescribed by the Board

6. The unit shall i n land f
‘ardening after achicving the standards prescribed by the Board.
7 water
discharge shall not exceed p & body.
8. The unit shall endeavour to enter into MoUs with NHAY, Industries and Municipal
Authoritis for ensuring full ash utilzation.
9. hall sed conveyor and that there shall
CRZ area
10.cc per Notification, 2011, No
Regul
Coastal Regulation Zone area.
i heme) [
for each 107 R height) i
- gy
13. The unit shall not use *Single Use Plastics’ such as plastic sheets used for food wrapping, spreading on
dining table etc, plastc plates, i bler, plastic
i i i thickness, the
Instead unit i leaf,
I plat loth bag, jute bag ctc.
14.Th  order does not ‘pemission/ cleara Authority or

under other Statute as applicable

T
Clif Engincer / Pjects  TANGIDCO,

m
Chif EngincesPrects 11, 1A
o

DO, 1t S5, ok, TN 11Q Connples, 14

a ol Che 2

Copy

Q¥ Scanned with OKEN Scanner




Category of the Industry :

RED

ONSENT ORDER NO. 2403259001565 DATED: 05/11/2024.

’ROCEEDINGS NO.T2/TNPCB/F.0455GMP/RL/GMP/A/2024  DATED: 05/11/2024

SUB: TNPC Board Consent for Esablihment ~ EXTENSION -M/s NORTH CHENNAI THERMAL
POWER STATION STAGE Il (IX800MW) , S.F. No. 0, ENNORE Village,
Ponneri sk, Tiravelar Disict,for the sabfishmer o (ake sis o coablish e
industry under Section 21 of the Air(Preventon and conirol of PolluiomACLI981, as amended in
1587 (Cemtrat Act, 14 of 1981)-issued- Reg. (indusry User 1D- RIGAMBA449301)

REF: | Aoplicationso, | $9001565. dte: 100420241050920)
2. 1R No : F.045SGMP/RL/JCEE-M/GMP/2024 dated zmofzou

3 Minutes of the 233rd TSC mesing vide tem No.233- 1102024,
ofthe
981,35 amended in 1987 (Ceniral Act, 14 of
“HENNAI THERMAL POWER
e ste of SFNo.177 - 187, 235 - 240,ENNORE village, Ponneri “Taluk, Tiruvalur Discict vide refercnce Fi
lidiy for Five years .
>
“The unit has requesied
‘eriod of Fiv years vide reference sccond cited
afthe Consent 1o ssablish for futher period.
In he Jamuary 19,2027 , or ll the
industy abiains consent 10 operate s Sction 21 o e Al == and conteol of Pollution) Act, 1981, a smended in 1987
subject ) in the Consent

cited

Special Additional Conditions:

1 Certificate (NOC) from the Tamil Nadu Bio Diversity Board National B

“The unit shall obtain No Obje
ed thereto as per

Diversity Authoriy if the unit is using any Biological resources o knowledge assos

provisions of Biological Diversity Act 2002

i is available in

The i take all efforts (0 use wrize “Mission .

(B Scanned with OKEN Scanner
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T(T) dated. 20.01.2016.
2. Inaccordance wih ltem No.9 of the EIA Notificaion, 2006, Project Propar
applying for CTO of the Board.

shall possess valid FC while

3-In accordance with tem No.11 ofthe EIA Notifcaion, 2006, any new industry shll obiain NOC:from
MOEF/ SEIAA in the event of transfer o original EC i different name,
. The uni shall provide Electrostaic Precipitator with stack for t
standards prescribed by the Board as proposed,
5. The unit shall install FGD (Flue i
standards prescribed by the Board )
6.The ANL
7. High Efficiency Electrostati Preci b
notexceed 30 mg /Nin3. Ad

incosl

he boiler so as to achieve the AAQ/Emission

, transfer Inerable dy

pray system in dusty areas

100 mg / Nin3, 100 mg /

fly ash (dry or
fiected. Damage to any
focal Panchayat.

1. Fly ash shall for: 1 purpose.

pointof time. In case, id

Board.
12. Fly ash shal be collected i dry. i be provided

meals (s, Hi, C, P ) shall b monitored i the oo s No sl be dispscd ofnlow yng e
13, The unitsh belt by planting al scheme) (1000 saplings shall
be planed spacing of SxSm 07

the unit premises.

14. The unit shall ot use *Single Use Plastcs” such s plastc sheets sed for fod wrapping, o o0

i ., plstc plcs, astic bl s

" copoctivo of ek i

Insiend

—
palm plte,sainlesssteel ghss, porclain pltes
15.In case of revision of conse
it i th ot o

Toih b, o b et
it shall it the dierence in anount within

CE Scanned with OKEN Scanner
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Chief Engincer / Projects/ TANGEDCO,
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Government of India
Ministry of Environment, Forest and Climate Change
Division
(Thermal Projects)

P——A

APPRAISAL COMMITTEE (EAC) meeting Thermal Projects held from  Date: 1571112023
31102023 t0 011172023

o]

AL

e

s ot v

e

[ oo | T [ e ]
Cassl A

\ T 1 T [ wom ]

i

The 20 Meting o he ro<onstivied EAC (Tormal Powe orgarizd by the Minsey of Evionmen,
Climst Change,Idia Paryavaan Bhawan, Jor Bagh Rod. New el wa held n 31 Octoer, 2023 o
or

EAC (Thermal 16th October,

3. Details o proposals considered by the committee

Day 131102023
3.1, Agenda ltem No 1:

3.1 Details of the proposal

1
Expansion of Coal Based Thermal Power Plant from 15350 MW to 2350 MW" at Village- Sabajbabal, Tehsil: |
Lakhanpur, Dist: Jharsuguda, Stat IsW |
Energy Lid.) by IND BARATH ENERGY UTKAL LIMITED locaied at JHARSUGUDA.ODISHA

‘
e = |

Proposal No FileNo ‘Submission Date

Activity
(Schedule Item)
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‘The EAC during deliberations noted the following:
Ghatampur Thermal Power Station a Tehsil
Chameu, st Ko Ngar. U Padesh by i eyvas U rdec Poves L

e projsciviy s covered under caegory A of fem 10 “Themal Power Pl of the Schedse 0 the
at Cenural level

Ny
The EAC noted the PP could not provide the specific information on the status of work done under Corporste

is not up o the el (0 b improve, 1 was ot e e 16 ey and seconday o i § g
i i 100 b
oK1 palfog 1 o el b, 63 b A B

The EAC
proposal for want of additional information

1A deailed and time bound action plan for green planiation with 90% survival rate along with allocaed budget

dully approved by th forest department shall be submited.
i i . MOEF&.CC.

3. Latestsocial survey Kam of project
i e o ¢ e Lo eploymen: of sminlncs.spging ot ol uch s
development of school infrastructure/arangements for smart classes and basic. requirements of public like

e o i o 6 S e s ol Youh o ASiagy e boutd

4. Submit ltestcetfed complnce epo of xsing

Dot i o it e g s 6 i apoion s il bodget Allocsied o ke
same shallbe submitied

6. Detailed information of the ash pond area in terms of the latest noification of Minisry/ CPCB shall be
i A delled moe 1. complace of MOEF&CC moicatons datt 31122031 d 30 12202
defing el of e ove s o bving sl s o hll b it by e 1O i

s complinceepo

7.7P shll bt lmdnubu i affidavt form that 100 % fy ash uilization shal be carried out throughout the

operation of |

The proposal i therefore deferred on the above lines.

32 EAC
Deferred for ADS,

33, Agenda Item No 3

3.1 Detailsof the proposal

EC
Dy opatat Sy o o0 MW NCTPD Srge T o Viags Emnore & Puhudivakiam, Poanr
Talok, Twvaur Disic, Tam ado. by TANGEDCO loed i THIRUVALLUR.TAMIL NADU

Amendment in EC

Proposal For




5 ERESs oy
Fropma Bete 62 | sumbionvue | A

IATNITHEA4237972023 FI3012/1420124A0 (T) | 29082023 m-‘ Power Plass

3.2, Project Salient Feat

281 The proporal i or amendmen n Eaviamenal Cleuroc for 3300 MW (Stage I North Cheooal 77 o |
hudivakkam, Ponneri Talu, Tiravallur District, Tamil Nadu by Mis Tamil Nado Generation and |
EDCO).

Disuion Coporation TANGS
28.2 The detils of the project submitied by project proponeat and ascerained from the document submitted are
menioned below:

Regul MOEF&CC vide leter

d-xm 200 Jamary, 2016 5 13800 MW Supcrriial Coal Basd Therma Power Plant Ssg 1 Vilages

ivakkam, Taluk Ponneri, District Thiravalar, Tammil Nadu by Mis TANGEDCO. The current

repoal i g bt 8 e C i 3. e 1 ek of ot A
sy pipeline and recovery water pipeline.

M5 10 MW North Chennsi tage I during 1995 and 2
sge-Il during i of

1. Earler, the proposal was considered by the EAC in s 46 meeting held on 4 September, 2023 and sought
additional deails. The PP vide leter dated 13/10/2023 submittd folowing detsils on Parivesh and presented
during the meetin:

Query 1 Submit latest certified compliance report of existing EC.
] NCTPP

T has been obiained vide F. No. EF/12. 16 January

all the three stages was sppr 13.01.2023 has been

submitted
2o 2o of parmet o R 0Tk ped by e Hoa B NGT:

been submited. Amountpad to TNPCB account though oiine vide UTR No. |
“ompensation Fund was acknowledged by

e jon has
OBANSIOSE45S 6 33 0SA05S T v of B C
TNPCB vide letter No. T2TNPCBIF.023071/2023 dated 12-10-203.

Query 3 Submit maris |
Reply: The Rapid EIA Study. setup of the |
from the |

gy and
sudy aea, CF: by st of 2 (IRS). The CRZ
3 Univrsity. The B, X

Query 4 Minis vipel

Reply: - No.comments. |

Querys |
Reply, e EC and CR Clarc for e KCTPP Sge 1 P vas graed n 201 andafer Cnlztionof
conitor, the conucion Wk for the i sy pipline s recovry wte e sysem had e

Syl b

commenced and a5 a whole about 655 of the construction works have b
1000 M conerete support

Podeaals sovringfoo Print B bcen excuted ih CRZ 1A buffr one. About
i the CRZ - 11




excauted. In BCanal - 14 piles compleed out of@piles in the both banks upto natural ground level for
Consiucting the bridge 1o cary the ash slury pipe lincs.

hala river - 38 upto bed level
ash sy pipe lines.

e e L e
s 07 2021 On receipt of
{he amendment from MoF&, CC only the work will b s

Query
st e sty pip lins over th cxsiag ah slay pie ioes of |
NCTPS 1& 1L But paralel (0 the ash surry |
pipe s of NCTFS 1 &1 i g coridor. i s s of NOT i gl i ot S
EC & CRZ clearance is submitid.

Query 7 Comments of CRZ Division n the Ministry may be obtained.

No commens

333,

Date of EAC 1 10410972023




|
Deliberations of EAC 1 : 64 |
e proposal is for grant of Amendment in Environmental Clearance to 1x800 MW (Stage 11I) North
Chennai TPP at Villages Ennore & Puzhudivakkam, Ponneri Taluk, Tiruvallur District, Tamil Nadu by |
'Mis Tamil Nadu Generation and Distribution Corporation (TANGEDCO).

‘The project/activiy is covered under category A of item 1(d) “Thermal Power Plants’ of the Schedule to |
the Environmental Impact Assessment Notification, 2006 and requires appraisal at Central level by the |
sectoral EAC in the Ministry: |

Earlier, the Environmental Clearance (EC) and Coastal Regulation Zone (CRZ) was accorded by |
MOEF&CC vide letter dated 20th January, 2016 to 1x800 MW Supercritical Coal Based Thermal Power |
Plant Stage Ill at Villages Ennorc & Puzhudivakkam, Taluk Ponneri, District Thiruvallur, Tamil Nadu |
by Mi/s TANGEDCO,

‘The Hon'ble NGT in the matter Original Application No.122 of 2021 (5 w.m Orginal Appication
No.162 of 2021 (57) directed to stop the construction activities of ash sI |
obtain amendment in the EC and CRZ from MoEF&CC to resume the ash slurry p\pehn: work Hon'ble |
NGT imposed additional environmental compensation of Rs. 50 Lakhs |
‘The project proponent has not submitted the latest certified compliance report. Also, the project |
proponent need to submit the proof of payment of Rs. 50 Lakhs imposed by the Hon'ble NGT. Also, the
Project proponent need to submit marine EIA report with CRZ map duly authenticated of slurry pipeline.

e EAC afer deailed dlibestion on the iformation submited and a presntd durin the msing
deferred the proposa for'want of additional informatio |
|

. Submit latest cerified compliance report of existing EC. |

i. Proof of payment of Rs. 50 Lakhs imposed by the Hon'ble NGT.

Submit marine EIA report with CRZ map duly authenticatcd Pt et |

iv. Minisry may seck comments of CRZ division for slurry p

v Submit statu of consruction i of slury pipeline n CRZ ac
i, Clrifcation sboutlaying o ipeline withoutconsent of the Ministy. |
vii. Comments of CRZ Division in the Ministry may be obiained

‘The proposal is therefore defrred. |

283 The EAC during deliberations noted the following:

“The proposal i for amendment in Environmental Clearance for 1x800 MW (Stage I1l) North Chennai TPP at Villages
Emore & Puzhudivakkam, Ponneri Taluk, Tiruvallur District, Temil Nadu by M/s Tamil Nadu Generation and
Distribution Corporation (TANGEDCO),

The ety s covred under caegory A of dem 1) Thenal Power Pl of te Schedule 1o e |
Enirenmenl | (=

The BAC st the bowt 65 % of the EAC |
The EAC

of
any recommendations on proposal.

The proposal was deferred on the above lies.

335 Recommendation of EAC




Deferred for ADS. 65

34, Agenda ltem No 4:

341, Details of the proposal

Project 50 MW, o Arca, ko, B

roposed
indal Urban mited. by JIND;
(BAWANA) LIMITED located at NORTH WEST.DELHI

Fropoe For FrenToR
roposni No 3 5 Aty

Proposal N BN Subiaon Date R
IWDLTH351602023 HsomasAI | s ThemlPowr P

|
The proos s o gant o Trmsof ergy Thermal |
il Bl Sub i Al D N e el by 0 T e W e, (overs |
et
The el B he it i by i e posaed 4
s

1. The propossl was caricr considered by the EAC i s 46% mesting held on 4th September, 2023 wheein the
proposal was defered whileobserving te ollowing:

|
= ot st avter 3¢ MY Wasie o Eere Pl by M Deli MSW Solaions L i araty |
P Sparaios jus acen 1 the boukiery of propesed powr el il |
al no IADLITHE/30833/2023) for expansion of the e R L e |
e 1Y Moy o i ety o 60 MY, oo s ot e s it berved it |
The popased proec ey s s dversionof N el Opersion of 110MW wate o
cnery pover lnis n thear may i quences. The EAC sugesied the

110 view of the abservations raised by the EAC the project proponent videletc dated 17.102023 submited the
following:

1 rftcapuly i eiad o M.

2 iew of eisting Naurl Sreany Nallah whic s crosin toughthe backside of e proposed prjest |

s - vised layout plan of
oposd et e s

It
DDA in Zonal Development Plan of Zone “P1” Narela

‘The Muricipal Corporation of Delhi (MCD), in order to meet the target of 100% solid waste processing and
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vi. ailed information of the ash pond area in terms of the latest
Potifcation of Ministry/ CPCB shall be submitied. A detailed note wirt
compliance of MOEF&CC notifications dated 31.12.2021 and 30.12.2022
defining the eligibility of thermal power plants for havmg S eaTeat
pond shall be submitted by the IRO in its complian

vii. PP shall submit undertaking in affidavit form hat 100 % fy ash
utilization shall be carried out throughout the operation of the plant.

The proposal is therefore deferred on the above lines.
Agenda Item No. 2.8:

1%800 MW (Stage IIT) North Chennai TPP at Villages Ennore & Puzhudivakkam,
Fonasrl Tainl Tiuvallr Disrict, Tl Kads by Mo Teml Nadu Generstion

in Environmental Clearance (EC) - reg.
[Proposal No. IA/TN/THE/442379/2023; F. No. J-13012/14/2012-IA11 ()]

2.8.1 The proposal is for amendment in Environmental Clearance for 1x800 MW
{Siage I North Chennal TPP at Vilges Booors & Puzhudivakkam, Ponneri Taluk,

O luk Ditrict, Tarl Nach by M/s Tami Nada Generation and Distribution
Cnrparanon (TANGEDCO).

2.8.2 The details of submitted by t ined from
the document submitted are mentioned below:

i. The Environmental Clearance (EC) and Coastal Regulation Zone (CRZ)

TANGEDCO. The current proposal is for seeking amendment in the EC and CRZ
Clearance grnn(bd for the inclusion of proposed Ash shurry pipeline and recovery.
water pipeli

M/s TANGEDCO has cstablished 3x210 MW North Chennai Thermal Power
Station Stage I during 1995 and 2 x 600 MW Stage-II during 2014

Complex. An area of 190 acres (76.88 Ha) of barren land is available within the
existing North Chennai Thermal Power Station (NCTPS).

Earlier, the proposal was considered by the EAC in its 46t meeting held on 4%
September, 2023 and sought additional details. The PP vide letter dated
13/10/2023 submitted following details on Parivesh and presented during the
meeting:

&

Query 1 Submit latest certified compliance report of existing EC.
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Reply: The Certified compliance for the existing Environment Clearances ofal

the three stages including NCTPP I has been obtained vide F.

EP/12.1/1/2015-16/TN/93 dated 16th January 2023 Certified compliance P

the existing Environment Clearances of all the three stages was approved vide
diary no 046 dated 13.01.2023 has been submitted.

Query 2 Proof of payment of Rs. 50 Lakhs imposed by the Hon'ble NGT.
Reply: The Letter received from the Member Secretary/TNPCB for having

receivec
environmental compensation has been submitted. Amount paid to TNPCB
account through cnllne vide UTR No. IOBAN2a08TI24559 ot 28,03.2022. The
receipt of by TNPCB vide
letter No. T2/TNPCB F.023071/2023 dates T310.30%%

Query 3 Submit marine EIA report with CRZ map duly authenticated of
rry pipeline

Reply: The Rapid EIA Study carried out has covered the Marine Ecology and

Marine Environment set up of the study area. CRZ mapping carried out by

Institute of Remote Sensing (IRS). The CRZ maps were obtained from the Institute

of Remote Sensing (IRS), Anna University. The EIA report enclosing CRZ Maps

has been submitted.

Query 4 Ministry may seek comments of CRZ division for slurry pipeline.
Reply: No comments.

Query 5 Submit status of construction in of slurry pipeline in CRZ
Reply: The EC and CRZ Clearance for the NCTPP Stage IIl Plant was granted
in 2016 and after finalization of contractor, the construction works for the ash
sturry pipeline and recovery water pipeline system had been commenced and as
a whole about 65% of the construction works have been completed wherein
concrete support pedestals covering foot Print of 34 M'has been executed in CRZ.
1A buffer zone. About 1000 M concrete support pedestals including laying of pipe
in the CRZ.- 1 area from weat banic of Kosathalayar river to boat canal have been
executed. In B'Canal - 14 piles completed out of 18 piles in the both banks upto
natural ground level = ool Ay s et ey Aid e i o

In Kosathalai river - 22 piles completed out of 38 upto bed level of the river for
constructing the bridge to carry the ash slurry pipe lines.

Upon the NGT direction, the pipeline system construction activities have been
stopped in the CRZ Area including Buckingham Canal and Kosasthalaiyar River
and since 07 /2021, no activities have been undertaken. On receipt of the
amendment from MoEF& CC only the work will be resumed.

Query 6 Clarification about laying of pipeline without consent of the
Ministry.
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Reply: Previously it was proposed to lay the ash slurry pipe lines over the

structure, the new ash slurry pipe line was laid parallel o the ash slurry pipe
lines of NCTPS - 1 & II in existing corridor. Hence as per direction of NGT this
proposal for amendment in EC & CRZ clearance is submitted.

Qn-xy 7 Comments of CRZ Division in the Ministry may be obtained.
: No comments.

2.8.3 The EAC during deliberations noted the following:

The proposal is for amendment in Environmental Clearance for 1x800 MW (Stage
) North Chennai TPP at Villages Ennore & Puzhudivakkam, Ponneri Taluk,
Tiruvallur District, Tamil Nadu by M/s Tamil Nadu Camansizn aeiiDlss ot
Corporation (TANGEDCO).

The project/activity is covered under category A of item 1(d) Thermal Power Plants’
of the Schedule to the Environmental Impact Assessment Notification, 2006 and
requires appraisal at Central level by the sectoral EAC in the Ministry.

The EAC noted the about 65 % of the construction activities have been completed,
the EAC desired to verify the extent of construction activities at site. The EAC
therefore decided to conduct site visit by EAC sub-committee before making any.
recommendations on proposal.

The proposal was deferred on the above lines.

Agenda Item No. 2.

Waste to Energy Thermal Power Project (30 MW) at villages Badli, Sub-district
Alipur, District North Delhi, Delhi by M/s Jindal Urban Waste Management
(Bawana) Limited - Reconsideration for Terms of References (TOR) -

[Proposal No. 1/DL, F.To. 1(m)

2] 1 The proposal s for grant of Terins of Reterence to the project for Waste o
wer Project (30 MW) at villages Badli, Sub-district Alipur, District
North Detn, Belbi by M/s Jindal Urban Waste Management (Bawana) Limited.

2.9.2 The details o the poject submitied by projct proponent and ascertained
from the document submitted are mentioned bel

The proposal was earlier considered by the EAC in its 46t meeting held on
4th September, 2023 wherein the proposal was deferred while observing the
following:

*..The BAC noted that another 24 MW Waste to Energy Plant by M/ Delhi
MSW. ope to the boundary of
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Government of India
Ministry of o e Climate Change

(Thermsl m,«m

R
Mt of AGENDA FOR 11TH MEGTING OF THE EXPERT APPRAISAL CO
MMITTEE (EAC) (TH] PROIECTS) 0 BE HELD ON 27TH - pae: 172024
STH JUNE, 2034 mecing Thermet Projects e from

Mol ID; EC/MOMEAC/871995/6/2024.
Agenda ID: ECIAGENDAEAC/B71995/6/2024

Meeting Venue:  NA

Meoting Mode:  Vinual

Date & Time:
[ 2062024 [ 1030 M [ os30eM |
[ 28052024 I 1030 AM [ oss0rm

e 119 Mecting ofhe e <onstiuted EAC (Thrmal Power) organied by e Miisry ofEnvirnmen, Fret &

Climate Change, Indira Paryavaran Bhavan, Aligan], Jor Bagh Road, New —28% Juse,

2024 trough Vistul Mode under the Chaimanaip of Dr_ Sharad Singh Negi. Al S cont
icomed

for this meeting

3. Details of proposals considered by the committee
Day 1271062024
3.1. Agenda ltem No 1

L1 Details of the proposal

Sipat Super Thermal i L PURCHHATT |
ISGARH

Proposa For [ Frnee |
s

Proposal No File No

Submission Date

Page 101235
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|

Day 2281062024
Agenda ltem No 1:

3L Details of the proposal

Chennai TPP and CRZ Clearan

)N
 Toreshore Dl at Vilges Ennur & Pushudivakbam, T.l..x Ponneri, District Thiruvallur, Tamil Nadu by

UVALLURTAMIL NADU

e o

‘Proposal For.

Amendment in EC

Proposal No FileNo ‘Submission Date

Activity
(Schedule Ttem)

IANTHEATSISI204 | J-13012/1472002IATIT) | 1410672024

Thermal Power Plants (1)

vi. Baseline Environmental Scenario:

Period

From September 2022 to October 2022

AAQ parameters at 9 loca
tions

PMyg =384 t0 1200 m®
PMys =168 1087.5 gm®
so,=nmzsxwm’
Nox=7610426 gm®
CO=BDL(DL:L15)

NH3=75 10 6.0 gin®
Pb=BDL (DL:0.1) 10 0.226 g/’
As=BDL (DL:10)

Ni= BDL (DL5.0)to 122

Incremental GLC Level

PM =Max. GLC: 9681 pg/m’
50,=Max GLC: 26.18 pg/m’
ax GLC: 43.68 pglm’
Remark: Maxinun PM value recorded ai project sit is 120 ' du
10 ongoing construction activities hence average maximum value i
s considered for Air modelling.

River et sples
(7 samples)

Not Applicable

Pond water samples quali
ty at7 locations




vii. Ash Pond area: The existing ash pond
will be utilsed for dumping of bottom ash from this proposed
only, since, this power plant is proposed with the 100% disposal of bottom ash also.
i. Water Requirement: The potable water required for the construction of project will be met from
Chennai Metro Water Supply & Sewerage Board (CMWSSB) for about 2 MGD (9092 m3). For |
produced from sca water by treating in RO based
in the power plant.

eration purpose, pofable water will be
desalination plant, proposed withi
ix. Details of Coal Linkage: Environmental Clearance for the project was issued based on the use of
Imported coal of 2.09 MTPA which was planned to source from MMTC, New Delhi. FSA/MoU for
imported coal was signed between MMTC Limited and TANGEDCO on 25™ May, 2015 for supply
of 251 MTPA of coal o the project. Now, TANGEDCO s planning to change from use of 100%
imported coal t0 use of domestic coal as well as Imported coal in the equal proportion.
coal will be made availabie from the Kalinga block of Talcher, Mahanadhi, T8 Valley Coal Fields.
Total 2.69 MTPA of mixed coal will be required for the project.
x. Detils of Certified compliance report submilted by RO, MOEF&CC: Certified Copy of EC
Compliance is secured Vide Diary No 046 dated 13.01.2023,

1
of NCT complex located SKms away from the project site |
power plant at th time of emergency |

Domestic

313,
N
314
s. :
- o | mported10 | Importcd 50% Indians | Tndian co
" Detals Units 7~ o s
TPH 250 361 w
1. | Coal consumption | TPD 720 S664 10608
MIPA 209 269 39
2 | A % 1 255 4
3. | suphur % 080 06s 055
. | s catoite va [ ke |17 g e o
Total Ash | Fly AshQ | Bottom Ash
Type of coal Comuentl | Asheonte | Quantity | wantity | Quantity
arw) | PR | (PH)
Imported conl 20 120 3360 ns2 o0 ||
Mixed coal (lmported S | 361 255 9206 444 ne ||
0%, Indian 50%)
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Note: the cos, B

1
will ncrease ‘
Indian Coals_| Re | |
100% |
0%: Imported C | mar
Imported Coal el 0%, |
N Capit | Recus Recurr |
Particulars T " | Capit |
N alCo | ring | S22 | ing co |
o 1Cost |
st | Cost | oo | a |
®si | (Rsi |Gl | (Rs.in |
nCro | nCro | O | Crore
res) | res) P
Dust Control System 1920 |
1| ESP 0 e Noc
11 Dus suppredeion byams o il iwting: |1, 350 naeg | |
e ||
Chimney 8890 8390
2
FGD, De NOX burmers etc. 0 6150 ease
a
‘Water treatment plant including clarifier, UF,
3 | RO, DM, Electrical and Instrumentation A224 hs |
4 | Effuent Treatment Plant 350 350
480 9% |
ase, pneumatic Ash Handiing Planti | 1o o
5 | neluding bottom ash & fly ash silos, conveyin | %" 10656 |
& compressors and other equipment |
Noc
6 | Development of Greenbelt 384 384 |
7 | Sewage System 144 144 |
8 | Chemical dosing and Chlorination Plant 970 970 |
9| Pollution monitoring instruments/ equipment | 14.16 1416
b | oter unforeseen iems 1416 1416
98 | Incr
Toul 4800 | 4so | M5 ease
21 4
|

5. Recommendation of EAC
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316, Details of Environment Conditions

3.1.6.1. Speci

Additional Specific Conditions:

\
P hal
5 | e same iR s i s b ket o
el ooy A Fond ol i s o s b o v o
e e o A o T P e i e T sl e B i o s
Iekage a Tl el n cae of ny Iskage immedite comecive messs needs 10 b akea ad |
P sl gl |
iy s Hadlig sl b done sy e et rlesegationsof e Minisy/CPC s from e o |
.| e g Vi N o 50 54815 31 D, 021 oo b o |
g road sl b llowed. |
s he transportation of Ash from the Thermal Power Plant to other Industries (Cement/brick) shall be through
ik s
| et Sornlin o oads il ve e e |
| 7 sl enr it s o oo sl b ned and ke i g condion 0 v uicve
the |
8| Factories Act, |
| P2 ol rovid e et mamtoring ervies 4 bl srvics e of cos 0 peple g n 10
s
0| 7t ot o e g st it i i
0. | rliodqatfiaion o s oot s fcion |
1| oo o sl e e sty s gl e s Rl o of .|
1. | Miniay,
| e of el opert amsportmion shicks sl b aoidd s fr s pssibe and BS-V1 complain v |
1| S o and et sl b v o EVACNGILNG e ks o ansortaion v i,
oty
|
Pl ol 7 o s v el o et s sy i sk |
ety g o s e oagemen Rl 2016 (s I prmat o |
. M‘...,m YOV dad [USTAES P sl s s amon e gl nrkig e ret e 35
3 o Miiaays |

Ministry on 120082021, A
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1 | Monitoring for heavy metals and fluoride in groundper and surface wate shall be undertskea slong with the
5

PP is advised to implement the ‘Ek Ped Maa Ke Naam Campaign which was launched on Sth June 2024 on the
occasion of the World Environment Day to increase th forest cover across the Country. This plantation dive is

32. Agenda Item No 2:

321 Details of the proposal

ject Stage-1 at Udangudi Village, Tiruchendur

Taluk, Tamil Nadu by

FropentFor Frot Tk
At

FropmalNo FieNo Sbmiaeapue [ A

AINTHEASSTAT | Foizemos AN | 1wosaons Thern Powe s (|

i The proposal is for ToR to the project for Ongoing 24660 MW Udangudi Supercritical Thermal Power
Project Stage-1 located at Udangudi Village, Tiruchendur Taluk, Tuticorin District, Tamil Nadu by
Mis. Tamil Nadu Generation and Distribution Corporation Lirmited (TANGH

ii. The EC had been obtained for the 2 x 800 MW (1600 MW) Udangudi Super Critical with lmported
Coal based Thermal Project and amended to 2 x 660 MW MoEF&CC vide MOEF/GOI's
Lr:No.13012/199/2008—1A TI(T), dt 26.042017. The validity of EC was extended through |
st i cxtnion and Gl Al e prjcs o oot of Covid-19 pandemic (vide

MOEF&CC OM F.No.22-25/2020-1A.1Il dated: 18.1.2021).the validity of EC for Udangudi Super

Critical Thermal Power Plant is deermed to be valid till 13.10.2024.

i Peenty the physica work progres s compltd 1 e une o 82 85% for which EC was granted.
As the validity o EC for the project.

i. Purter, TANGEDCO) i pluned Wb e imporied coal according to guidelines issucd by

&CC OM's issued vide circular, No, J13012/8/2009-IA. Tl (T), dt6.12.2023. which is also

planned t be sought in this fresh EC, In view EC nearing (0 completion. a fresh ToR is proposed
fobe obtied orangon 7 660 MW Stpercical Trmal PowerProjct sage- a Udangudi
village, Thoothukudi Distict, Tamil Nads

V. The salient features of the project are as under:=

EAC Meeting Details:

Date of earlier EAC Meetings | January 11-12, 2010, April 30-May 01, 2010 a |
nd May 20-21.2013 (for issuing Original EC), |
4 meeting held on 16.3.2017 (for issuing EC |
amendment) and meeting on 28.7.2020 (for EC |
Extn)

Category of the project Category A
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Kurket river and 53 MCM from Kalma Barrage located on Mahanadi River.

11.4.4 The EAC after detailed deliberation on the information submitted and as presented
during the sty recommended the proposal for grant of amendment in Environmental

2011 and nt MW Thermal
Power Plant Iaca(ed at Vilage Tamnar, Taluk Gharghoda, District Raigarh (Chhattisgarh)
by Mis Jindal Power Ltd. (JPL) to use utiize existing ash dyke of 4x250 MW for 4x600 MW
TPPfor1 1ill 30.06.2025, subject to compliance of the following additional specific
environmental safeguard conditions:

1) edite the planation activities and plantation shall be done in thi

2) PP shall submit the fresh Certified EC compliance report from RO, MoEF&CC, along
with ATR and comments of RO.

3) PP shal expedite to start construction of nearby roads, geotagged pictures of before
and after construction of the road shal be submitted.
d around

4 ploy ryday g of the.
plant site at least for 5 KM. Sprinkling on the road side shall be carried out regularly
(twice in a day) and data shall be maintained mentioning about is functionality.

5) Al other conditions mentioned in the EC dated 18.03.2011 and its amendment therein
shall remain unchanged.

6) PPis advised to implement the ‘Ek Ped Maa Ke Naam' Campaign which was launched
on Sth June 2024 on the occasion of the World Environment Day to increase the forest
cover across the Country. This plantation drive is other than Green belt development
An action plan in this regard shall be submitted to concemed RO.

Agenda ltem No. 115

1X800 MW (Stagell), North Chennai TPP and CRZ Clearance for foreshore
hclllllu -t vil Ennur & Puzhudivakkam, Taluk Ponneri, District Thiruvallur,
by Mis. Tamil Nadu Generation & Distribution Corporation Ltd.
(TANGEDCO) Amendment in EC - Re

[Proposal No. F.No. 1A (T)]

11.5.1 The proposal is for grant of amendment in Environmental Clearance to the
project 1X800 MW (Stage-lll, North Chennai TPP and CRZ Clearance for foreshore
facities at Villages Ennur & Puzhudivakkam, Taluk Ponneri, District Thiruvallur, Tamil
Nadu by M/s. Tamil Nadu Generation & Distribution Corporation Ltd. (TANGEDCO).
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The project/activity is covered under category A of item 1(d) ‘Thermal Power Plants'
of the Schedule to the Environmental Impact Assessment (EIA) Notification, 2006, as
amended as the power generation capacity of the proposed expansion is beyond the
threshold capacity of S00MW i.e. 800 MW and requires appraisal at Central level by
the sectoral EAC in the Ministry.

11.6.2 The Project Proponent and the accredited Consultant Ms. Re Sustainability
Solutions Pt. Ltd. Hyderabad, made a detailed presentation on the salient features of
the project and informed that:

i. The Present proposals for Seeking Amendment in Environmental Clearance to
the1X800 MW (Stage-lil), North Chennai TPP and CRZ Clearance for foreshore
facllfies at Villages Ennur & Puzhudivakkam, Taluk Ponneri, District Tiruvallur,
Tamil Nadu by Mis. Tamil Nadu Generation & Distribution Corporation Ltd.
(TANGEDCO).

ii. The Ministry had issued EC earlier vide letter no. Vide File No. J-13012/14/2012-
1A. I (T) dated 20" Jan. 2016 to the existing project in favour of Mis. Tamil Nadu
‘Generation and Distribution Corporation Limited (TANGEDCO).

iil. PP has proposed to develop 1X800 MW superciitical coal based Thermal Power
Plant (NCTPP Stage-ll within the available NCTPS complex using the existing
infra structure facilties viz., cooling water channell coal conveyors for which EC
and CRZ Clearance were aready secured from Expert Appraisal Commitiee
(EAC-Thermal Power), MOEF&CC, New Delhi based on use of 100% Imported
coal.

iv. Amendment sought Now, TANGEDCO is planning to change from use of 100%
Imported coal to use a mix of domestic coal as well as Imported coal in ratio of
50%-50% proportion. In compliance of the MoEF&CC OM dated 6 Dec, 2023
related to amendment in EC for change in coal source by Thermal Power Plants;
the application for amendment in EC has been submitted by TANGEDCO to
MOoEF&CC to seek the amendment in EC.

There are no national parks, wikdiife sanctuaries, Biosphere Reserves,
Tiger/Elephant Reserves, Wildiife Corridors etc. within 10 km distance from the
project site. Kosasthalaiyar River is flowing at 218.8 m, Buckingham Canal is at
42.7 m and Boat Canal is at 41.45 m from the project site.

Baseline Environmental Scenari

Period From September 2022 to October 2022
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AAQ parameters at
9 locations

Incremental GLC

Nox = Max GLC: 43.68 pg/m?

Remark: Maximum PM value recorded at project

site is 120 pg/m* due fo ongoing consiruction

aclivities hence average maximum value is
sidered for Air modelling.

con:
Not Appiicable

River ater

samples

@ !implts)

Pon Water | pH 6.9 10 8.2, Dissolved Oxygen: 5.2 10 6.7 mg/it.
samples quallly at | Total Dissolved Solids: 120 to 1160 mgfit; Total
7 loc: Hardness (as CaCO3): 46 to 418 mglit & total

Alkalinity (asCaCO3): 39 to 204 mgit Calcium (as
Ca): 12 to 90 mgfit. Magnesium (as Mg): 4 to 47
mglit; Oil and grease: <2 mgfit, Sulphate (as
S04): 8.4 to 102 mgit, Nitrate (asNO3) : 0.50 to
19.3 mgit, Chloride (as CI) : 22 to 480 mgfit Iron
(as Fe): BDL(DL:0.01) to 165 mg/it; BOD 2 to 13
mallit; Heavy metals ke Copper (as Cu): BDL
(DL0.02) to 0.1 mgfit, Lead (as Pb): BDL
(DL:0.005) to 0.11 mg/iit and Manganese (as Mn)
BDL(DL0.01) to 0.38 mgfit.

pH: 7.310 8.3, Dissolved Oxygen: 5.6 (0 7.2 mg/it
Ground  Water | Total Dissolved Solids: 114 to 1675 mgfit; total
samples  at 9| Hardness (as CaCOs): 50 to 756 mgfi
Ltz Alkalinity (asCaCOs): 30 to 403 mg/it; Calcium (as.
Ca): 17 to 176 mg/it; Magnesium (as Mg): 2to 57
mgli; Oil and grease: <2 mg/it; Sulphate (asSOx):
16 to 483 mglit, Nitrate (as NO3): 1.4 to 32 mglit;
Chioride (as Cl): 21 to 945 mg/it; Iron (as Fe): 0.15
to 54.0 mglit; Heavy metals like Copper (as Cu)
BDL (DL:0.02) to 0.05 mgit, Lead (as Pb): BOL
(DL:0.005) 1o 0.08 mgit and Manganese (as Mn):
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BDL (DL:0.07) to 0.78 mg/iit

Noise Tevels Leq| The Leq values for day time was observed fo be
(Day & Night) at 9|46.6t0 56.1 dB (A) in residential area, while during

locations night time 37.1 to 44.8 dB (A).
Soil_Qualiy at 8 | Bulk density: 142 to 1.56 gm/cm3; pH ranges 7.1
Locations. to 9.1; Electrical conductivity (EC); 121 to 1680

umhosfem; calcium content. 38 to 400 ma/kg;
sodium: 132 to 584 mg/kg; potassium: 98 to 385
mglkg; Nitrogen: 274 to 870 mg/kg; Phosphorous:
12 to 44 mgkg; Magnesium: 10 to 110 mg/kg;
Sulphur: 32 to 167 mg/kg; Organic Matter: 0.14 to

Flora & Fauna lo Schedule species sighted in the study area.

vil. Ash Pond area: The existing ash pond of NCTPS complex located 5Kms away
from the project site will be utiised for dumping of botiom ash from this proposed
power plant at the time of emergency only, since, this power plant is proposed
with the 100% disposal of bottom ash also.

Vil Water Requirement: The potable water required for the consruction of project

will be met from Chennai Metro Water Supply & Sewerage Board (CMWSSB) for
about 2 MGD (9092 m3). For operation purpose, potable water will be produced
from sea water by treating in RO based desalination plant, proposed within the
power plant.

. Details of Coal Linkage: Environmental Clearance for the project was issued
based on the use of Imported coal of 2.08 MTPA which was planned to source.
from MMTC, New Delhi. FSAIMoU for imported coal was signed between MMTC
Limited and TANGEDCO on 25™ May, 2015 for supply of 2.51 MTPA of coal for
the project. Now, TANGEDCO i planning to change from use of 100% imported
coal to use of domestic coal as well as Imported coal in the equal proportion.
Domestic coal will be made available from the Kalinga block of Talcher,
Mahanadhi, IB Valley Coal Fields, Total 2.69 MTPA of mixed coal will be required
for the project

F&CC.
of EC Compliance is secured Vide Diary No 046 dated 13.01.2023

11.6.3 The EAC during deliberations noted the following:
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1) The EAC noted that the proposal is for the grant of amendment in
Environmental Clearance to the project X800 MW (Stage-li), North Chennai
TPP and CRZ Clearance for foreshore facilties at Vilages Ennur &
Puzhudivakkam, Taluk Ponneri, District Thiruvallus, Tamil Nadu by Mis. Tamil
Nadu Generation & Distribution Corporation Ltd. (TANGEDCO).

2) The committee noted that the Environmental Clearance (EC) and Coastal
Regulation Zone (CRZ) Clsarance were accorded by MoEF&CC Vide File No.
J-13012/14/2012-1A. Il (T) dated 20th Jan. 2016 with use of Imported coal of
2.08 MTPA sourced through MMTC, New Delhi. The FSAMMoU for Imported
coal was signed between MMTC Limited and TANGEDCO on 25th May, 2015.
The Consent to Establish (CTE) issued from TNPCB Vide Order No.
170124499798 uncer Air (Prevention and control of Pollution) Act, 1981, as
amended in 1957 and vide order No.170114499798 under Water (Prevention
and control of Pollution) Act, 1974, 25 amended in 1988 on 13th April, 2017.

3) Now, PP has submitted the proposal for obtaining mendment in existing EC
for change in fuel composition from 100% Imported coal to mixture of 50%
Indian coal & 50% mported coal in compliance of MOEF&CC OM dated 6th
Dec, 2023 and previous OM dated 11th Nov, 2020,

4) The EAC reviewed the present average ambient air quality dats and observad

i fuel composition from 100% Imported coal t mixture of 50% indian ea-l &
50%
in this regard submited that this is  temporary increase due to mgnmq
‘construction activities at site.

5) The EAC also added that as there is change in fuel, PP shall not ask in the
future for additional 2sh pond 2rd additional water requirement. Further, EAC
noted that the total area of piant is 76.86 Ha of which cnly 18.21 Ha s a green
belt area wiich accounts t 23.7% of the total area, Therefore, PP are advised
to conduct power plantation in the upcoming monsoon season.

6) The Committee observed that as per OM dated 11.11.2020 & 6.12.2023,
proposal of PP is not falling under, category (a) to (d) mentioned in para 3 of
M dated 6.12.2023 and hence required amendment in EC. Further, it has
mentioned in the samc OM that *All the Thermal Power Plents (including
Captive Power Plants) havirg Prior Envirorimental Ciearance and going in for
change in the coal source cther than those faling in the aforementionod
category of change ir coal source sheil epproach the Ministy for amendment
along with a study
and revised EMP based on the change in Source of coal”. The Committee
observed that PP has submitted the additional impact assessment and revised
EMP report of May 2024, aicn with this proposal
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7) The EAC rioted that PP submitied that FSA/MoU for Imported coal was signed
between MMTC Limited and TANGEDCO on 25" May, 2015. No additional
‘water wil be veqmreﬂ due to change in coal use. No additional power required

andthe area of 805 Hz  available within the site for stacking of Indian as well
as imported coal

8) PP submitted that Coal characteristics & consumption as under:

B T imporied | Imported50% | indian
o |- . Detalle Units | t00% indian 50% coal
g i) 260 261 442
1 TP | 6720 564 70608
SO0 s ea 2 269 529
2 | Ash % 55 £

3. Sulphur % 5 065 055
4, |Gross  Caloriic | caq | 6000 4554 3800
Coal Ash | Totaiash | Fiyasn | Botem

Typeofcoal | quantity | content | Guantity | Quantity
(TPHj (5) (TPH) (TPH)

Imported coal 280 120 3360 7352
Wixed coal 361 %5 92.06 444 Z762
(Imported 50%,

Indian 50%)

Note: Due to change in composition of the coal, the ash quantity will increase

9) The committee obscrved that there is a increase in ash confent further as per
the EIA the level of polliiznt are increasing and or. higher side. In this regard
PP subinitied that

« Particulate matter (Phi): PM value: 96.49 pg/m?, predicted GLC: 0.32
Jg/m?. Resultant GLC: 96.31 ugin® which is near the limits as per NAAQ
standards. The max. value of PM10 120 yg/m? recorded in Ennore SEZ
TPP site since the projec is propozed over abandoned ash dyke. The
contribution of P from TPPs within NCTPS complex is 1.2 ugim* and the
contribution al the TPP< with 10 km radius is 1.6 ug/m?. To reduce the PM
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ESP's with tolimit the
PM below 30 mg/Nm?

Sulphur dioxide (SOz): SOz value: 25.1 ugim?. predicted GLC: 1.08 g/
Resultant GLC: 26.18 pg/m? which is well with in the limits as per NAAQ
standards. The contribution of SOz from TPPs within NCTPS complex is
5.1 gim? and the contrbution all the TP with 10 km radius is 7.1 ug/m’.
Dry FGD has been installed to meet the revised emission norms of
MoEF&CC for Sulphur dioxide (SO2) i.e. 100 mg/Nm’.

« Oxides of nitrogen (NOX): NOX value: 42.6 gim’. predicted GLC: 1.08
pgim?. Resultant GLC is 43,68 g/m* which is well with in the limits as per
NAAQ standards. The contribution of NOx from TPPs within NCTPS
‘complexis 6.4 g/m?and the contribution all the TPPs with 10 km radius is
8,01 ugim?, To reduce the emissions Low NOX bumer wil be provided.
SCR will also be installed in future as per requirement to limit the NOx
emission to as per MOEFSCC norms i.e. 100 mg/Nm?.

generaleﬂ at coal conveying area, transfer points and coal slnd(yil‘d i) Dust
collection system will be provided in coal bunkers to evacuate dust and
hazardous gases ike methane from the coal bunkers, i) Collected dust would
be retumned to either the associated belt conveyors or o the coal bunkers. The
coal dust from coal transfer points would be restricted to 5 mg/Nm?, iv) 100 %
dry fly ash extraction, storage and disposal faciltes are proposed for utiization
of 100 % fly ash. Closed trucks & containers would be used for this purpose, V)
ESP with an efficiency of 99.98 % is proposed to control Particulate Matter, vi)
To minimize the SO; emissions, dry FGD system s proposed and vi))To reduce
the NOx emissions, Low NOX burners has been provided whereas Selective
Catalytic Reduction (SCR) system will be installed in future as per requirement

10) Tne committee observed that for managing the air pollunnn PP has proposed
ati) D

Additionally, the committee observed that for managing the ash PP has
proposed that i) 100% utiization of fly ash in dry form is envisaged. Closed
trucks & containers would be used for this purpose, i) To reduce the dust
nuisance while loading the ash into the open trucks from fly ash silos, the fly
ash would be conditioned with water spray. ii) It is proposed to cover the ash
in the open trucks with tarpaulin to prevent flying of fine ash during
transportation, iv) TANGEDCO would put max efforts and ensure bottom ash
utiization. 100% ash utiization will be achieved as per MOEF&CC nofification
dt. 3¢ Nov. 2009, v) Prop ipply entire ash to cement

presently lifting fly ash from NCTPS, since there is huge demand in Tami Nadu
for fly ash from thermal stations and vi) MoU between TANGEDCO & Mis.
Dalmia Cement (Bharat) Limited was already made on 14" Oct. 2015 for

Page 172 01235



82
utilization of Fly ash.

12) The committee observed that EMP cost propose by the PP is Rs. 1185.21 cr
and recurring cost is Rs 98 Cr. The details are as under:

100% Indian Coal 50%: | Remark
Imported Coal |Imported Coal 50%

| Particutars Capital [Recurring| Capital | Recurring
Cost | Cost | Cost | Cost
(Rs.in | (Rs.in | (Rs.in | (Rs.in
Crores)| Crores) | Crores) | Crores)
[Dust Contral System
) ESP
19200 1920
1]i) Dust  suppression ;
system  for  coal] > 359 No
handing change
[Chimney 8590 8590

2 Firncreasha]
[FGD, De NOx bumers| o S0 Tncreased|

_‘L |Fime ] = 1
[Water treatment _plant]

lincluding clarifier, UF. RO,
3|DM,  Electical and “22* 3224
4 [Effluent Treatment Plant | 3.50 350
qsior 2| liiston,
[Dense phase, pneumatic
lash  Handiing _Plan|
including bottom ash & fiy|
5 o cameying| 10856 106.56 .
lcompressors andother|
lequipment G
Development o
© |Greenbett 3% £
7 |sewage System 144 144
Chemical dosing and
8 |Chiorination Plant e )
Pollution _ mont i |
© linstruments/ equipment | 1416 410
10[oth tems | 14.16 14.16
[Total 7800 | 480 [118521] 98 |increased|

13) Based on the discussion held the committee recommended that in the para 3
of EC dated 20.01.2016 the phrase “The Imported Coal requirement of 2.09
MTPA will be sourced through MMTC, New Delhi” shall be read as “The coal
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requirement is 2.69 MTPA in the ratio of 50% Imported Coal (1.04 MTPA) and.
50% Indian Coal (1.65 MTPA). Imported coal sourced through MMTC, New
Delhi and Indian Coal sourced from Kalinga block of Taicher, Mahanadhi, 1B
Valley Coal Fields."

11.5.4 The EAC after detailed deliberation on the information submitted and as
presented during the meeting recommended the proposal for grant of Amendment in
Environmental Clearance (para 13 above) to the project 1X800 MW (Stage-li), North
Chennai TPP and CRZ Clearance for foreshore facilies at Villages Ennur &
Puzhudivakkam, Taluk Ponneri, District Thiruvallur, Tamil Nadu by M/s. Tamil Nadu
Generation & Di (TANGEDCO)

from 100% Imported Imported C:

subject to compliance of the following additional specific environmental safeguard
‘conditions, in addition to the EC conditions granted on 20.01.2016

Additional Specific Conditions:

1) PP shall obtain the amendment in CTO from SPCB as applicable in the instant
case for the proposed amendments.

2) PP shall d in EMP in
manner. The budget earmarked for the same is Rs 1,185.21crores (Capital)
and Rs 98 crores{recurring) and should be kept in separate accounts and
audited annually. The implantation status along with the amount spent with
documentary proof shall be submitted to the concerned Regional Office for the
activities carried out during the previous year.

Regular monitoring of Fly Ash Pond shall be carried out and inspection shoukd
be done to avoid any chance of failure of bunds of leakage from the Ash Pond.
The Pipe line carrying the fly ash shal also be inspected for any leakage at
regular intervals. In case of any leakage immediate corrective measures needs
to be taken and concerned authorities shall be informed. PP shall also keep a
record of inspection.

4) Fly ash handiing shall be done strictly as per extent rules/regulations of the
MinatyiGPCS ke o Sl v including Ministry's Notfication No.
ber, 2021. through

wad shall be allawed

5) The transportation of Ash from the Thermal Power Plant to other Industries
(Cementfbrick) shall be through closed bulkers only.

6) Water Sprinkling on roads shall be done in at regular interval on the roads

atleast within 1 km range approaching the plant. A logbook shall be maintained
for the activity and be in six monthly compliance report.
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7) PP shall ensure that roads for transportation shall be maintained and keep in
good condition to avoid fugitive emissions.

basis

) O
and records maintained as per the Factories Act

9) PP shall provide regular health monitoring services and health services free of
cost to people fving in 10 km radius.

10)PP shall establish an Environment Management Cell and ensure to engage
sufficient staff having environment related qualfication for its smooth it
functioning.

to Regional office of the Ministry.

12)Use of Diesel operated transportation vehicles shall be avoided as far as
possible and BS-VI complaint vehicle shall be purchased and preference shall
be given to EV/CNG/LNG based trucks for transportation raw materials, coal
and disposal, Change to EVICNG/LNG be done in a ime bound manner.

13)PP alltypes of plasti e plant shall be

Waste Management Rules 2016 (as amended). In pursuant to the Ministry's
OM dated 18/07/2022 PP shal also create awareness among the people
working in the project area as well as in its surrounding area on the ban on
Single Use Plastic(SUP) in order to ensure compliance of Ministry's Nofification
published by the Ministry on 12/08/2021. A report along with photograph on the
measures taken shall also be included in the six monthly compliance report
being submitted by PP.

ey for heavy metals and fluoride in ground water and surface water
e undertaken along with the regular monitoring and results/indings
omitad along with half yearly monitoring report.

9) PP is advised to implement the ‘Ek Ped Maa Ke Naam' Campaign which was
aunched on 5th June 2024 on the occasion of the World Environment Day to
increase the forest cover across the Country. This plantation drive is other
than Green bet development. An action plan in this regard shall be submitted
cancerned RO.

Agenda Item No. 11

2x660 MW Udangudi Supercritical Thermal Power Project Stage-1, loc.un at
Udangudi Village, Tiruchendur Taluk, Tuticorin District, State Tamil Nadu by
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Additional Agenda:
Report of the EAC Sub-Committee for laying of ash slurry and recovery
pipelines from NCTPP Stage Ill to NCTPS Ash dyke (Pipeline system) of 1 x 800

MW NCTPPP Stage Il at Villages Ennore & Puzhudivakkam, Ponneri Taluk,
Tiruvallur District, Tamil Nadu by M/s TANGEDCO

he Expert Appraisal Committee (Thermal) in its 2 meeting held on
h zm t0.01.11 zaza . suagested o consiule a sub-commitoe o conduct sie

before making ar n the said proposal. Accordingly, the
Vinisty vide lter o, 013012 TRASOTZIA ||m ded 06,0324 constuted 2 Sub-
committee comprising of following members

1. Shri. Inder Pal Singh Mathary ~ Chairman
2. Shri. Mahi Pal Singh ~ Member

3. Shri. Umesh Kahalekar ~ —  Member

4. Dr. Saranya P ~ Member

\ccordingly, the sub-committee visited the site on 13-14® March, 2024 to NCTPP
stage-lil plant along with the PP.

The Sub-Commitee of EAC briefed the EAC about the visit report and its
cor fation. It was informed to the EAC that initialy a report was circulated
D sl 2 U ow the repor it revised recommendation are submitted before
EAC. The EAC deliberated on the same and accepted the site visit report with
e e Copy of the same is attached herewith as Annexure-
.

‘The meeting ended with vote of thanks to the Chair.
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Report of the EAC Sub-Committee for laying of ash slurry and recovery pipelines from
NCTPP Stage 111 to NCTPS Ash dyke (Pipeline ,,m..) of 1x 800 MW NCTPPP Stage
I at Villages Ennore & Puzhudivakkam, Ponn wallur District, Tamil
Nadu by M/s TANGEDCO

‘The Expert Appraisal Committee (Thermal) in its 2* n held on 31.10.2023 to
01.11.2023, suggested to constitute a sub-committee (o conduct site visit before making any
recommendations on the said proposal. Accordingly. the Miristry vide letter No. J-
13012/147201241A I(T), dated 08.03.2024 constituled a Sub-comitice. comprising of
Tollowing members as under:

1. She. Inder Pal Singh Matharu ~~ Chairman
2. Shri. Mahi Pal Singh ~ Member
3. Shri. Umesh Kahalckar ~ Member
4. Dr. Saranya P ~ Member

Accordingly. the sub-committee visited the site on 13-14* March, 2024 to NCTPP Stage-
1l plant along with the PP. The visit report is subitted hereni

Background of the project:

Mis TANGEDCO had obuained environmental clearance fiom Ministry of
Environment, Forest and Climate Change for sciting up thermal power plant of capacity 1 X
800 MW on 20.01.2016. Further, MOEF&CC vide lettr dated 13.04.2017 has amended the
environmental clearance in line with this Ministy’s Notification $.0. 3305(E), dated
07122015,

l was issued for f iesin the CRZ area:
(i) Coal conveyor having lengih of 3.5 km and elevation of 6 m for coal transportation
Ennore Port o NCTPS Stage Il TP

iy Supporting, irestles (steel frames) for coal conveyor at about 6 m'S m from ground
level

(iii Sea water intake from forebay of NCTPS Stage II take & outlet pipe 10 pre cooling
channel of NCTPS for discharge with intake pipe lengih of 3 km and outet pipe
length of 1.5 kn

(i) GRP (Glass reinforced plastic) pipes on the ground level for cooling water inle and
coolant water otlet

1 is pertinent to note that ash slurry pipeline corridor in CRZ arca was not part of the
omenl & CR obtsined by Mis TANGEDCO. As informed during the site

it 2017-2018,
pﬁn “of which falls within CRZ zone us per approved Cousal Zone Management pan
(CZMP) for which prior CRZ clearance was not obtained.
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Direction of Hon'ble NGT order dated 31.01.2022

As per para 84 of the Hon'ble NGT order dated 31012022 in the O.A.122 of 2021
and 0.ANo. 162 0f 2021, the case was disposed of as follows:

D The TANDGECO is directed not 1o proceed with the work of laying the pipeline
through the CRZ zone and aiso in the other area in violation of the Environment
Clearance and CRZ Clearance m in 2016, without getling necessary

Jrther clearances i this respect by flling afresh application in accordance with law

law and the direction given for this purpose cannot be treated as a direction 1o the
aulhorites to grant the permission. if i is not otherwise feasible or permissible
under law. This st be siritlyin conpiance ith e decsion o Hon e Spreme
Court in vs. Anil V.

i) The TANGEDCO is directed o pay an Enviroumental Compensation of Rs.
4,12.20,000/- fised by the Joint Committee and approved by this Tribunal to Tamil
Nadu Pollution Control Board for the damage caused o environment on account of
the deporsit of ly ash slurry in the Kosasthalaiyar River region, over and above the
compensation already remited by the as dirccted by the Pollution Control Board
in 0.4, No. 08 of 2016 and other connected cases.

The TANDGECO is also directed 1o pay an additional compensation of Rs. 50 lakh
with.the Tamil Nadu Pollution Conirol Board for the violation commited ic.

consiucting the pieline and maki atemps for that purpose
in violation of the En Clearance and CRZ C1
in addition 10 the compensation already directed io be paid by them for damage
caused 10 the enviromnent on account of deposit of fiy ash.

i) The TANGEDCO is directed 1o carry ot the replacement of the old pipes as
wndertaken by them and as directed by this Tribuial in O.A. No. 08 of 2016 and
other connected cases within the time line fixed by the Tribunal, o the basis of the
wdertaking given by them o avoid fiture breaches.

V) The TANDGECO is directed to curry out recommendations made by the Joint
Comittee in both the cases in is leter and spirit 10 avoid future breaches of fly

il into the riverine area. The question regarding steps (o be laken for remediation
process of damage cased to the environment on account of deposit of iy ash in that
area for longer period will be considered by this Tribunal including any further
compensation 0 be paid on the basis of the recommendations o be made by
Committee already appoined by this Tribunal in O.4. No. 08 of 2016and other
comnected cuses

The TANDG

in that area. as directed by the Joint Commitice as well as the Pollution Contol
Board at the earliest possible time 1o reduce the inpact of damage 1o riverine
environment any firther
vii) The TANDGECO is also divected fo take necessary steps to avoid leakage throngh
ipes and. they st hold vigil by regular inspection of the ofd pipe lines il such
i breaches. if
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any; during the interregnum. The anount of compensaion direcied fo be paid on two.
counts are to_be deposited by TANDGECO with Tamil Nadu Pollution Control
Board which ey can wilse for the purpose of protecting Kosusthalaiyr River as

well

1o provide necessary protection to preven encroachments in thal areas in iture and.

inthat area.

As regards fhe action o be taken for violations commitied by TANDGECO in
violation of Environmental Clearance and CRZ Clearance., the respective regulators.
amely, MoEF&CC and Sate Coustal Zone Mangement Auhoriy are directed 1o

TANDGEC

ix) s regards O.A.No. 122 of 2021 is concerned. since i i filed by a private person in
order 10 protect environment, we feel that TANGEDCO can be directed 10 pay a cost
Of Rs. 25,000/~ 10 the applicant in tha case.

U/ the above amonnis including the conpensations and costs are not paid within three
months from today, then the Pollution Control Board and the applicant are entiled
o initate proceedings for recovery of the same under Section 25 of the National
Green Tribunal Act, 2010 or through District Collector for recovery of the amount
mvabm( Revene Recovery Act, 13890 in accordance with lav.

Registry s directed 10 communicate this order 10 the official respondents
mtlmirmz TANGEDCO for their information and necessary compliance.

Report of the Joint Committee appointed by Hon'ble National Green Tribunal (SZ) in
case of O.A. No. 162 of 2021:

In case of O.A. No.I62 of 2021, the Hon'bie Naonal Green Tribunal (57) the
Hon'ble Tribunal 2021
1) The Distriet Collector, Tiruvallur District
2) A senior Officer from Ministry of Environment, Forest and Climate Change
(MOEF&CC)
3) A senior Officer/Scientist from Central Pollution Control Board (CPCB). Integrated
Regional Office, Chennai
4 rm Superintending Engincer from Public Works Department (PWD) and water
Resources Organization (WRO), Chennai
5 A senior Officer from Tamil Nadu Constal Zonc Management Authority (TNCZMA),
Chen
6) A SeiorOffcr o Tanil Nadu Poluion ConrlBod

a5 designated by its Charman to inspect the arca in question and submil a factual as well s
action taken report if thre i any violaion found. Accordingly. the commitiee submitted the
report on 14.09.2021. Subsequently,in duc compliance of the order of the Fon'bie Tribunal,
the joint committee inspected the area in question and convened a meeting with NCTPS
Power plants oflcials on 20.10.2021 and in response fo the Hor'ble NGT order dated
24.09.2021. the NCTPS Stage 1. 1, 111 and IV (Ennore SEZ) have fumished the following
information o the commitice as per Annexare -1.
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Recommendations of TNCZMA

Tamil Nadu Coastal Zone Management Authority (TNCZMA) had considered the
proposal for amendment in the CRZ clearance for the laying of ash slurry and recovery water
pipelines from the NCTPS stage 11l to NCTPS Ash Dyke (pipeline systcm), based on the

commendations of the DCZMA and recommended the proposal vide letter
No.6269/EV.3/2023-1 dated 18.08.2023, with following conditions:

. Al i i Management

= The project proponent shell ensure that their activity shall have least interfercnce to
the Mangroves, that ae found inth Bullx Zone

in consulaton with the Forest Depart, formuate and

7
:

of the project
There should ot b any damage flora and fauna.

« Proper monitoring should be done 1o detect any leakage in the pipeline including
monicring through CCTV. If sy such focden s s found unchecked,acion il be
taken by

Montly monitoring report hs o b fumished to Tamil Nadu Poluton Corirol Board
o The Pie not flow

Observations of the EAC Sub-Committee

e Corridor:

(i) Ash shurry pipel

For Stage 11l NCTPS, three ash slurry pipelines arc proposed and one water
recovery pipeline is proposed. Almost 65% of the construction activites were completed
and then stopped as per Hon'ble NGT directions. Therealler, the projet proponent has
applicd for amendmen in the existing EC+CRZ. clearance for inclusion of dedicated ash
shurry pipeline.
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During the visit it was informed that in NCTPS Stage- 1, 5 Nos of Ash sl disposal
lines are laid from Ash handling pump house (o ash dyke. Pipeline 2 & 3 has been
replaced due to frequent leakages and puncture of pipelines. For stage 1l NCTPS plant, 5
Nos (3 ash sty pipeline and 2 recovery water pipelines) are being used.

i) Present Scenario of Ash Pond:

Ash dyke consist of primary pond (115 Ha) and secondary pond (15.5 Ha). The
capacity of the pond is 57.5 lakh cum. The water from ash dyke is being collected in
uard pond by gravity and being reused in mixing with bottom ash for disposal o ash
pond/dyke. As reported the stock of ash as on date s 26.96 lakh cum in ash pond. The
project proponent hs submitted thal 100% dry ash system is envisaged and fly ash will
be disposed off in nearby cement plants and other units like brick making etc. It s also
proposed 1o uilize the existing ash dyke of NCTPS for battom ash disposal in case of
emergency only.

Ash Generation (Stage-111)
S.No. [ Deseription | Quantity (TPD) | Remarks

1 Fly ash G512 Assuming 1.1 tons asl
2 | BotomAsh 6128 |cum of lnd, ash du...,. h:lgm
3 Tolal ash G| assumed 0 beSm.

el 1o shicye 1006
wilization is 17 acres (7 Ha)

(i) 3

The Expert Appraisal Committee (Thermal) had received a representation from
Fishermen Welle Associaion on 28112023 requesing the FAC Sub-Commitee o
hem an opporturity 1o submit their concerns.

Accordingly. the sub-committee heard the representatives' viz. Shri. R.L. Srinivasa

Shri. Karunakaran from Kattukuppam village on 14.02: mu Stage 11l NCTPS site

office. During the meeting, the major concerns raised w

(@ Leakage of ash slurry from ash slurry plymlvm(N(‘TP\ Stage . 11) and deposited in
the water stream around.

(b) Air pollution due o the existing thermal plant.

(¢) Adequacy of evisting ash dyke to accommodte ash slurry from proposcd Stage Il

(d) Employment for local people.

n.e sulnmssmxls made by the project proponent Wi above concerns of the local
rfishermen are as under:
Nt Stage- 1. $ Nos of Ash slurry disposal lines are laid from Ash handling
pump house to ash dyke. Pipeline 2 & 3 has been replaced duc to frequent
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leakages and puncture of pipelines. For the remaining pipelines, tenders have been

floated for replacement and till then those pipelines are not being used.

(b)  The TANGEDCO has told that regular monitoring is being done regarding this
issue and all mitigating measures are being taken from time to time.

(¢)  Ash dyke consist of primary pond (115 Ha) and secondary pond (15.5 Ha). The

capacity of the pond is 57.5 lakh cu.m. The stock of ash as on date is 26.96 lakh
cu.m in ash pond.

(d) During maintenance phase, the tender are being floated with a condition that 10%
local people have to be engaged for work as per their skills by the contractors.
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Revised Recommendations of the EAC Sub-Committee

Based on the site inspection. the following recommendations were made by the sub-
committee as follows:

The Sub-committee observed that NCTPS stage-l of 15800 MW has completed
the plant has started by concemed

authorites.
The fist recommendation of the commitee appointed by the Hon'ble National Green
Tribunal (SZ) during September 2021 reads as *The TANGEDCO shall resume the
activiies pertaining 10 the NCTPS Siage I1l and Fnnore SEZ Power Planis within the
CRZ area
amendment to the cxisting CRZ Clearance from MOEF&CC'. Subsequently as per
para 84 of the Hon’ble NGT order dated 31.01.2022 n the 0.A.122 o 2021 and O.A.
No. 162 of 2021, The TANDGECO is directed to carry out recommendations made
by the Joint Committec in both the cases in its letter and spirit to avoid future
‘breaches of ly ash into the riverine area.
b, Further, the recommendation of the proposal for ash slurty pipeline falling within
CRZ area, can be considered as fresh proposal as per directions of Hon'ble NGT
vide order dated 31.01.2022 and as per extant norms of the EIA Notification and.

mecsures 1 avold pollution whereh s from Stage 1 v g 11 bein; dispased

and emergency ash disposal of Stage 111 i proposed shall be prepare

Design report of the ash siurry pipeline corridor r... the xzw m NCTPS power

plant and exploring the feasibilty of using th sturry pipelines of Stage

Tand Stage Il NCTPS plani for the proposed. S e prepared by NCTPS

Adequacy report from Competent Authorily on existing ash dyke eapacity 1o
om Stage IINCTPS

The conditians of TNCZMA shall be followed.

The legal advice on these recommendations can be obiained from MoEF&CC legal
wing in the light of NGT order dated 31" January 2022 on O.4. No.122 of 2021 and.
A. No.J62 of 2021.

o
( Umesh Kahalekar ) ( Dr. Saranya P. )
BAC SubConmmitice HAC SubConmitee
Menbr Menber

(Inder Pal{§hieh Matharu )
EAC Sub-Commitiee
Chairman
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Photographs of the site inspection carried out by the EAC Sub-Commitice

s Page 229 0f 235




94

9 Page 230 0f 235




10 Page 231 0f 235




Page 232 0f 235




Shri Inder Pal Singh

Shri Mahi Pal Singh-|

Soamap 0|
chennal) |
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Government of India

Ministry of Environment, Forest and Climate Change ==,
ion
(Thermal Projects) &
A

P
Minte of 18TH MEETING OF EXPERT APPRAISAL COMMITIEE (THERM
ULED TO BE HELD DURING 24TH JANUARY, 2028 T pte: 030212025

(e
Mot ID: ECIMOMEAC/552672/1/2025
Agenda ID: EC/AGENDA/EAC/S52572/1/2025
Meeting Venu Indus Hall, MOEF&CC, New Delhi
Meeting Mode Physical
Date & Time:

012025 1000 AM 0505 PM

“The Member Secretary apprised the members of the EAC that consequent o the resigration tendered by
Dr.Sharad Singh Negi (LF.S Retd.), Chairman - Expert Appraisal Commitice (Thermal Power & Coal
Minng). MOEFACC vide Onder daed 16012025 rominted Shi lnder P Singh Mtk (LS

Retd.) as interim Chairman, Expert Appraisal Commitee (Thermal Power & Coal Mining) with |
mmedine el At the ovset, e, nde Pal Sigh Mathary (LF:S Retd) welcomed the Ex
menhers & other paricipants and reguesed 0 str he procesding as per the agenda lised or tis
mesing, The st of members who e n he nccting st Auncaure =1 The S andard/Generic:
"ToR conditions shall be system generated through the PARIVESH Portal

Confirmation of the Minutes of the 17 Meeting of the EAC (Thermal): The minutes of the 17% meeting
of the EAC (Thermal) held during 30/12/2024 have been confirmed by the
[The main PDF of MoM is enclosed at Page no. 58 - 154]

3. Details of proposals considered by the committee

Day 1240172025
3.1, Agenda Item No 1:
3.1 Details of the proposal
Proposed Expansion of Bandhaura 111 by adding ¥ Ulira Su
per Critical Ph1 & Ph-I withis i ' of Thermal
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sl b formlatd.Th company sl g doctors who are trained in occupational health

Heslh monioring of e workers sl T Pl vl . besih e it
I ek et e
el e A oo ey s ) e o s i s i

e hvios o Mgt o ot ks e e e e i

ut and Action Plan o mitigat the same shall be prepared.

‘Socio-ccanomic study of the study area comprising of 10 km from the plant sit shall be caried out through &
reputed insiute / agency which shall consist of detil assessment of the impact on livelitood of the local |
communites

atutory comy

The 4 I be given
Depariments etc. for s bette identifcation and refrence. |

34. Agenda Item No 4

3.4.1.Details of the proposal

S |
UVALLUR TAMIL NADU

Proposal For Amendment in EC

Proposal No File No Submission Date iy |

IAINTHESISORs | sonanonaAnm | 1enes e iy e 1) |

Agenda No 18.4
18.4 15800 MW (Stage-I. North Chennai TPP and CRZ Clearance for forshore fciiies by Mis
Nadu Generation & Distribution Corporation Ltd. (TANGEDCO) at

Complex, Villages Ennur & Puzhudivakkam, Taluk Ponneri, District Thiruvallur, Syl
~ Amendment in EC & CRZ regarding change of coal source from 100% Imported coal |
to use a mix of domestic coal as well as Imported coal in ratio of S0%-50% proportion —
reg.

[Proposal No. IA/TN/THE/75354/2024; F. No. J-13012/14/2012-1A.11 (T)]

18.4.1: The above proposal was oﬂgmally SO it meningled o

2728 June, 2024 and the p nded for amendment in EC & CRZ dated 20/01/2016

o chaagalo oal tcst o o 100% mporied coa o use & mix of s e ol

Imported coal in ratio of S0%-50% proportion subject t0 stipulation of additional specific conditions.
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18.42: The sbove proposal vas m’:md huk by Mi

additional

stry o the EAC for examining the following
EAC - Thermal.

SNo.

Reply,

Concrete fgures sbout the quantu
m of additiona fly ash likely to be
gencrated per year over and above
tha already approved under the pr

A) Ash content for100% Foreign coal - 12% Ash

quaniity -806.9 TPD

Aleady Propocd ilo- 3 2o for fy . 1N
o for bottom as

B) Ash content for Foreign (S0%) & domestic o

al (50%) -

Total Ash quantity generated- 2209.32 TPD

Ash management plan

“The cxisting ash handling system could cater o the | |
enhanced ash generation quantity as detailed below.

E
Now constructed Silos- 3 Nos (2 Nos for fly ash
No for botiom ash)
i) Fly Ash Silo c..mny- 2x2520=5040 MT
Fly ash evacuation is through vacuum sy
ESP hopper and will e siored .y ash ilos o
acity (2x2520=5040MT) which wil be S
ity for 24 hours storage eac
ii) Bottom Ash Silo capacity-1 x 1800=1800MT | |
Bocom ah evacuton is dy ype nitally through
closed conveyor system up o
{rom her v o boiom ah il of capacity i
0=1800 MT ) is by pipe lin.

B Ash utlization
i ash will be sold to cement / brck industcs throus
auction as being followed in NCTPS Stage 1&2. The fly s
I will e odedincloved ks ks though elescops
 spo asembly o Fy st i amd oapored o |
Bk companie Th botom ach will becondionca b qu
ningwithwale (o) vill e i

‘and covered with tarpauli for transporting. Hency
o i o v e e O 50 ot

T case of emergency. both fly and bottom ash will

S. Water required for making slurry will
8082 m¥/day , which will be sourced from CT blow.
down pump and guard pond water (reject sca W
.12 Nos iezomerric el re ateady avalable in
and around the existing ash dyke

Surd that th ash slory ipelines willbe ahonnd
o avoid any eakages (o proiet the nearby area
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SNo. | Additionalinformation sought FOZn.uy Submitted by the project proponent

Compliance to the recommendations of the site visit report of the sub-committee of EAC releva
1o the proposal under consideration

i, ‘The EIA report including carrying | The EIA report, including details of the carrying cap.
capacity of existing ash pond alon | acity of the existing ash pond, has been submilted to

g with remedial measures to avoid | MOEF&CC.

pollution wherein ash from Stage I | The report was prepared by M/s Cholamandalam M

ind Stage 11 is being disposed and | S Risk Services Lid, Chennai.
emergency ash disposal of Stage I | The proposed pipelines will transfer ash slurry from
s proposed shall be prepared. | Stage Il t0 the designated ash dyke pond of NCTP
s.

The ash dyke pond covers ~133 hectares (328 acre
), reptesenting a permanent land footprint.

“The pond falls within the NCTPS land area and is al
ready used for ash disposal by Stage I & Il plants.

iv. | Design report of the ash sturry pip | The design report forthe ash slumy pipeline of NCT | |
cline corridor for the Stage Iil NC | PP Stage I1l is submilted.

TPS power plant and exploring th | Tt has been decided to use the existing ash slurry pip.
 feasibilty of using the existing a | elines of NCTPS Stage [ & Il instead of constructin
sh stury pipelines of Stage [ and | g new pipelines.

Stage I NCTPS plani for the prop | This decision was made to minimize environmental
osed Stage Il shall be prepared by | impact.

NCTPS. NCTPP Stage Il will dispose of ash slurry only in ¢
mergencies, as both fly ash and bottom ash are disp.
osed of in dry form.

v. | Adequacy report from Competent | The existing ash pond of NCTPS is sufficient as wet
Authority on existing ash dyke ca | ash will be disposed of promply to brick industries
pacity to accommodate the pr other works |
ed ash slurry from stage Il NCTP | Details of the ash pond: |

S shallbe submitcd. Arca: 328 acres. (133 Ha)
Capacity: 7.5 lakh m at
Current stock: 29 lakh .
Remaining capacity: 28.5 lakh me.

a height of Sm).

‘The above additional information was presented by the proponent along with their EIA consultant M.
Re Sustainability Solutions Private Limited, Hyderabad [NABET Certificate No: NABET/EIA2225/RA
0278, Valid up to 26/09/2025]. In additon to the above, proponent informed that Hon'ble NGT(SZ) i

Original Application No.122 of 2021 (S2) with Original Application No.162 of 2021 (52) vide its
judgement dated 31/01/2022 directed the proponen not to proceed with the work of laying the pipeline
through the CRZ zone and also in the other area in violation of the Environment Cleara CRZ
Clearance granted 1o them in 20/01/2016, without getting necessary further clearances in this respect by
filing afresh application in accordance with law. Besides, the Hon'ble NGT also imposed a
compensation of Rs. 50 lakhs which has been paid by them to TNPCB on 30/3/2022. In compliance to
the said judgment, proponent filed another amendment proposal bearing No: IA/TN/THE/442379/2023
was submitted to the Ministry secking for amendment in the EC & CRZ dated 20/01/2016 for the ash |
Slurry pipeline for stage Tl project. The proposal was considered by the EAC in its mecting held on |
04/09/2023 and 31/10/2023 wherein the proposal was deferred and EAC recommended for sie visit by a |
sub-committee. During the sit visit, it was informed by M/s. TANGEDCO that they have decided to |
utlize the existing spare lines of NCTPS Stage ~ 1 & Il (0 reduce the environment impact. In view of

this, PP informed the EAC that no new ash slurry pipelines are cnvisaged for the stage 1l project and the:
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proposal o IVTNITHE44237972023 i g i b them

Furthermore, the proponent informed that there is another matter namely, OA No 8 of 2016 titled as

R Ravimaran (Died) & Ors. vs Union of India & Ors. tagged with OA No 198 of 2016 tilled as Meenava

Thanthai K.R. Selvaraj Kumar vs The Chief Secretary Government of Tamil Nadu, Chennai & Ors.,

filed before the Hon'ble Tribunal (SZ), Chennai regarding illegal dumping of ash slurry and violation of

condiions f Evioamental Cleance and CRZ Clercegrancd by dumping fly ash and draining the
anal and Kosasthalai

In this regard, the Hon'ble Tribunal vide s judgment dated usmwznzz passed the following directions
for compliance by the
i To cary on their activities stictly in accordance with law and complying with the conditions
imposed in the Environmental Clearance and the Consent granted by the State Pollution Control
Boerd.
i To replace the old ash by them within
also take all necessary precautions of providing necessary sensor system to detect the leak
immediately and also the mechanism by which production and pumping of ash slurry through the
damaged pipeline can be stopped immediately. so that further pumping can be avoided 50 a5 to
minimiz the leak if at all if it happens in future. |
To pay the compensaton alrady assesed by the St Pollut Boutt on viots
oceasions for the violations noticed by them and also compens id by this
Tribuul i ather eed comectd mates vz, Orginal Apphcmﬂll Nos 122 'or 2081 (52
162 of 2021 (SZ) which were i
.o pay environmental compensation which is likely to be assessed on the basis of the study to be
conducted by the agency which s going o conduc study for remediation process, apart from the |
compensation already imposed by various proceedings of the Tamil Nadu Pollution Control Board |
and directed o be paid by this Tribunal. |
v.To bear the cxpenses for conducting the study through the agency 1o be identified for preparation
of DPR and also the expenses for remediation.
i i d ¢ delay
ini result
vi o cy ot th recommendations e b he Jon Exer Commite regading creaing green
cover, including plant ngroves nd ot speies sugeciod which e ive 1
zone ecology.

Vi, To take immediate seps to remove the fy ash already deposited in that area due to the breach of
By sy cayin et ity e e of e sume, il amysis will e o |
be conducted by the CPCB and SPCB and if further remediation wil have to be conducted or
furthr steps are required for removal o futher ly ash deposit found in that area, then that also |
will have o be carried out by the PP.

On the above, the PP has informed that the compliance of the aforesaid order s under process. |

The representatives have requested to amend the EC & CRZ dated 2010112016 for change of change of
coal source from 100% Imported coal to use a mix of domestic coal as well as Imported coal in ratio of
505-50% proportion as the 1x800 MW i ready |
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1 104 |
s, |
- Imported 10 | Tmported 0% Indian 5 | Indian co
;I. Details Units. 0% 0% Tl |
|
TPH 280 361 442
1. | coconmpion | D | 0 w66t 1oc08
MTPA 209 269 329 |
2 [ % u 255 54
5. | supr % 0% 0ss 055
o[ s ot va [ e [ g i =
o Total Ash | Fly Ash Q | Bottom Ash.
Typeotcoat | Coluant | Adheonte | Quantiy | uandty | Quaniiy
¥ (TPH) (TPH) (TPH)
mported col 250 o | me | mm | s
Mixed cosl (mpored 5 | 361 B | me | em | ze
0%, Indian 50%)

Note: Due o change in composition of the coal, e ash quanity will ncrease:

Indian Coal S| Re
100%
0%: Imported C | mar
Imported Coal | 0% mport i
s.
Capit | Recur Recurr |
N [rardotliny alCo | ring | I | ng Co |
| Cot | fC% |
@i | @i | B Rsin
nCro | nCro Crore
)
res) res) o
Dust Contol Sysem 1920 o
1| iEs 0 170 Noc
i Dust suppression system forcosl handiing | 3.50 - hang
—— e
Chimney 5890 850
g0 b—— o —|
Tner | |
FGD, De NOX bumers tc 0 6150 case
d
Wate weatment plant including clrifie, UF, | 42.24 22 Noc
e LI
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RO, DM, Electical and Instumentation. 10 hang | |
— B
4 | Etfuent Treatmen Plant 350 350
Dense phase, preumatic Ash Handling Planti | 10 |
5| ncluding boriom ash & fy ash silos, conveyin | %6 10656
& compressors and other equipment |
6 | Development o Grecabelt 384 384 |
7 | Sewage System 144 144 |
§ | Chemical dosing and Chorination Plant 970 970
9 | Pollution monitoring instruments equipment | 14.16 1416
T oo s wwis -
9% | Incr
Total 4800 | aso | M5 ease
2 |
4
|
Observations and deliberation of the EAC
18.4.3: The Committee observed and noted the following: |
Pt oo s o scking smednen i FC & R g i of o s (o
o e ca o e i o destic ol s well . npoed cos 1 i o 50%50%

i Proy ’?m\ s car rcommende by he EAC in s mesting heldan 118 mecting held n 27 |
251 e 208 snd e e ws ecommended by he EAC st 0 Silation of sl
Specifc conditions |

st Fopo s eferred back by the Ministry for examining the additonal information submitied by

e proponent a5 mentioned at para no. 184.2. Commitiee deliberated on the same and found it |
asitacioy.

iv. Commitica noted that proposal no. IA/INTHE/44237972023 of Mis. TANGEDCO s being.

withdrawn by the pr njecl proponent

Recommended |

3.4, Details of Environment Conditions

346.1. Specific
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tageed wih OA No 198 of 2016 et s Mooar Thani CR. Sl Kumar 11 T Clif Sy
‘Government of Tamil Nadu, Chennai & Or

‘Additional speciic condition 106
it proponent sl comly il e et pusd by the Hor e Naoral Gren Tl i
in OA No 8 of 2016 tded as R of India & O

£ ny Ot emy

A ‘

[Sr.No] L Name_ Designation Email ID [Remarks |

1| orsvandsigs e Chtman EAC | drerresoegmatcom | ren

PR P ————— Ay i —— -

ER e =y [———— -

| swixpbi Meater €A | e rreegmatoom | P
[, [P p—— Pt

o | Swinsirasogs PRy P —— [

7| S v [ o

PR eeerT—— (V=Y e———

5 | i [T s ra—— F

10 | 5h e Cdmtar | Mot (GAC) | e ogmatoom Fam

[ oty Sk S| Menber ©AC) | et || P

= | orviod g Mot (AG) | o tonom o

13| St sy Nenter(EAC) | v @i g | Pt

| ot M Bt Py [E——— -
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MoM of 18" meeting of the EAC for PUV"'/ sector held on 24* January, 2025

viii. PP should submit the ycar-wise, activity wise and time-bound budget carmarked for
EMP, occupational health surveillance, and activities proposed to address the issues
raised during Public Hearing. The capital and recurring expenditure 10 be incurred needs
to be submitted.

ix.  Activities shall be prepared based on the issues arise during public hearing conducted
and fresh written submission with defined timeline and budgetary provisions.

X, Aerial view video of project site and transportation route proposed for this project shall
be recorded through drone and be submitted

The PP I T-accredi be engaged for the

preparation of ELA/EMP Reports. PP shall ensure that the accreditation of the consultant

appraisal process. The PP and consultant should submit an undertaking the information
and data provided in the EIA Report and submittcd to the Ministry are factually correct
and the PP and consultant are fully accountable for the same.

PP should provide in the EIA Report details of the statutory clearances, no
objection certficates, consents e required for this project under various Acts, Rules
and i the estimated time grant of EC.

Xl The budget to be carmarked for the various activities shall be decided afier perusal of
the Standard EC Conditions published by the Ministry.
nd

All viz. land, distanc
list of flora & fauna should be duly authenticated by the Forest nt. The
Centificate should bear the name, designation, official seal of the person signing the

certificate and dispatch number.
Agenda No 18.4
184 1x800 MW (Stage-Il), North Chennai TP and CRZ Clearance for foreshore facilities
by M. Tamil Nadu Generation & Distribution Corporation Ltd. (TANGEDCO) at
NCTPS Complex, Villages Ennur & Puzhudivakkam, Taluk Pomeri, District
Thirgvallur, Tamil Nadu — Amendment in EC & CRZ regarding change of coal
source from 100% Imported coal to use a mix of domestic coal as well as Tmported
coal in ratio of 50%-50% proportion — reg.
[Proposal No. F. No. J-1 21AT (1)

The above proposal was originally considered by the EAC —Thermal in its 11" meeting
eld on 27-26™ June, 2024 and the propos inEC & CRZ dated
2010172016 for change of coal source from use of 100% Imported coal to use a mix of domestic
‘oal as well as Imported coal in ratio of 50%-50% proportion subject to stipulation of additional
specific conditions.

18.4.2: The above proposal was referred back by the Ministry to the EAC for examining the
following additional information submitted by the proponent post recommendations of EAC —
Thermal. 4

8 e e i D I e e s
75" EAC Meeting (Thermal) held during 24/01/2025 Page 5501 63
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“Additional information

approved under the previous EC

Reply submitted by the project proponent

A) Ash content for100% Forcign coal - 12%
Ash quantity -806.9 TPD

Already Proposed Silo - 3nos (2 No for fly ash., |
No for bottom ash)

B) Ash content for Foreign (50%) & domestic
coal (50%) - 25.5%

Total Ash quantity generated- 2209.32 TPD
Excess Ash generated- 1402.42 TPD

‘Ash management plan

78" EAC Meeting (Thermal) held during 24/01/2025

“The existing ash handling system could cater o
the enhanced ash generation quantity as detailed
below.

A. Ash handii

Now constructed Silos- 3 Nos (2 Nos for fly ash ,
1'No for bottom ash)

i) Fly Ash Silo capacity- 2 x 2520=5040 MT

Fly ash evacuation is through vacuum system
from ESP hopper and will be stored in fly ashsilos
of capacity (2x2520=5040MT) which will be
having capacity for 24 hours storage each.

i) Bottom Ash Silo capacity-1 x 1800=1800 MT

Bottom ash evacuation is dry type initially
conveyor

n
The ash will be sold to cement / brick industrics
through E-auction as being followed in NCTPS
Stage 1&2. The fly ash will be loaded in closed
trucks / bulkers through telescopic spout assembly
of Fly ash Silo and transported to cement/Brick

Page 560163
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SNo.|  Addifional information | _Reply submitted by the project proponent
sought
achicved_as per MOEF &CC Notification
31122021
h dis
Incase nfzmcrgency. oot Ty and otiom ashwill
be made as slury and transported to existing

NCTPS. nshdyke through existing ash pipelines of
NCTPS. Water required for making slurry will be
around 8082 m/day , which will be sourced from
CTblow down pump and guard pond water (reject
sea water). 12 Nos piezometric wells are already
available in and around the existing ash dyke of
NCTPS. It i assured that the ash slurry pipelines
will be monitored to avoid any leakages to protect

Compliance to the recommendations of the site visit report of the sub-committee of
EAC relevant to the proposal under consideration

il [The EIA report including | The FIA report, including details of the carrying
carrying capacity of existing ash | capacity of the existing ash pond, has been
pond along with  remedial | submitted to MOEF&CC.
measures to_avoid pollution
wherein ash from Stage 1 and
Slnge IL s being disposed and
ash disposal of | The proposed pipelines will transfer ash slurry
Slng: 111 is proposed shall be | from Stage Il to the designated ash dyke pond of
prepared. NCTPS

The report was prepared by M/s Cholamandalam
MS Risk Services Ltd, Chennai.

The ash dyke pond covers ~133 hectares (328
acres), representing a permanent land footprint.
‘The pond falls within the NCTPS land area and s
already used for ash disposal by Stage 1 & Il
planis.

.| Design report of the ash slurry | The design report for the ash slurry pipeline of
pipeline corridor for the Stage | NCTPP Stage 11 is submitted.

I NCTPS e it 3% s e s e e i sy
i o csiting b by | E9SL0 of NCTPSSigo | & Il instead of
pipelines of Stage | and Stage 11 constructing new pipelines.

NCTPS plant for the proposed

187 EAC Meeting (Thermal) held during 24/01/2025 Page 5701 63
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0"

SNo.|  Additional information Reply submitted by the project proponent

Stage 111 shall be prepared by | This decision was made fo minimize
NCTPs. environmental impact.

NCTPP Stage Il will dispose of ash slurry only
in emergencies, as both fly ash and bottom ash are
disposed of in dry form.

v [Adequacy  report from | The cxisting ash pond o NCTPS is sufficient a5
Competent  Authority on | wet ash will be disposed of promprly to brick

existing ash dyke capacity to | industries and other works.

accommodate the proposed ash 3

slury from stage T NCTPs | Details of the s pond:

shall be submitted. Area: 328 acres. (133 Ha)

Capacity: 57.5 lakh m? (st a hight of Sm).

Current stock: 29 lakh

Remaining capacity: 28.5 lakh .

‘The above additional information: by with their EIA consultant
Mis. Re Sustainability Solutions Private Limited, Hyderabad [NABET Certificate No.:
NABET/EIA/2225/RA 0278, Valid up to 26/09/2025]. In addition to the above, nent
informed that Hon'ble NGT(5?) in Original Application No.122 of 2021 (52) with Original
Appllcaﬂnn No.162 02021 (SZ) vide its judgement dated 31/01/2022 directed the proponent not

‘with the work of laying the pipeline through the CRZ zone and also in the other area in
Viotation of the Environment Clearance and CRZ Clearance granted to them in 20012016,
without getting necessary further clearances in this respect by filing afresh application in
accordance with law. Besides, the Hon'ble NGT also imposed a compensation of Rs. 50 lakhs
which has been paid by them to TNPCB on 30/3/2022. In compliance to the said judgment,
proponent filed another amendment proposal bearing No: IA/TN/THE/442379/2023 was
submitted to the Ministry seeking for amendment in the EC & CRZ dated 20/01/2016 for the ash
slurry pipeline for stage Il project. The. pmpnsl] was comsidered by the EAC i s mectng =l

and 317102023 e ferred and E: for site
Vst by a sub-committee. During the st Vsl it as mfn\'m:d by o TANGEDCO tat ey
have decided to wtilize the existing s s of NCTPS Stage — I & Il 10 reduce the environment
impact. In view of this, PP informed the EAC that no new ash slurry pipelm:s e enviagod
the stage Il project and IATN is by

Furthermore,te proponent informed tht there st s namely, OA No 8 0f 2016 titled
as R Ravimaran (Died) & Ors. Ors. tagged with OA No 198 of 2016 titled as
Mesnava Thanta KR, Selvare Kumlr e ot Secretary Government of Tamil Nadu,

18" EAC Meeting (Thermal) held during 24/01/2025 Page 580763
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Chennai & Ors, filed before the Hon'ble Tribunal (5Z), Chennai regarding illegal dumping of ash
slary and violtion of condiions of Environmental Cearance and CRZ Clearance granted by
dumping fly iy
respectively.

In this regard, the Hon'ble Tribunal vide its judgment dated 05/07/2022 passed the following
directions for compliance by the PP:

To carry on their activities srictly in accordance and complying with the
condilons imposed Inthe Eifomaehiil Clearancs aad the Gorent grasted by the Stae
Pollution Control Board.

To replace the old ash slurry carrying pipes as undertaken by them within the time frame

the leak immediately and also the mechanism by which production and pumping of ash
gl U e S Sopped e, S s puspiog
an be avoided 0 as to minimize the leak if at all if it happens in

il To pay the compensation already assessed by the State Pollution Control Board on various

LIl by them and 10 be paid by

i matters viz., Original i 12202021

(sz) 162 o200 (52) which were already disposed of this Tribunal by giving certain
directions,

1o be conducted by the agency whichis going o conduct study for remediation proces,
apart from the compensation already imposed by various proceedings of the Tamil Nadu
Pollution Control Board and directed to be paid by this Tribunal.

V. To bear the expenses for conducting the study Lhmugh the agency to be identified for
preparation of DPR and also the expenses for remediati

vi. | Tonderakethe remediton proces aud completc e sume ot the carliest possible time,

as delay in in further damage

Vil ions made by the Joint Expert C
S G ko of mangroves and other species snggmnd which are
conduc ind that will not affect gy.

To take immediate steps to remove the fly ash already deposited in that area due to the
breach of fly ash slurry carrying pipes without delay and afier removal of the same, soil
analysis will have to be conducted by the CPCB and SPCB and if further remediation will
have to be conducted or further steps are required for removal of further fly ash deposit
found in that area, then that also will have to be carried out by the PP.

On the above, the PP has informed that the compliance of the aforesaid order is under process.
The mpmscnuhves have requested to amend the EC & CRZ dated 0012016 for hange of
chan from 100% as well as Imported
ol ot SO SR ppoton st 10O MW s ready for commissioning and trial runs
have been complet

18" EAC Meeting (Thermal) held during 24/01/2025 Page 590163
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Observations and deliberation of the EAC
18.4.3: The Committee observed and noted the following:
Present proposal is for seeking amendment in EC & CRZ regarding change of coal source
from 100% Imported coal to use a mix of domestic coal as well as Imported coal in ratio
of 50%-50% proportion.

i, Proposal was earlier recommended by the EAC in its meeting held on 11" meeting held on
27-28" June, 2024 and the same was recommended by the EAC subject to stipulation of
additional specific conditions.

Proposal was eferd back by the Mty for examining the addiional intormation
submitted by the ntioned at para no. 18.4.2.

same and found it satisfactory.

iv.  Committee noted that proposal no. IA/TN/THE/442379/2023 of M/s. TANGEDCO is

being withdrawn by the project proponent.

Recommendations of the Committee

18.4.4: In view of the foregoing and after deta , the EAC

proposal for amendment in the EC&CRZ dated 20/01/2016 for change of coal source from 100%

Imported coal o use a mix of domestic coal as well as Tmported coal in ratio of 50%-50%

‘proportion as per the 11 meeting held on 27-28" June, 2024 subject to withdrawal of the proposal
0. IA/TN/THE/442379/2023 of Mis. TANGEDCO and stipulation of following additional

specific condition.

i Project proponent shall comply with all the directions passed by the Hon'ble National
Green Tribunal vide its judgement dated 05/07/2022 in OA No 8 of 2016 tied as
R-Ravimaran (Died) & Ors. vs Union of India & Ors. tagged with OA No 198 of 2016
titled as Meenava Thanthai K.R. Selvaraj Kumar vs The Chief Secretary Government of
Tamil Nadu, Chennai & Ors. Compliance status in this regard shall be submitted to the
concerned Regional Office of the MOEF&CC along with the six monthly compliance
report

18.5: Additional Agenda with the permission of the Chair: It was apprised (o the EAC that
the sub-committee of EAC has submitted the following site visit reports for consideration by the

S. | Nameof its i ils of site visit
No. number composition report

Expansion in capacity of Indian I Shri inder Pal Singh | Site  visit __was
b ultra-supercritical | Matharu conducted on 27-28*

thermal _power plant from 1200 (2. Dr. Umesh | Dee. 2024. Site visit
MW to 2800 MW by adding 1600 | Jagannathrao report. Submitted and
MW (2x800 MW) by Essar Power | Kahalekar enclosed as Annexure
Gujarat Limited (EPGL) 3. Prof Santosh Kumar | 1l

18" EAC Meeting (Thermal) held during 24/01/2025 Page 600163
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Name of the proposal and its
number

Y

Sub-committee
composi

Details of ste visit
report

roposal
IA/GI/THE/AT1719/2024

4x600 MW unit Coal based
Thermal Power Plant by M/s Jindal
Power Limited (IPL) located at
Village Tamnar, Taluk Gharghoda,
msma )u.gm. Cligitigit (0

Prof. Shyam Shanker

MOEF&CC

Sie  vist  was
conducted on 2-4%
January, 2025.  Site
visit report Submitted
and  enclosed s

Proposal
1A/CGITHE/463369/2024

Annexure TIT
INROTHE T 4204

3. [ Expansion in capacity of Sipat | 1. Prof. Shyam Shanker |Site  visit  was
Super Thermal Power Project Singh. conducted _on 57
2980 MW (Stage-I & Stage-Il) to [ 2. Dr. Lalit Kapur. January, 2025. Site
3780 MW by adding Stagedll [ 3. Representative  of | visit report Submitted
(1x800 MW) MOoEF&CC and  enclosed  as

Annexure 11

4. |Expamsion of Kawai Thermal
Power Plant by addition of 3200
(4x800) MW Ultra Super Critical
Thermal Power Plant to Existing
1320 (2x660) MW

Proposal No.
IARVTHE/A67570/2024

Shi Inder Pal Singh
Matharu

Dr. Vinod Agrawal

. Dr. Umesh
Jagannathrao
Kahalekar

Sixz Vit was

Tanuary, 205, Site

visit report Submitted
enclosed s

Annexure IIT

‘Expansion of Kalisindh Ulira Super
critical (1 X 800 MW) Coal based
“Thermal Power Project from 25600
MW in an area of 555 Ha (Exiting)
at Village Nimoda, Tehshil Jhalara
Patan,  District  Jhalawar
(Rajasthan) by M/s Rajasthan
Raiya Vidhyut Utpadan Nigam L.

posal No.

0;

Shri Inder Pal Singh
Math

haru
Dr. Vinod Agrawal
Dr. Unes!
Jagannathrao
Kahalekar

h | visit report Submitted
as

enclosed
Annexure Il

The site visit report of the above projects have been duly circulated to all the members of EAC.

The EAC deliberated on the same and accepted the site visit report. Further,

was advised that

the said site visit report shall be sent to the concerned project proponent for records and for
ensuring compliance 1o the recommendations of the site vsit report

The meeting ended with vote of thanks to the Chair.

187 EAC Mecting (Thermal) held during 24/01/2025
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Government of India

Ministry of Environment, Forest and Climate Change

=
Minutes of AGENDA FOR 19TH MEETING OF THE EXPERT APPRAISAL CO
ITHF pyge: 19020005

MMITTEE (RAC) (THERMAL
EBRUARY, 2025 DURIN

vision
(Thermal Projects)
v

POWER PROJECTS) TO BE HELD ON
:30 AM - 03:00 PM THROUGH VIRTUAL MODE.

o Thermal Prjects wetd rom 102038 1033035

Mob 10: ECIMOMEACIS22158/2/2025
Agenda EC/AGENDAEAC/S22158/2/2025
Meeting Venue: WA
Meeting Mode: ~ Virual
Date & Time:
o205 1000 AM 0300mM

At the outset, Shi, Inder Pal Singh Mattara (LES Re,), Chaman, Expert Appraisal Commitiee
(Thermal P

S Conl Ml el e Bl iz ot oo el o and requested
st he procesing s pr e sgenda e Cr Ui et of members who partcipated in the
o SundarifOenct ToR comition hall b syaem genrsed rough he

‘meeing is
PARIVESH Portal.

[The main PDF of MoM is enclosed at Page no. 85 - 188]

©

Confirmation of the Mintc of the 18% Mecting o the EAC (Thermal: The minuesof he I8 mecting
EAC

of the EAC (Thermal) held during

along with following corrections:

To be read as

‘Vimutes uploaded on PARIVESH
» :
Nil

belows

EAC opined that a sie visit shall be conducted by
the Sub-commitice of EAC o see the various
issues pertaining 1o the instant project before
consideration of EC proposal. The findings of the

reported along with the ToR compliance.
Para No. I81.19: Para A, Specific ToR No. sxix shall

b inserted s given below:
Asite visit of the EAC sub commitee shall be conducicd
TOR.
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b bl PGS PSS s D) 502 01 it el it
Sy or e A

o aes 1o bl o o b A iy
as wellas cc. P
submit the environmenial statement for each financial year in Form-V. (0 the concerned Stae Pollution Control

Board s prscrbed under th Emironment (Protocton) Ruls, 1986, 5 amended subscquaty 2 put on the
G e & ik e e G e

Corporate Environmental Responsibilty (CER) actvties

(CER sctivties will be caried out s per Miisiry's OM F.No.22- 6512017 1A Il dated 30th Sepiember, 2020 and
52652017 TAI datod 2503202 o a ropesd byt PP n refrece 0 R g £ i A
the oot g i 0 fatta g Suement
o o cormbes (u V] Bl B et o 5 Tl e dimsion on G CER &
Compianceof h shalbe submited

32, Agenda ltem No 2:

321, Details of the proposal

h Dyke (Pipeline System) of 1x 800 MW NCTPP Stage IIi at Villages Ennore & Puzhudivakkam, Ponneri Tal
uk, Tiruvallar District, Tamil Nadu, by TANGEDCO located a1 THIRUVALLUR, TAMIL NADU

Proposal For Ameadmentin EC

Activity

No Submission Date. s i |

Proposal No

IATNTHEAYIOR023 | J-13012/14720124ATI (D) | 2900872023 P (1)

19.2 EC & CRZ clearance amendment for laying of ash slurry-and recovery water pipelines from
NCTPP Stage ITl to NCTPS Ash Dyke (Pipeline System) for 1x800 MW North Chennai TP
(Stage 1D by Mis. Tamil Nadu Generation and Disribution Corporation (TANGEDCO)
a Villages Ennore & Puzhudivakkam, Pomneri Taluk. District Thiravallur, Tamil Nadu
Amendment in Environmental Clearance - reg.

[Proposal No. 1 (1)
Name of the FIA Consultant: Ms. Cholarandaiam MS Risk Services L., Cheanai, [NABET Accrediation No.
NABETTEA 23 36RAGSS: Vel o 26092021

19.22: The project long with their EIA consultant mad EAC siaiin
the following: |

@ Environmental Clearance (EC) and Coastal Regulation Zone (CRZ) Clearance was oblained from |
'MoEF&CC Vide File No. J-13012/14/2012-1A. II (T) dated 200112016 |

@ Consent to Establish (CTE) issued from TNPCB Vide Order No. 170124499798 under Air
(Prevention and control of Pollution) Act, 1981, as amended in 1987 and 170114499798 under |

‘Water (Prevention and control of Pollution) Act, 1974, as amended in 1988 on 13 Apr. 2017 |
and extension of CTE obtained on 05/11/2024.

Page 69 of 188




9 Aspor the diroctons isued . NGT order 05311 2122, pecesary spplication for amendment |
in EC&CRZ clearance was filed with MOEF&CC for laying ash slurry pipeline of NCTPP sllge |
11l after conducting EIA/EMP study and recommendations of SCZMA
© Afer hearing the above proposal on 1.11.2023, Expert Appraisal commitec has proposed (0 send a
visitto NCTPS Il |
O TANGEDCO now decided to connect the ash slury pipelines of NCTPP Stage ~ 11l to the existing
ssh sy ppelines of NCTPS Sage - I The vork has been competed. Hevcs, the
posed to_ withdraw amendment application. already submitted under
roponsmambes AT THEA423792033
9 Photographs colleing the ash sy ppeines of NCPS Sage Il 1 the exiing s sy |
pipelines of NCTPS Stage ~ 11 have also bezn present

Date of EAC 10410972023
Deliberations of EA

T prapose i fo gt of Amendivent in Enyironmenal Clearane fo 1x800 MW (Stage II) Nor |
Chennai TPP at Villages Ennore & Puzhudivakkam, Ponneri Taluk, Tiruvallur District, Tamil Nadu by |
Mis Tamil Nadu Generation and Distibution Corporation (TANGEDCO). |

‘The project/activity is covered under category A of item 1(d) “Thermal Power Plants’” of the Schedule to
the Environmental Impact Assessment Notification, 2006 and requires appraisal at Central level by the |
sectoral EAC in the Ministry.

Eaer, the Environmental Clearance (EQ) and Cosstal Regulaion Zone (CRE) was secorded by
MOEF&CC vide leter dated 20th January, 2016 to 1x800 MW Supercritical Coal Based Thermal Poy

Plant Stage Il at Villages Ennore & Puzhudivakkam, Taluk Ponneri, Distrct Thiruvallur, Tamil Nedu
by M/ TANGEDCO.

The Hon'ble NGT in the matter Original Application No.122 of 2021 (SZ) with Original Application
No.162 of 2021 (S2) direcied to stop the construction activities of ash slurry pipeline and directed to
obtain amendment in the EC and CRZ from MoEF&CC to resume the ash slurry pipeline work. Hon'ble |
NGT imposed additional environmental compensation of Rs. 50'

The project proponent has not submilted the latest certified. compliance report.
‘proponent need to submit the proof of payment of Rs. 50 Lakhs imposed by the Hon' e NG Al the
Project proponent need to submit marine EIA report with CRZ map duly authenticated of slurry pipeline.

The EAC afie Gt dleration o the infomton submited and s prsencd duriog the meeting
deferred the proposal for want of additional information:

. Submit latest certified compliance report of existing EC.
e et ) Lakhs imposed by the Hon'ble NGT.

e EIA repot with CRZ map duly autheticaied o luy ppeline
. i try may scek corments of CRZ divison for siuy pipein

of slurry pipeline in CRZ area. |
ipeline without consent of the Ministry.

vii. Comments of CRZ Division in the Ministry may be obtained. |

‘The proposal s therefore deferred.
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Date of EAC 2:01/11/2023 117
Delberations of EAC 2 [
283 The EAC during deliberatons noted the folloving:

“The proposal is for amendment in Environmental Clerance for 1x800 MW (Stage 1) North Chennai TPP a Villages |
Ennore & Pushudivakks i Taluk, Tirwvallur Disiict, Taml Nadu by Mis Tamil Nadu Generation and |
Distiion Cororion (TANGEDCO).

The ety s coved under caegory A of fem 16 Tormal Power Pl of e Schdule o e
" Notifi EACin the

the EAC desired o verify
o ot i s . Tho EAC hrloe ecded o cot st Vit b EAC s commtesvefore making
any recommendations on proposal

Vit
The

The proposal was deferred on the above lies.

Recommendations of the Comittee:

3 %

[ Reumed in st tarm

33, Agenda Item No 3:

33,1 Details of the proposal

+1s0MWl |

by Chenal Fower Genertion Limited st Kalanj Kattupall Vg, Pouneri Tluk, Tiruvllu District, Taml |

Nadu by Chennai power generation imited locaied t THIRCVALLUR TAMIL NADU |

===

Proposal For Fresh Tok |
. Actvity

Proposal No FileNo Submision Date e 1) |

IAMNTHEO7402024 | 1130(20920204A1T) | 0871072024 hecmal Powec Plaate Q).

19.3: Rgassifi Liqufed Nsrs Gos (Based Combined Cycle Power Plant [900 MW (750 MW + 150
s. Chennai Power Generation Limited at Villages Kalanji Kattupalli, Taluk
Do Disrit Tirovalor, Taml Ndu - Reconsideration for Terms of Reference for
composite clearance (EC & CRZ) based on ADS reply - reg. |
[Proposal No. IA/TN/THE/493740/2024; F. No. J-13012/09/2020-A.1(T)]
19.3.1: Mis Chennai Power Generation Limited (CPGL) has made an application vide onl

proposal
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MoM of 19" meeting of the EAC for Thapgal sector held on 11 February. 2025

rameters, indicated for the projects and display the same at  convenient location for
disclosure to the public and put on the website of the company;

f. submit six monthly reports on the status of the compliance of the stipulated
environmental conditions including results of monitored data (both in hard copies as
well as by e-mail) to the Regional Office of MOEF&CC, the respective Zonal Office
of CPCB and the SPCB;

in Form-V.
State Pollution Control B
1986, as amended subsequently and put on the website of the company:

h.. inform the Regional Office as well as the Ministry, the date of financi
final approval of the project and the date of commencement of the land development
work.

K. Corporate Envi ibility (¢
1. CER activities will be carried out as per Ministry’s OM F.No.22- 65/2017- IA.Ill dated

it
30" September, 2020 and 22-65/2017- IA.II dated 25.02.2021 or as proposed by the PP in
reference to Public Hearing or as earmarked in the EIA/EMP report along with the detailed
scheduled of implementation with appropriate budgeting. Statement on the commitments
(activity-wise) made during public hearing to facilitate the discussion on the CER in
compliance of the shall be submitted.

Agenda No 19.2

192 EC & CRZ clearance amendment for laying of ash shurry and recovery water pipelines
from NCTPP Stage Il to NCTPS Ash Dyke (Pipeline System) for 1x800 MW North
Chennai TPP (Stage 1Il) by Mis. Tamil Nadu Generation and Distribution
Corporation (TANGEDCO) at Villages Ennore & Puzhudivakkam, Ponnei Tluk.
District Thiruvallur, Tamil Ny

[Proposal No. IA/TN/THE/442379/2023; F. No. J-13012/14/2012-IA.11 (T)]

19.2.1: The above proposal was originally considered by the EAC — Thermal in its 02 meeting
held on 31 October 2023 - 01 November, TR proposal was deferred and EAC

for site visit by a ordingly, ited the project
site on 13-14% March, 2024. Meanwhile, the pmj:ﬂ ‘proponent has requested to withdraw the
instant EC amendment propor

Name of the EIA Consultant: M/s. Cholamandalam MS Risk Services Ltd.. Chennai, [NABET
red

Accreditation No.: NABET/EIA/23-26/RA0330; Valid up to: 26/05/2026].

EAC

1922:

satinthe ollowing:

> ental Clearance (EC) and Coastal Regulation Zone (CRZ) Clearance was
Chimed fom MOEF8.CC Vide File No 1-13012/1 /20121 T (1) daed 200113016

19% EAC Meeting (Thermal) held during 11/02/2025 Page 59 07 104
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19"

.

Consent to Establish (CTE) issued from TNPCB Vide Order No. 170124499798 under Air
(Prevention and control of Pollution) Act, 1981, as amended in 1987 and 170114499798
under Water (Prevention and control of Pollution) Act, 1974, as amended in 1988 on 13*
Apr. 2017 and extension of CTE obtained on 05/11/2024.

As per the directions issued in NGT order dated 31.12022, necessary application for
amendment in EC&CRZ clearance was filed with MOEF&CC for laying ash slurry
pipeline of NCTPP stage 11l after conducting EIA/EMP study and recommendations of

=

> After hearing the above proposal on 1.11.2023, Expert Appraisal committe has proposed
10 send a subeommittee for site visit to NCTPS Il for further recommendation
TANGEDCO now decided to connect the ash slurry pipelines of NCTPP Stage Il to the
existing ash shury pipelines of NCTPS Stage — I1. The work has been completed. Hence,
the TANDEDCO has proposed to withdraw amendment application already submitted
under proposal number TA/TN/THE/442379/2023.

Photographs collecting the ash slurry pipelines of NCPS Stage —III to the existing ash
slurry pipelines of NCTPS Stage — I1 have also been presented.

S

v

Recommendations of the Committee:
19.23: Inview of the f iberations, the C i
the withdrawal of the above-mentioned proposal.

Agenda No: 19.3
193:  Regassified Liquified Natural Gas (Based Combined Cycle Power Plant [900 MW (750
50 MW)] by M/s. Chennai Power Generation Limited at Villages Kalanji

Kattupalli, Taluk Ponneri, District Tiruvallur, Tamil Nadu — Reconsideration for

Terms of Reference for composite clearance (EC & CRZ) based on ADS reply -

reg.

[Proposal No. IA/TN/T F.No.J- 1m)
19.3.1:Mis Chennai Power Generation Limited (CPGL) has made an spplicaton vide online
proposal no. IA/TN/T d 08/10/2024 along with in prescribed
format (CAF, Form — I Part A & B) copy of pre-feasibility report and proposed ToRs for
undertaking detailed EIA study as per the EIA Notification, 2006 for the project mentioned above,
‘The proposed project activity is listed under category A of item 1(d) ‘Thermal Power Plants’ of
EIA Nofiication 2006 (s amended) and requres ppraisal at Centrallevel
Name of the EIA consultant: M/s. Cholamandalam MS Risk Services Limited. Chennai
[NABET Certificate No.: NABET/EIA/23-26/RA0330, valid up to 29/05/2026],

Details of the proposal, as ascertained from the proposal documents and as revealed from
the discussion held during the meeting, are given as under:

19.3.2: The instant proposal s for grant of Terms of Reference for Proposed Regassified Liquified
Natural Gas based Combined Cycle Power Plant 900 MW (750 MW + 150 MW)] i
Kattupalli Villages, Ponneri Taluk, Tiruvallur District, Tamil Nadu, by M/s Chennai Power
Generation Limited

19% EAC Meeting (Thermal) held during 11/022025 Page 60 of 104
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Dated 08/03/2025

To,

File No.: J-13042072012-14.11(T)
‘Government of India
Ministry of Environment, Forest and Climate Change
1A Division
ook

Sh. Gnanapalan Packiadhas

Ms Tamil Distribution C Lud (TANGEDCO)
144, Anna Salai Chennai , Chennai, Tamil Nadu, Near LIC, Anna Salai, 600002
E-mail: cepr@webnet org

1x800 MW (Stage-IID), North Chennai TPP and CRZ Clearance for foreshore facilities by M
Tamil Nadu Generation & Distribution Corporation Ltd. (TANGEDCO) at NCTPS Comples,
Villages Ennur & Puzhudivakkam, Taluk Ponneri, District Thiruvallur, Tamil Nadu - Grant of
Amendment in EC & CRZ regarding change of coal source from 100% Imported coal to

%-50%
Sir/Madam,

This is in reference to your application submitied 0 MOEF&CC vide proposal number

IATN/THE/475354/2024 dated 14/06/2024 and subsequent reply (o the additional information

uploaded on Parivesh on 19/10/2024 for grant of amendment in prior Environmental Clearance (EC)

accorded by the Ministry vide letter no. J-13012/1472012-1A. 11 (T) dated 20 Jan. 2016, under

P Norification, 2006 for

2. The particulars of the proposal are as below

(i) EC Identification No. EC24A0601 TNS385860A

i) File No. 1130121472012 IAICT)

(i) Clearance Type Amendment in EC

v) Category A

(4) Schedule No. Project Actvity 1(d) Thermal Power Plants

(¥ Sector. Thermal Projects
Amendment of Environmental _Clearance o
1X800 MW (Stage-Ill), North Chennai TPP and

# CRZ Clearance for foreshore facilities at Villages

(i Name ot Renlect Ennur & Puzhudivakkam, Taluk Ponner, Distrc
Thiruvallur, Tamil Nadu by M/s. Tamil Nadu
Generation & Distribution Corporation ~ Lid

IATNITHE/475354/2024 A 1 son ity nvmon imato Grange. Page 101 10
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121  (TANGEDCO).

(vi) Location of Project (District, State) THIRUVALLUR, TAMIL NADU
(i) Issuing Authority MOEF&CC

(X EC Date 200172016

(xi) Applicability of General Conditions

(xili) Status of implementation of the project

3. Mis Tamil Nadu Generation & Distribution Corporation Lid. (TANGEDCO) has made an online application vide
proposal no. IA/TN/THE/475354/2024 dated 14.06.2024 along with the application in prescribed format - Form 4 (CAF.

~1Part A, B and C) and sought for amendment in Environment Clearance accorded by the Ministry vide F.No. J-
13012/1472012-TA. T (T) dted 20th Jan. 2016 for the projecttitled “1x800 MW (Stage-II), North Chennai TP and CRZ
Clearance for foreshore facilties by Mis. Tamil Nadu Generation & Distribution Corporation Lid. (TANGEDCO) at
NCTPS Complex, Villages Ennur & Puzhudivakkam, Taluk Ponneri, Distrct Thiruvallur, Tamil Nadu".

4. The instant proposal was considered during the 11 meeting of the EAC (Thermal) held during 27-28™ June 2024 and

furthes econsiderd in s 181 meting eld on 4012025 The rojecnctivy i covered nder caegory A of item 1(d)

“Thermal Power Plants’ of th fed

the power generation capacity of the mwa expansion is bryund the threshold capacity MSOVMW ie. 800 MW and

equires appraisal at Cental level by th sectoral EAC in the Ministry. The minues of the meeting and all the project
1

PARIVESH
5. The amendiment sought n the EC: rance daed 200172016 i detaled a5 below:

Fara of EC

issued by Tobe

MOEF&CC ®

intno.3 [T Imporid CoaliThe conl vequiement 1+ 2 O T planing 1o change from e O

quirement of 2.09MTPA in the ratio of Imporied00% Imported coal to use a mix of domestic cos!
IMTPA  will beCoal 1.04 MTPA and domestichnd Imported coal in the ratio of S0%-S0%

kourced  throughiCoal 1.65 MTPA. roportion, which is in compliance of MoEF&CC|
IMMTC,  New(The Imported and domestic coaOM dated 6" Dec. 2023 and previous OM dated 11
e ill be sourced from MMTCft Nov. 2020 regarding Amendment

few Delhi and Kalinga block ofEnvironmental Clearance for change in coal sovrc
fraicher, Mahanadbi, T8 Valleyby Thermal Power Plani. |
oal Felds,respectively. J

6. Protected Atea: The PP reported that there are no national parks, wildlife sanctuaries, Biosphere Reserves
Tigen/Elephant Reserves, Wildife Corridors etc. within 10 km distance from the project site. Kosasthalaiyar River is
flowing at 218.8 m, Buckingham Canal i at 427 m and Boat Canal is at 41.45 m from the project ste. No Schedule-1
species sighted in the study area.

7. Aok Pond e The g i plfl SHCTIE Wn\pla e e will be wilised for
dumping of botto as . this
with the 100% disposal of s i

8. Water Requirement; The potable water required for the construction of project will be met from Chennai Metro Water
Supply & Sewerage Board (CMWSSB) for about 2 MGD (9092 m3). For operation purpose. potable water will be
produced from sea ng in within the power p

9. Details of Coal Linkage: Environmental Clearance for the project was issucd based on the use of Imported coal of 2.09
MTPA which was planned to source from MMTC. New Delhi. FSA/MoU for imported coal was signed between MMTC
Limited and TANGEDCO on 25th May, 2015 for supply of 2.51 MTPA of coal for the project. Now, TANGEDCO is
planning to change from use of 100% imported coal to use of domestic coal as well as Imported coal in the cqual
proportion. Domestic coal will be made available from the Klinga block of Talher, Mahanadsi, 1B Valley Coal Fiki.

INTNITHE/475354/2024 Adoros: 1A Dvion, inisty of Enviorment, Forest and
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Total 2.69 MTPA of mixed coal will be required fo the pryigy)

10. Details of CCR: Details of Certified compliance report submitied by RO, MOEF&CC: Cerified Copy of EC
‘Compliance is secured Vide Diary No 046 dated 13.01.2025.

11 Ash s

additional ly ash likely to be generated per|
year over and above that alrcady approved
under the previous EC

Details
o] Foreign coal - 12% Ash quantity 8069
D
Already Proposed Silo - 3nos (2 No for fy ash , 1 No for bottom
ash)

B) Ash content for Foreign (50%) & domestic coal (S0%) -
255%

Total Ash quaniity generated- 2209.32 TPD.
Exc 140242 TPD

‘generation quanity as detailed below.

A Ash handling
Now constructed Silos- 3 Nos (2 Nos for fly ash. I No for bottom |
ash)

)
i) Fly Ash Silo capacity- 2 x 2520=5040 MT
Fly ash evacuation is through vacuum system from ESP hopper
fly ash slos of capaci
which will be having capacity for 24 hours storage cach.
i) Bottom Ash Silo capacity-1 x 1800=1800 MT
‘Bottom ash evacuation is dry type initially through closed

B Ash utilization
The ash willbe sold to cement / brick industris through E-auction|
las being followed in NCTPS Stage 1&2. The fly ash wil be loaded

|
i Sl ad ransponed 0 cemcd ek comanis. The botiom

ash will be conditioned by quenching with water (18m’hour) and |

|will be loaded in truck and covered with tarpaulin for transporting. |

e, 100% s Utiaion il b acieve s per MOEF &CC |

Notification 31.12.2021.. |

C. Ash disposal in case of emergency. |

both
slurry and transported to existing NCTPS ash dyke through

eising s pipelines of NCTPS. Wate reqed for kg sl

\will b around 8082 mday , which will b sourced from CT blow|
‘down pump and guard pond water (reject sea water). 12 Nos

i e |
ash dyke of NCTPS. It i assured that the ash slury pipelines wil |
)

12, The Ennore project site of M/s. TANGEDCO inter-alia project site of instant proposal under consideration was
inspected by the sub-committce of EAC during 13-14th March, 2024, The recommendations of the site visit report of the
EAC h

SNo.

committee of EAC

project proponent ]
|

B “The EIA report including | The EIA ﬁ
b ash pond, has been submitted to MOEF&CC.

\WTNITHE/47536412024 Adoros: 1A Diviion, sty of Envircemant, Foret and Cimato Chare. Page 30l 10
ndica Paryavaran Bhavan, or Bagh Now Dl - 110003




SNo. i 12 3Compliance by
committee of EAC

‘pond along with remedial | The report was prepared by Ms Cholamandalam MS Risk Services L0,
a

‘measures to avoid pollution ennai.
‘wherein ash from Stage Iand | The pipe slurry from Stage Il
Stage IL i being disposed and dyke pond of NCTPS.
lemergency ash disposal of Stage| ~133 hec
I is proposed shall be preparcd. permanent land footprint.
po NCTPS i "
disposal by Stage I & I plants.
i The ash shurry o ¥ pipeline of NCTPP Stage 111 is
plpclmz corridor for the Stage submitted.
power plantand [l NCTPS Stage|

pipelines

ing| 14& I insiead of constructing new pipelines.

the existing ash slurry pipelines| “This decision was made 1o minimize environmental impac.

of Stage 1 and Stage I NCTPS [NCTPP Stage Il will dispose of ash slurry only in emergencics, as both fl
h in dry form.

plant for m
shall be prepared by NCTPS.

. quacy repor NCTPS is sufficient
Competent i prompt works.
ash dyke capacity to Details of the ash pond:
‘accommodate the proposed ash Area: 328 acres. (133 Ha)
slurry from stage Il NCTPS Capacity: 57.5 lakh m (at a hight of Sm).
shall be submitted. ‘Current stock: 29 lakh m’.

Remaining capacity: 28.5 lakh m?.

13, Court cases:

A. Original Application No.122 of 2021 (SZ) with Original Application No.162 of 2021 (SZ)

“The Hon'ble NGT(SZ) in Original Application No.122 of 2021 (S2) with Original Application No.162 of 2021 (S2) vide
its judgement dated 31/01/2022 direced the proponent not (o proceed with the work of laying the pipeline through the
CRZ zone and also in the other area in violation of the Environment Clearance and CRZ Clearance granted 1 them in
200172016, without getting necessary further clearances in this respect by fling afresh application in accordance wih
Iaw. Bsides, the Hon'ble NGT also imposed compensation o Rs. 0 akis which has b pad by them 10 TNPCB on
3032022 In compliance to the said judgment, proponent filed amendment proposal ~bear
TA/TNITHE/442379/2023 was submitted to the Ministry sceking for amendment in the EC & CRZ dated ooy
iheash sy pipeline orsage T projec. The proposl was considere by the EAC n s mesing hed on 04092023
and 31/10/2023 wherein the proposal was deferred and EAC recommended for sit visit by a sub-committe. During
site visit, it was informed by MJs. ey have decided lines of NCTPS S!agc
‘o reduce the cnvironment impact. In view of this, PP informed the EAC that no new ash slurry pipelines arc
envisaged for the stage T projec and the proposal no. IA/TN/THE/442379/2023 has aready been withdcawn by the
project proponent.

B. OA No 8 of 2016 tilled as R.Ravimaran (Died) & Ors. vs Union of India & Ors. tagged with OA No 198 of 2016
titled as Meenava Thanthai K.R. Selvaraj Kumar vs The Chief Secretary Government of Tamil Nadu

An OA No 8 of 2016 tilled as R Ravimaran (Died) & Ors. vs Union of India & Ors. tagged with OA No 198 of 2016 titled

s Meenava Thanthai K.R. Selvaraj Kumar vs The Chief Secretary Government of Tamil Nadu, Chennai & Ors. led

before the Hon'ble Tribunal (SZ), Chennai regarding illegal dumping of ash slurry and violation of conditions of

Environmental Clearance and CRZ Clearance granted by dumping fly ash and draining the wastewater into the

Buckingham Canal and Kosasthalaiyar River tespectively. In this regard, the Hon'ble Tribunal vide its judgment dated
2022 p 3

i To carry on their activites strctly in accordance with law and complying with the conditions imposed in the

IATTNITHE/475354/2024 At A D, Mty o nvonme, Fors and G Crarge Page 40110
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mental Cl  the Cc o

tal $9 4 wrol Board.
ii. To replace the old ash slurry carrying pipes as underiaken by them within the time frame fixed and also take all
necessary precautions of providing necessary sensor system to detect the leak immediately and also the mechanism by
which production and pumping of ash slurry through the damaged pipeline can be stopped immediately, so that further
‘pumping can be avoided so as to minimize the leak if at all it happens in futu

il To pay the compensation already assessed by the State Pollution Control Board on various occasions for the violations

ticed by them and also compensation dirccted 10 be paid by this Tribunal in other related connected matters viz.,
Original Application Nos.122 of 2021 (S2) and 162 of 2021 (S7) which were already disposed of this Tribunl by giving
certain directions,

e s oopssuios shiblafi e et gp e e of the study to be conducted by the
agency which is going apart ly imposed by
proceedings of the Tamil Nadu Pollunou  Contrl Botedtnddireciod 0 b paid by i Tunal.

V. To bear the expenses for conducting the study through the agency to be idenified for preparation of DPR and also the
expenses for remediation

the remediation process and complete the same at the earlest possible time, as delay in implementation
will result in further damage to the environment

vii. To carry out the recommendations made by the Joint Expert Commitiee regarding creating green cover, including
plantation of mangroves and other species suggested which are conducive o environment and that will not affect the
riverine and coastal zone ecology.

viil To take immediate steps (o remove the fly ash already deposited in that area duc 1o the breach of fly ash slury
carrying pipes without delay and after removal of the same, soil analysis will have 10 be conducted by the CPCB and
SPCB and if further remediation will have o be conducted or further steps are required for removal of further fly ash
deposit found in that e,

On the above, o

Deliberations of the Committee

14, The EAC noted the following:

i. The EAC noted that the proposal is for the grant of amendment in Environmental Clearance 10 the project 1X800 MW
(Stage-1IT), Notth Chennai TPP and CRZ Clearance for foreshore faciliies at Villages Ennur & Puzhudivakkam, Taluk

Ponneri, Distict Thiruvallur, Tamil Nadu by Mjs. Tamil Nadu Generation & Distribution Corporation Lid.
(TANGEDCO),

ii. The committee noted that the Environmental Clearance (EC) and Coastal Regulation Zone (CRZ) Clearance were
accorded by MoEF&CC Vide File No. J-13012/142012-1A. 1T (T) dated 20th January. 2016 with use of Imported coal of
2.09 MTPA sourced through MMTC, New Delhi. The FSA/MoU for Imported coal was signed between MMTC Limitcd
and TANGEDCO on 25th May, 2015. The Consent to Establish (CTE) issued from TNPCB Vide Order No.
170124499798 under Air (Prevention and control of Pollution) Act, 1981, as amended in 1987 and vide order
No.170114499798 under Water (Prevention and control of Pollution) Act,1974, as amended in 1988 on 13th April, 2017.

iii. Now, PP has submitted the proposal for obtaining amendment in existing EC for change in fuel composition from
100% Imported coal to mixture of 50% Indian coal & 50% Imported coal in compliance of MOEF&CC OM dated 6th Dec.
2023 and previous OM dated 11th Nov, 2020.

v, The EAC reviewed the present average ambient air qualiy data and observed that PMI0 values were on higher side
and it was noted that the proposed change in fuel composition from 100% Imported coal to mixture of S0% Indian coal &

IATNITHE/475354/2024 A 1 Ovion Wit of nvimer,Fort rd Gl Car Page 50110
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50% Imported coal which may increase PMIO emissions i & environment. PP in thi regard submited that tis is a

P

V. The EAC also added that as there is change in fuel, PP shall not ak in the future for additional ash pond and additionl
water requirement. Further, EAC noted that the total area of plantis 76.88 Ha of which only 18.21 Ha s a green belt arca
which accounts (0 23.7% of the total area. Therefore, PP are advised fo conduct power plantation in the upcoming

Vi. The Committee observed that as per OM dated 11.11.2020 & 06.12.2023, proposal of PP s not falling under category
(8)t0 (@) mentioned in para 3 of OM dated 6.12.2023 and hence required amendment in EC. Further, it has mentioned in
the same OM that “All the Thermal Power Plants) having learance
and going in for faling, source

the additional

and revised EMP based on the change in Source of coal”. The Commitiee observed that PP has subi
epor 2024,

Vii. The EAC noted that PP submitted that FSAMoU for Imported coal was signed between MMTC Limited and

TANGEICO w725 ey S i et i eyt LA b T g e o el pve
ired due to change in coal. No additional Coal Handling Plant (CHP) will be required and the arca of 8.09 Ha

waiile witin e shefo tacingofIndin s wel s impord o

i, PP submited
= Details Units | Tmported 100% |Imported S0% Indian S0% | Tndian cos!
o 30 EQ) sy
1| Coal consumption i) 720 664 10608
MTPA 2% 269 32
7 b % [E) 553 3
5 Sulphir = 050 065 055
5| Grows Catoriic Vaiue | Kaalfkg G0 51 ECCON|
Typeofcoal | Conl quantity Total Ash | Fly Ash Quantity| Batiom Ash |
(TPH) Quantity &) Quantty |
(PR o)
Tported coal 0 [ 5360 i) 1008
Mixed coal 361 %5 9206 aad b
(mported 50%,
Indian 50%)
Note: i oal the 2o quanty will mcrease

ix. The committee observed that there is  increase in ash content further as per the ETA the level of pollutant arc
side. Inthis

« Particulate matter (PM): PM value: 96.49 3, predicted GLC: 0.32 gim3. Resultant GLC: 96.81 ug/m3 which is near
the limits as per NAAQ standards. The max. value of PMI0 120 gim3 recorded in Ennore SEZ TP site since the project
is proposed over abandoned ash dyke. The contribution of PM from TPPs within NCTPS complex is 1.2 g/m3 and the
contribution all the TPPs with 10 km radius is 1.6 g/m3. To reduce the PM emissions ESP's with an cfficiency of 99.98%
has been installed to limit the PM below 30 mg/Nm3.

* Sl diose (502 ): SO vale: 251 3, peicied LC: 108 i, Resbant GLC: 2618 /3 which is well

SO2 from TPPs within NCTPS complex is 5.1 g/m3 and the
oon sl Tt wit 0 b 871 wm3. Dry FGD has been installed (o meet the revised emission normns
of MoEF&(CC for Sulphur dioxide (SO2) . 100 mg/Nm3.

. Oxides of nitrogen (NOX): NOx value: 26 wm

IATNITHE/475354/2024 Adros A D, Uiy o Envormn Frs and G Crar, Page 6.0f 10
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3, predicted GLC: 1.08 g/m®. Resulant GLC is 43.68 s h is well with i the limits as per NAAQ standards. The
contribution of NOX from TPPs within NCTPS complex i 6.4 /m? and the contribution all the TPPs with 10 km radius is
801 ug/m3. To reduce the emissions Low NOx bumer will be provided. SCR will also be installed in future as per
requirement to limit the NOx emission t0 as per MoEF&CC norms ic. 100 mg/N.

x that pollution
will be provided to mitigate the dust generated at coal conveying area, transfer points and coal stockyard, i) Dust
collction system will be provided in coal bunkers 10 evacuate dust and hazardous gases like methane from the
buikers, i) Collected dust would be returned 1 eithr the associated belt conveyors of o the coal bunkers. The coal d
from coaltransfer points would be resticted 10 S mg/Nm3, iv) 100 % dry fly ash extraction, storage and disposal failties
are proposed for utiizaion of 100 % fly ash. Closed trucks & containers would be used for this purpose, v) ESP with an
EE T BT ol e T B e WD i

osed and viiTo reduce the NOX em x5 has been provided whereas Selective Catalytic
ecion (S5 i i o Rt e

xi. Additionally, the committee observed that for managing the ash PP has proposed that i) 100% utilization of fly ash in

form is envisaged. Closed trucks & containers would be used for this purpose, if) To reduce the dust nuisance while
loading the ash into the open trucks from iy ash silos, the fly ash would be conditioned with water spray. i) It is

osed 10 cover the ash in the open trucks with (arpaulin o prevent flying of fine ash during transportation, i
TANGEDCO would put max efforts and ensure botiom ash utilization. 100% ash utlization will be achieved as pes
MOEF&CC notification dt. 3rd Nov. 2009, v) Proposed to supply entire ash to cement indusiries that are presently lifivg.
5 MO R - o T s fy ash from thermal stations and vi) MoU between
TANGEDCO & M/s. Dalmia C¢

i The committee observed that EMP cost proposed by the PP is Rs. 118521 cr and recurring cost is Rs 98 Cr. The
details are as u

w i G S0 Tporied 1
f mporcd Con S0

5 raatrs R et e

ftecuring Costp " Recuiag |

) (Rs. in Crores) ) (Rs. in Crores) }

o Comra Sy |

| bes 5200 20 |

ii) Dust suppression system forf3.50 50 io change |

i

% ey 890 |
D, De NOX burmers etc 150 increased |

ater weatment plant includin

3 flarfier, UF. RO, DM, Blectrical4224 224
e T P 50 50
Pense_phase, _pncumatic As ko
ading Pl inchding o
5 fsh & fly ash silos, conveying 0" had
quipy o change.
6_Development of Greenbelt __[1.64 23
T Sewage System 144 ) |
Chemical  dosing _ and, |
hlorination Plant X 2 |
o [pollution monioring e
instruments/ equipment
10_{Other unforeseen items 1316 1316
otal 0 0 [Liss 2t increased |
Page 7ol 10
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LB e et koo o pph e a2 0 2012 LT
Imported Coal requirement of 2.09 MTPA will be souiced through MMTC, New Delhi” shall be read as “The coal
requirement is 2.69 MTPA in the ratio of 50% Imported Coal (1.04 MTPA) and 50% Indian Coal (1.65 MTPA). Imported.
coal sourced through MMTC, New Delhi and Indian Coal sourced from Kalinga block of Talcher, Mahanadhi, IB Valley
Coal Fields.”

Xiv. The Committee also noted that there are two court cases with respect to existing project of NCTPS and the proposal
o, IA/TN/THE/442379/2023 of Mis. TANGEDCO has been withdrasen by the project proponent

Recommendations of the Commitice

15. The EAC after submitied and as the
the proposl for gantof amendment in Envioomental Clearane daed 200 Jauary 201 1o the-prjict 1800 MW
(Stage-ID), North Chennai TP and CRZ Clearance for foreshore faciliies at Villages Ennur & Puzhudivakkam, Taluk
Ponneri, Distret Thiravallur, Tamil Nadu by Mfs. Tamil Nadu Generation & Distribution Corporation Lic.
R L o T R e B [ Tl
proportion as mentionzd.at above Para 5, subject to compliance of the additional specific cnvironmental safeguard
Comition (Rnneware ), i o o e condions 0 the EC I dod 20012016,

Decision of MoEE&CC

16. The undersigned is diected t0 inforin that Ministry of Environument, Forest and Clismate Change has examined the
proposal in accordance with the Environment Impact Assessment (EIA) Notifcaion, 2006 & further amendmens theet
and after accep he Expert i Commitice (Th
Environment Clearance accorded by the Ministy vide F. no. 1-13012/L4/2012-IAI (T) dated 20.01.2016 10 the project
1XB00 MW (Stzge-Cl), Noith Chennsi TPF and CRZ. Clearance for foreshore facltis at Villages Enmur &
Puhudvakiam, Tank e D rueibe Tl by i A Koo OB e e sk
Corporation Lid. (TANGEDCO) for change in the e of Coal from 100 Imported Coal to use of Indian Coal and
Eiened 5 8 e Wbponio s e e PoriS) e 1 omplinfic e SAIBRA) it
environmental safeguard coretiuons (Annexvre-1)

17. Al other terms and conditions mentioned in the EC & CRZ letier number 1-1301/14/2012-TA T (T) dated 200
shall remain unchanged.

18 The all obtain frosh B et Clearaz ject, i
19. This issues wiih the spproval of the Competeut Authoriyy.

Yous faithfelly,

(Sundar Ramanathan)

Scientist

Tel: 011- 20819378
Email-rsundur @nic.in

CopyTo

an, Refi Marg, New Delhi 110001

1. The Secretary, Ministry of Power, Shizm Shati 2
2.The Umrmzn Central EK
3. Depui General of Forests (C), M
K Tt i atvors oo oo Comet, 34, Road,
4 Meraber Secredary, Central Ground Water Authority, Jamnagar House, 1%/11, Man Singh Road Arca, New Dell
110001

10066,
nate Change, Regional Office (SEZ),
Chennai - 34,

Delti
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5. Member Secretary, Tamil Nadu Pollution Contol Boardy 7pghount Salai, Guindy. Chennai- 600 032, Tamil Nadu.
6. The District Collector, Thiruvallur, State Government of famil Nadu.
7. Guard file/Monitoring file PARIVESH Portal

Annexure 1

Specific EC Conditionsfor (Thermal Power Plants)

1. Additional Specific Condition

5.No

EC Cor

Project proponent shall comply with all the directions passed by the Hon'ble National Green
Tribunal vide its judgement dated 05/07/2022 in OA No 8 of 2016 titled as R Ravimaran (Died) &
Ors. vs Union of India & Ors. tagged with OA No 198 of 2016 titled as Meenava Thanthai KR
Selvaraj Kumar vs The Chief Secretary Government of Tamil Nadu, Chennai & Ors. Compliance.
status in this regard shall be submitied (0 the concerned Regional Office of the MOEF&CC along.
with the six monthly compliance report.

in CTO from SPCB.
amendments

PP shall implement the protective measures proposed in EMP in a time-bound manner. The budget
4 for the same is Rs 1,185 21crores (Capital) and Rs 98 crores(recurring) and should be

with documentary proof shall be submitted 1o the concemed Regional Office for the actvities
carried out during the previous year.

e Ash Pond shall be carried out and y

chance of failure of bunds or leakage from the Ash Pond. The Pipe line carrying the fly ash shall

also be inspected for any leakage at regular intervals. In case of any leakage immediate corective.
be informed.

of inspection.,

Fly ash handling shall be done strictly as per extent rulesiregulations of the Ministry/CPCB issued
from time to time including Ministry's Notification No. $.0.5481(E) dated 31st December, 2021
No coal shall be transported through road shall be allowed.

The transportation of Ash from the Thermal Poswer Plant o other Industries (Cementbrick) shall be
through closed bulkers only.

onthe 1km range
approaching the plant. A logbook shall be maintained for the activity and be in six monthly
compliance report.

PP shall

fugitive emissions.

Occupational health surveillance of the workers shall be done on a regular basis and records
maintained as per the Factories Act.

110

PP shall provide regular health monitoring services and health services free of cost to people living

IATNITHE/47536412024 Addross: A Dwision, Mty ofEnvitonmen. Forot and Cimata Crarngo, Page 9.0/ 10
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in 10 km radius.

PP shall establish an Environment Management Cell and ensure to engage sufficient staff having
environment elated qualification for its smooth its functioning.

Environment Audit of plant shall be done annually and report shall be submitted to Regional office.
of the Ministy.

Use of Diesel operated transportation vehicles shall be avoided as far as possible and BS-VI
complaint vehicle shall be purchased and preference shall be given to EVICNG/LNG based trucks
for transportation raw materials, coal and disposal. Change (o EVICNG/LNG be done in a time.
bound manner.

PP shall ensure that all types of plastic waste generated from the plant shall be stored scparately i
isolated arca and disposed of strctly adhering to the Plastic Waste Management Rules 2016 (as
amended). In pursuant to the Minisiry's OM dated 18/07/2022 PP shall also create awareness

Use Plastic(SUP) in order to ensure compliance of Minisiy's Notificaion publshed by the
Minisry on 12/08/2021. A report slong with photograph on the measures taken shall also be
luded in

Monitoring for hn\‘y ‘metals and fluoride in ground water and surface water shall be undertaken
along with along with half yearly
report.

PP is advised to implement the 'Ek Ped Maa Ke Naam' Campaign which was launched on Sth Junc
2024 on the occasion of the World Environment Day 1o increase the forest cover across the
‘Country. This plantation drive is other than Green belt development. An action plan in this regard
shall be submitted to the concened Regional Office of the Ministry.

IATNITHE/475354/2024 Asss A Ovien

Signature Not Verified

Di
e, e ary AEr GG (EC)

Date: 08/03/2025 [_]
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avoiding expensive maintenance cost. The connection between the substation to
the generator transformer and the station transformer will be t hrough gas
insulated bus bars.

2.7 Ash Handling Plant
The ash handling system envisages dry extraction and disposal of bottom ash and
fly ash. Provision shall be kept to extract entire bottom ash in wet form for disposal
in ash dyke as an emergency measure.

2.7.1 Bottom Ash Handling System
Dry type bottom ash hoppers shall be used in case of the submerged scraper
chain conveyor system.

In case of emergency conditions bottom ash extraction system involving
submerged scrapper chain conveyors, the bottom ash is led to an adjacent bottom
ash sluny transportation pump house, from where it is transported to the slurry
sump of the combined ash slury disposal pump house using centrifugal slurry
duty pumps and pipelines.

In case of the intermittently operating jet pump system, the jet pumps would
convey the bottom ash slury from water impounded bottom ash hoppers to the
slurry sump of the combined ash slurry disposal pump house. Bottom ash hopper
in this case shall be of inkpot shape to avoid placement of equipment below +0.00
mlevel.

2.7.2 Fly ash Handling System
Pneumatic conveying system either vacuum or pressure system shall be
employed for extraction of fly ash from the electrostatic precipitator hoppers in dry.
form. This dry ash is usually sent to buffer hoppers or to the wetting head/
collector tank units. The dry ash buffer hoppers and wetting head collector tank
units shall be located adjacent to ESPs. Dry ash from buffer hoppers shall be
transported to maintain storage silos to be located near the plant boundary. Silo
area shall be provided with fencing, office block, gate complex and passage for
entry/ exit of vehicles. There shall be two numbers of ash silos. The storage
capacity of each silo shall be provided for 24 hrs production of fly ash based on
i ) analysis of unit. The user take the dry fly ash
from these silos either in closed tankers or in open tankers. For wet disposal of
dry ash extracted from various ESP hoppers, the same shall be diverted to wetting
head/collector tank units (by passing buffer hoppers meant for handling ash in dry
form).

Rarmky Enviro Enginoers Lid. Hyderabad v 27
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Table 4.7.2.2
Noise Standards for Occupational Exposure
Total Time of Exposure per day in hours | Sound Pressure

(continuous o short term Exposure) dB(A)

8
O
7
3
7 00

372 02
i 105

EQ 07

lower figure as indicated in Column (1), the permissible level is fo be.
determined by extrapolation on a proportonate scale

4.8 SOLID WASTE GENERATION AND IMPACT

Fly ash and bottom ash will be the main solid waste being generated from the TPP.
Fly ash would be collected in dry form and stored in the silos and bottom ash will be
collected in a water impounded bottom ash hopper. The ash from the bottom ash
hopper would be passed through ciinker grinders and the slurry would be pumped to
disposal area using jet pumps.

Fly ash would be evacuated through pressurized pneumatic system. Fly ash will be
disposed from the silo in dry form. Fly ash and bottom ash will be given to end users
for manufacturing cement, bricks, land fillng, etc.

Fly ash disposal system willalso contain a provision for wet disposal to ash pond in
slurry form.

Ash generation particulars from proposed project are given in Table 4.1 The
details of the fly ash utilzation, MoEF notification s given as Table 4.8.2.

Tid, Fyderabad
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Table 4.8.1
Ash generatior
[ 8-No. [ Description | Quantity TPD Remarks |
[T [Fiyash 645.12__| Ash pond will be provided (o mestthe |
[ 2 [Botomash 6128 MOEF guidelines,
Efforts will be made to utiize 100% of
3 | Totalash 806.4
the fly ash
Table 4.8.2
Fly Ash Utilization  New Coal & Lignite based TPPs
SNo| _ Flyash utilization level Target date

7| Atleast 50% of iy ash generation | One year from the date of commissioning
2| Atleast 70% of fly ash generation | Two years from the date of commissioning
3| 90% of fly ash generation Three years from the date of commissioning
4| 100% of fiy ash generation Four years from the date of commissioning
‘Source: MGEF Notfication S.0.260, dated 3112008, as per notication fly ash means al ash
generated such as ESP ash, ry ly ash, bottom ash, pond ash, and mound ash

4.8.1 Solid Waste Management

To meet the MoEF guidelines of 100% fly ash uilzation all necessary efforts will be
made to utiize the fly ash generated. Necessary industries will be identfied in and
around the proposed project area for utlization of the fly ash.

49 IMPACT ON ECOLOGY

‘The proposed site is located near to the Stage-1, within the NCTPS Complex. The
major amount of the wastewater generated is from coolant water will be discharged
in the NCTPS precooling channel outiet, and rest of the treated wastewater coming
from domestic and plant services are treated and reused within plant premises for
greenbelt development, make up for fire, dust suppression, etc. The discharge into
the sea will be as per the marine studies report, hence the impact on marine ecology
will be minimum due to the proposed project

410 DEMOGRAPHY AND SOCIO-ECONOMICS

The impacts of the proposed power plant during operation of power plant on
demography and socio economic conditions would be both positive and negative
‘some of them are as follows.

Fyderabad e [
e
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ble 9.4.1.1
Permissible Noise Levels
Exposure Duration/ Day | _Sound Level dB(A)
EJ
B %2
7 %
3 57
B 00
5 02
7 105
05 | 110
025 115

In order to mitigate the impacts on health of workers due to long term exposure to
high noise, ear plugs wil be provided for workers working near high noise generating
machinery. Separate cabins will be pr ovided for workers/operators working near
bolers, compressors. etc. Also thick green belt will be provided along the plant
boundary and in between various facilfes to isolate the noise to the working area.

9.5 SOLID WASTE MANAGEMENT
951 Fly Ash Dust Particles from Ash Silos and Ash Disposal Area
Fly ash evacuated from the ESP collecting hoppers would be transported in closed
pipelines by pneumatic means. At the time of unloading fly ash to the sios, some.
ash laden air would get vented out. In order to restict the fly ash dust partcles to the.
limits of 100 mg/Nm®, a vent filter would be installed on top of each of the fly ash
silos at the vents. The following pollution control measures would be installed for ash
disposal
a) 100% utilzation of ly ash in dry form is envisaged. Closed trucks & containers
would be used for this purpose, as far as possible.
b) To reduce the dust nuisance while loading the ash into the open trucks from
fly ash silos, the fly ash would be conditioned with water spray.
©) Itis proposed to cover the ash in the open trucks with tarpaulin to prevent
flying of ine ash during transportation.

Fly ash and botiom ash would be collected and stored in the silos and given to end
users for manufacturing cement and bricks. TANGEDCO would put maximum efforts
and ensure bottom ash uiization. 100% ash uliization will be achieved as per
MoE&F new notification dated 03-11-2009 in the phased manner as follows.

ey Envio Enginesrs LG, Hyderabod O 20
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able 9.5.1.1
Year Wise Ash Generation and Utilization

SNo| Year | Genoration TPA | Utilization TPA | Ash Pond (Max) TPA| %
T | fstYear | 250186 1250028 125093 50%
2 [2ndyear | 250186 175129.9 75056 70%
3 [3rdvear 250186 225167 25019 0%

&[4t Year |250186 2501856 0 100%

[Total 1000742 7755754 225167

Table 9.5.1.2
Ash Pond Area Calculation

Days in a Year Days| 8 30
e fime of the Plant Years| 25

Total days Assumed Days: (2000 Couming o sl
“Ash Ganeraled During Emergancy Period | Tons | 161280] "0ures ! "‘3""' ':"“'
Total Ash to Pond Tons 30647 o b ledt
‘Area Required Fa | 7

‘Area Required Acres| 17

Itis proposed to supply the entire ash to the cement industries that are presently
lifing ly ash from NCTPS, since there s huge demand in Tami Nadu for fly ash from
thermal stations.

952 Commercial Utilization of Ash

It is proposed to supply the entire ash to the cement industries that are presently
liting fly ash from NCTPS, since there is huge demand in Tami Nadu for fly ash from
thermal stations.

Problems of disposal of ash, both bottom ash and fly ash from the solid fossil fuel
fired boilers are attracting attention of environmentalists s well as technologists all
over the globe. Bottom ash which has a relatively large size, finds a ready use in
construction of roads, embankments in rural areas, land filing etc. Considerable
research and development work under taken during the past decades throughout the
world, resulted in opening various avenues of commercial utlization of ly ash.

Fly ash is an am orphous ferro-alumina siicate compound of spherical crystalline
shape with particle sizes ranging between 210 50 microns. Fly ash has good
pozzolonic property, good flow ability and low permeability, which faciltate myriad
utiization of fly ash. Ash generated from the station would have sizable quantum of
inert oxides and c arbonates of siica, alumina, magnesium, etc. Some of the

Ramky Envro Engineers 0. Fyderabad [l X
s
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commercially viable uses of such fly ash are as follows:-

a) Fill material in cement

b) Mine fill

©) Building blocks

d) Light Weight aggregates

€) Partial cement replacement

) Road sub base

9) Grouting material

h) Filler in asphalt mix for roads

i) Partial replacement of ime aggregate in concrete work
j) Road embankment

k) Land filing material

1) Recovery of minerals namely Aluminum and Iron

Review of the various application areas of fly ash reveals that some usage of ash
generated in the proposed station can be explored as mentioned below:

a) As fil materials in cement plant

b) For construction of vilage roads

©) As land fill in lower lying areas and for dyke/ bund construction. Ash would
also be utiized in filing of ditches.

The Total ash generated from the power plant wil be about 806.4 TPD for each unit
considering worst coal having ash content of 12% in Imported Coal. The quantum of
botiom ash generated and fly ash generated will be 161.28 and 645.12 TPD
respectively considering calorific value of 6000 KcallKg and unit heat rate of 2100
KeallkWh. 100% dry ash system is envisaged and fly ash will be disposed of to
nearby cement plants and itis proposed to utiize the existing ash dyke of NCTPS for
bottom ash disposal in case of emergency only.

Necessary ash management plan would be adopted in an environment friendly
manner to contain the fugitive ash emission in the nearby areas to minimum. An
extensive green belt development plan around the ash dump area would be
undertaken to contain ash dust induced polution to the neighboring areas.

‘Ramky Enviro Engineers Lid, Hyderabad F 512
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EPL..O.C, HO.CL, India Cements Ltd., NTEC
Container Yard stc.,

List of industries in

the locality
Table 10.22
Technical Details of the Proposed Coal Based TP
[ Equipment Description
[No. of Units X800
Boler type Pulverized coal fired 1nos

Steam parameters | Pressure upto 256 kg/om(a), temp 568" - 505°C
Cooling water system | Natural draft cooling tower 1 nos

Electrostatic '99.9% effiiency (8 fieids + 1 stand by field)
Precipitator
"Ash handiing system | Fly ash: Vaccum cum pressurs fypelpressure cum pressure
tpe up to siofuther disposal through tucks to
cement/Brick industries

Bottom Ash: Dry bottom ash handiing system or wet
system upto bottom ash slurry sump and botiom ash slurry
sump ash pond by slury pumps

Coal Consumption | 2.09 MTPA at 85% PLF

Water Requirement | Sea water Requirement.

Daily requirement: 165600 m*/day

‘One time requirement: 4720320 m/day

‘Sweet Requirement: 9000 m*/day

‘Ash Generation 806.4 TPD
Total Project cost | Rs.4800 Crores
EMP Cost Rs.480 Crores

10.3 BASIC REQUIREMENTS

1034 Land

‘The total land required for the proposed power plant is 190 acres. The detailed break
up of the land for various activities proposed in the Thermal Power project is given
as Table 10.3.1.1

Ramky Enviro Engineers L1, Hydorabad Cal 03



138
ENVIRONMENTAL IMPACT ASSESSMENT REPORT SEEKING EC &
CRZ AMENDMENT FOR
LAYING OF ASH SLURRY AND RECOVERY WATER PIPELINES
FROM NCTPP STAGE IIl TO NCTPS ASH DYKE
AT

Villages Ennore & Puzhudivakkam, Ponneri Taluk, Tiruvallur District,

Tamil Nadu.

PROJECT PROPONENT

Tamil Nadu Generation & Distribution Corporation Ltd. (TANGEDCO)
(A Successor entity of TNEB)
5% floor, Western Wing, NPKRR Maaligai,
144, Anna Salai, Chennai - 600 002

Prepared By,

O Chola®Ms | g

Aok sERviCES

Cholamandalam MS Risk Services Limited
An1S0 9001: 2015 Certfied Organization
A QCUNABET Aceredited EIA Consultant Organization
Gee Gee Universal, 6 Floor, Mc Nichols Road,
Chetpet, Chennai - 600 031
Certficate No. NABET/EIA2023/SA 0150, Vald Upto - May 29, 2023; Sctor I(@)

March 2023



£ Chola®Mms|

1 | Strry A Recavery Water Pipeines From NV SPAGE 1l To R
@ |

Executive Summary

“Tamil Nadu Electrcity Board (TNEB) owned by the Government of Tamil Nadu, established
on 1" July 1957 has remained the energy provider and distributor throughout the years. During
2008, the Tamil Nadu government agreed in principle for reorganizing TNEB through the
formation of a holding company TNEB Lid (a state-owned Public Sector) and two subsidiary
companies, namely Tamil Nadu Generation and Distribution Corporation Ltd (TANGEDCO)
and Tamil Nadu Transmission Corporation Ltd (TANTRANSCO),
In order to meet the power demand of Tamil Nadu, TANGEDCO proposed to set up a coal
based 1 x 800 MW super critical thermal power plant, Stage Il within the NCTPS complex in
an arca of 76.9 ha (190 acre) by using the existing infrastructure facilities viz., Cooling water
channel and coal handling system at Villages Ennore & Puzhudivakkam, Ponneri Taluk,
Tiruvallur District, Tamil Nadu. The Environmental Clearance (EC) and Coastal Regulation
Zone (CR2) Clearance was accorded by MOEF&CC vide Letter No. J-13012/14/2012-IAII(T),
dated 20° January, 2016 for the development of 1x800 MW Supercritical Coal Based Thermal
Illat Villages E Taluk Ponneri, District Tiruvallur,
Tanl N by TANGEDCO. A part o the Siag 1 pa e the st of sy from
pond of NCTPS and carry the recovery

water from the dyke to the plant, ash slurry pipelines and recovery water pipeline system were
being laid which was though part of the earlier proposal’s approved EC, was not highlighted
particularly. Considering the technical feasibility and integrty of the existing siructure, the

paralll o the existing pipelines of Stage 1 and Stage 11 plants ather than above them in deck
structures, as per details submitted to MOEF&CC in 2015, At present about 65 % of the
construction activities have been completed. During the construction/installation of the ash
pipelines, applications (Original Application No.122 of 2021 (SZ) With Original Application
No.l620f2021 Hon'bleNGT i

of pipelines. In this regard, as per the recommendations of the committee constituted by NGT
(S2), TANGEDCO has submitted a proposal No. IA/TN/THE/2379952021 dated 15*
November, 2021 EC and CR project for inclusion
of laying the ash slurry pipelines and recovery water pipeline. The EAC during their 17°

Meeting of Thermal Power Project has appraised the proposal of TANGEDCO seeking
amendment in the EC & CRZ Clearance granted by MoEF&CC vide Letter No. J-

(CHOLAMANDALAM MS RISK SERVICES LIMITED, 0
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13012/14/2012-1A.1K(T), dated 20° January, 2016. After assessment of the proposal, the EAC

had deferred the same secking additional studies and recommendations of State and Central

CRZ i

inthe EC and CRE Clarance grante fortheinclsion ofproposed Ash sy pieline and
y water pipeline. P Stage Il i

is designed with dry form of ash collection and the collected ash will be stored in silos. The
izing 100% Indian coal) will be

total of ~3,608 TPD of dry ash (in worst case scenario of

s in the worst-case

supplied to cement / brick industres for manufacturing cement and
scenario of utilizing 100% Indian coal. An MOU has been exccuted with M. Dalmia Cements

in line to

Ltd, Dalmiapuram in this regard, other vendors will also be identified via c-au
existing practice of NCTPS. Additionally, the ash disposal system also has the provision to
handle wet ash which will be disposed in the form of slurry to the existing ash dyke pond
adjacent to NCTPS Ennore SEZ STPP. The water that will be recovered from Ash dyke will

be collected, pumped, and reused for slurry making in the Stage 1l Plant through recovery.
water line.

The 100% Fly Ash collected will be utilized completely from the 4* year of operation of the
NCTPS Stage 3 Plant and it will be achieved in a phased manner as detailed below:

Target date

Fly ash ui Tevel
1 Al least 0% of fly ash collected | One year from.
2 ‘At least 70% of fly ash collected | Two years
3 90% of fly ash colected “Three years
4 100% of fly ash collected Four years from

Bottom and , whowill

process of other NCTPS Plants via e-auction. Even after fourth year of operation, when
contingency sitution arises (such as Truck strikes, non-lifing of ash by off takers, etc.) the
ash slurry has to be disposed ofto the Dyke, for which laying of the pipelines are necessary
“The ash slury pipelines will be laid from the NCTPP Stage 11 1o NCTPS Ash Dyke and vice-
versa for the recovery water pipeline.

4 The proposed ash slurry Pipelines originates from the NCTPP Stage-IIL, travels along

the compound wall of Stage-1I plant and
% Enter into NCTPS Stage-| travelling alongside the Stage-| compound wall and
2 Entrs the NCTPS Stag- 1 plan djacent 1 the main gate of Stage 1| plant

‘CHOLAMANDALAM MS RISK SERVICES LIMITED. 0
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1 INTRODUCTION

11 Overview of the Project
In order to balance the power demand of Tamil Nadu, TANGEDCO has proposed to set up
coal based 1 x 800 MW super citical thermal power lant, Stage I1] wihin the NCTPS complex.
inan area of 76.9 ha (190 acre) by using the existing infrastructure facilties viz., Cooling water
channel and coal handling system at Villages Ennore & Puzhudivakkam, Ponneri Taluk,

Tiruvallur District, Tamil Nadu.
“The Environmental Clearance (EC) and Coastal Regulation Zone (CRZ) Clearance was
accorded by MOEF&CC vide Letter No. J-13012/1472012-1A.II(T), dated 20* January, 2016
(Annexure 1) for the development of 1x800 MW Supercrtical Coal Based Thermal Power
Plant Stage 11l at Villages Ennore & Puzhudivakkam, Taluk Ponneri, Distrit Tiruvallur, Tamil
Nadu by TANGEDCO.

As part ofthe Stage Il plant for te transfer of ash surry from the plant (during its operation)
1o the existing ash dyke pond of NCTPS and carry the recovery water from the dyke to the
plant, ash slurry pipelines and recovery water pipeline system were being laid which was
though part of the earler proposal approved EC was not highlighted particularly. Hence, during
the consiruction/instalation of the ash pipelines, applications (Original Application No.122 of
2021 (S2) With Original Application No.162 of 2021 (2) were filed in Hon'ble NGT (S2)
against the same for stopping the laying of ash slurry pipelines. In this regard, as per the
recommendations of the committee consituted by NGT (SZ), TANGEDCO has submitted a
proposal No. IA/TN/T dated 15% 021 th
EC and CRZ clearance of the project for inclusion of laying the ash slurry pipelines and

recovery water pipeline.

‘The EAC during their 17" Meeting of Thermal Power Project has appraised the proposal of
TANGEDCO seeking amendment in the EC & CRZ Clearance granted by MoEF&CC vide
Letter No. J-13012/14/2012-IAII(T), dated 20* January, 2016. After assessment of the
proposal, the EAC had deferred the same secking additional studies and recommendations of
State and Central CRZ Division for the proposed pipelines.
‘The Details sought by MOEF&CC are as follows,

i. Recommendations of the SCZMA and CRZ division in the Ministy.

(CHOLAMANDALAM MS RISK SERVICES LIMITED, u
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Impact Assessment plan and mitigation measures shall be prepared for all along the

Qﬂlﬁ.ﬂ

route for laying ash pipeline shall be submitted.

Impact Assessment report on Mangrove forests and plan to conserve Mangrove forest

shall be submitted.

iv. Complete plan and time lime to insiall FGD's for all of Stages of NCTPS shall be
submited.

V. Ash generation and its utlization satus in last 5 years of Stage-1 and Stage-Il along.

with its utlization plan for next five years shall be submitted.

oL Implemestaon sai of fiings of NUT nde sl be submitted.

Vi, Ce Ministry" ECs of Stage-

Land Stage -11.
viil. Disast interms of leakage of ash slurry pipelined.

Necessary local permission for laying as slurry pipeline need to be obtained and shall
be submitted.
X Quality of waste water dumping into the water and impact on pisciculture in river

jon measure shall be submitted.

stream need to assess and its mitiga

Hence, the current proposal s for seeking amendment i the EC and CRZ Clearance granted
10 1% 800 MW super critical thermal power plant, NCTPP Stage 11l for inclusion of the Ash

Slurry Pipelines and recovery water pipeline.

12 About the Project Proponent

“Tamil Nadu Electricity Board (TNEB) owned by the Government of Tamil Nadu, established
on 1 July 1957 has remained the energy provider and distributor throughout the years. Later.
the govemment has extended the electrical network throughout the state. During 2008, the.
Tamil Nadu govemment agreed in principle for reorganizing TNEB through the formation of
a holding company TNEB Ltd (a state-owned Public Sector) and two subsidiary companies,
namely Tamil Nadu Generation and Distribution Corporation Lid (TANGEDCO) and Tamil
Nadu Transmission Corporation Ld (TANTRANSCO).

13 About the Proposed Project

“Tamil Nadu Generation and Distribution Corporation (TANGEDCO) is developing 1 x 800
al thermal power plant, NCTPP Stage Ill_with installtion of an Ash slury
s s =ex

MW super i

(CHOLAMANDALAM MS RISK SERVICES LIMITED 3
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Pipelines and recovery water pipeline system from the NCTPP Stage Il plant to the existing
ash dyke pond of TANGEDCO located at ~4.5 km away. The ash handling unit of the under
construction NCTPP Stage I plant is designed with dry form of ash collection and the
collected ash will be stored in ilos (3 Nos - 2 Nos for ly ash of capacity 2520 MT each and |
No for Bottom Ash of capacity 1800 MT) at distance of ~25m located towards south east
direction of Ash slurry pump and sump house. The total of ~3,608 TPD of dry ash (in worst
be supplied to cement / brick industries for

case scenario of utlizing 100% Indian coal)

and uilizing An
MOU has been excuted with Ms. Dalmia Cements Ltd, Dalmiapuram in this regard
(Annexure 2), Additionally, the ash disposal system also has the provision to handle wet ash
which wil be disposed in the form of slurry to the existing ash dyke pond adjacent to NCTPS
Ennore SEZ STPP. The water that will be recovered from Ash pond will be collected, pumped,
and reused for slurry making in the Stage Il Plant through recovery water line. The ash slurry
pipelines will be laid from the NCTPP Stage [1] to NCTPS Ash Dyke and vice-versa for the
recovery water pipeline.
s discussed earlier, the current proposal is to obtain amendment in the Environmental and
CRZ Clearance of NCTPP Stage Il for the inclusion of proposed ash slurry pipelines and
recovery water pipeline. While executing the Ash slurry pipeline work, a case was filed in
Hon'ble NGT(SZ) by an applicant and afler hearing, Hon'ble NGT(SZ) has directed
TANGEDCO to obain necessary amendment in EC&CRZ clearance for laying the ash slurry

and pipeline in the CR in CRZ area. About 65%

i he time of NGT Judgement.
As per the direction of the Hon"ble NGT and MoEF&CC the construction works are stopped
and will ining gulatory clearances. Also, NGT

directions, TANGEDCO has deposited INR. 50 lakhs towards Environmental Compensation
via online to the TNPCB account [vide UTR No.IOBAN22087324859 dt.28.3.22] and INR.
25,000/- to the petitioner.

14 Need for the Project

“The proposed ash slurry pipelines are to be laid from the under construction 1 x 800 MW
NCTPP Stge I supreitcal powerplac o the rising sh dyke pond of NCTPS s beng

developed igency plan from 5™ y

(CHOLAMANDALAM MS RISK SERVICES LIMITED. s
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A per the development plan of the NCTPP Stage 11 plant, both fly ash and bottom ash wil be

itwill 4years
NCTPP stage I plant will progressively \mplemzn\ the dry ash handling system from 1% year
t04®year, 3 100% uilized

in dry form fo (such as Truck

strikes, non-ifting of ash by off takers, ., it will be conveyed to dyke as slurry for which
Iaying of pipelines for a maximum length of 6.8 km is necessary. Additionally, to reduce the
freshwater requirement, a Glass Reinforced Pipe (GRP) of ~3.8 km length will be instlled to
recover the water from the ash dyke for slurry making

15 Project Location
The ash pipelines originate from the under construction 1X800 MW Stage I1l Plant located in
the NCTPS area, which is part of the existing NCTPS complex in Villages Ennore &
Puzhudivakkam, Ponner Taluk, Tiruvallur District, Tamil Nadu and ends in the ash dyke of
NCTPS adjacent to Ennore SEZ STPP. The site is located about 20 km north of Chennai city.
“The sie is bounded on the east by the Bay of Bengal, west by Athipatuu Village, north by the
existing NCTPS, and towards south by Ennore backwaterslcreek. The project site is
Thiruvottiyur- sy SH-56. The nearest

railway i ~2km in West direction. Che
km in South-West direction, and the nearest sea port is Ennore Port (Kamarajar Port Limited
(KPL)), which is about ~1.2 km towards west.
4 The proposed ash slurry Pipelines originates from the NCTPP Stage-1IL, travels along
the compound wal of Stage-1Il plant and

e

enter into NCTPS Stage- travelling alongside the Stage- compound wall and
enters the NCTPS Stage-II plant adjacent 0 the main gate of Stage-1I plant.

s

The slury pipelines after coming out of NCTPS Stage-Il premises crosses the
Buckingham Canal, Kosasthalaiyar River and Boat Canal

“

running parallel to the existing bridges and existing slurry pipe lines of NCTPS Stage-
L and Stage-II plant to carry ash slurry and recovery water pipelines

-

Al the road crossings of the pipelines within and outside the facility are done by

construction of culverts.

(CHOLAMANDALAM Ms RISK SERVICES LIMITED,
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Detailed F

various environmental components are discussed quantitatively and qualitatively with the
assistance of scientific tools and references. Suitable mitigation procedures have been
recommended based on the nature and magnitude of impact predicted.
The impacts due to proposed plant on the environment are classified into two phases and
possible impacts are assessed.

« During Construction phase

« During Operation phase
41 Impacton Land Environment

411 Construction phase - Land Environment

The proposed project site and alignment of the Pipelines route majorly falls in
TANGEDCO owned land. The total land area required for laying of the Pi
32,189 acres.

For the utilization of 7.12 Acres of KPL land and NOC has been obiained further for

the 0.269 acres of area of |
bodies such as Kosasthalaiyar river and Buckingham canal, for which necessary
permission (Right of way) from the State Public Works Department (PWD) has been
obtained. All other lands to the extent of 24.80 acres belong to TANGEDCO. Hence,
1o other land conversion is envisaged. The ash pond for disposal of ash slurry also
belong to TANGEDCO.

Land requircment for the pipe laying activites, construction machinery and support
facilties which are temporary in nature and will b cleared at the end of construction
period. Th int will e only i 2550 5qm. (0.63
Acres), where a total of 2638 nos. of pillrs will be required for the pipelines

conveyance of 6.8 Km.

412 Operation Phase - Land Environment
“The operation phase impacts of Pipelines system development w.r. the land environment are

as follows,

(CHOLAMANDALAM Ms RISK SERVICES LIMITED.
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« The major activity/purpose of the proposed Pipelines is to transfer the ash generated
from the Stage Il plantin sy form, to the designated ash dyke pond of NCTPS. This
ash dyke pond covers an area of ~ 133 Hectares (328 Acres), which is a permanent loss

the NCTPS land area and is

currently being used by other power plants of NTCPS i.e Stage 1 & I for disposing the

of land area footprint. However, this ash dyke falls wi

ashin the form of slurry, approves as part of the earlier NCTPS developments. . Hence
this will not increase any more project footprint w... the ash disposal arca.
Mitigations measure:
1.1t will be ensured that the boundary of the ash dyke ponds are well maintained and
periodical inspection of bunds shall be undertaken to ensure the slurry does not
overflow or enter into adjacent areas,
2. The footprint of the
and footings.

ipelines will be minimized by laying them on tie beams, pllars

3. During and post construction period, the maintenance and repair activities will be

uilization.

4. The design of the Pipelines conveyance system is designed with minimal footprint

bottom laying
precast structures,
42 Impacton Air Environment
“The primary source of air quality impact arising from the construction of the proposed project
is from dust generation. The dust is measurable as Total Suspended Particulate Matter and
Respirable Suspended Particulates, which a by-product of any construction activity. The

o
The primary dust sources associated with construction activities are loading and unloading of
the construction materials, top soil removal, vehicle movement over unpaved roads and wind

erosion etc. Th proposed project are gi
> Site development, levelling and foundation work.
> Dust generation due to vehicles movement

> Unloading of raw materials, removal of unwanted waste material from site:

(CHOLAMANDALAM Ms RISK SERVICES LIMITED. 26
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usage. Unlike wet FGD systems that require a substantial amount of water for the sorbent
reaction, i

ption. ¥
wastewater treatment and disposal, making dry FGD environmentally friendly. Additionally,

byproduct, which requires proper handling and disposal. In contrast, dry FGD systems
generate dry solid byproducts, reducing the amount of waste and simplifying disposal
procedures.

) Oxides of nitrogen

The

standards i.e. 100 mg/Nm. In order 1o reduce the NOx emissions, Low NOX burner will be
provided. is also capal ission. SCRis also in

proposal and will be installed in future as per requirement.

Table 4.: Thermal power p i
Generation Capacity | Stack Height (meters)
T00MW and sbove [ 6902002777 or100m minimum

Less than 100MW
mission rate of S0z in Kg/hr*
*total of all connected to stack

Source: MoEF&CC Notification: GSR 593€ date 28-07-2018

'502(X0.277)°°* or 30 m whicheveris the more_|
hysical stack height in meter

1) Control measures - coal handiing area

The coal dust is generated generally at the conveyor transfer points, coal unloading area and
coal stockpile area. To mitigate the dust generation, coal transfer points and coal stockyard
Inorder

of all the conveyor galleries would be provided with seal plates within the power plant area
and at road crossings.

belt convey coal bunker. The outlet icted to
Sme/Nm’.

9) Control measures - ash handling arzo

P be done At the time of unloading fiy
ash to the silos, some ash laden 8 I order to res

T yderad ™
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of each of the fly ash silos at the vents. The following pollution control measures would be
installed for ash disposal.

100% utilization of fly ash in dry form is envisaged. Closed trucks & containers would be
used for this purpose, as far as possible to reduce the dust nuisance while loading the ash
into the open trucks from fly ash silos, the fly ash would be conditioned with water spray.it
is proposed to cover the ash in the open trucks with tarpaulin to prevent fiying of fine ash
during transportation.

Ash tilization plan

Fly ash and bottom ash would be collected and stored in the silos and given to end users for
manufacturing cement and bricks. TANGEDCO would put maximum efforts and ensure
bottom ash utilization. 100% ash utilzation will be achieved as per MOEF&CC new
notification dated 03-11-2009. There will be increase in the quantity of bottem as well s fly
ash ganration due to change In the use type and quantity of Coal which will be managed
through pre planed measures

4.350lid & Hazardous Waste management

Fly ash and bottom ash will be the main solid waste being generated from the TPP. The ash

handling system envisages dry extraction and disposal of bottom ash and fly ash. Provision

shall be kept to extract entire bottom ash in wet form for disposal in ash dyke as an
gency Quantity of fly as wellas bor h ing Table 2.

Table 2.4: Ash quantity

o
A cont | wor | Toutnn | T | oo

5| et |aumnn| | comy | o2h | R | e
B v (TPH) | content (TPH) (PH) Quantity
(TPH)

SN T S B - W

e

e s
2 |eason | 3 | ms | wos | was | me

amgei

agso% rge i

4.3.1 Fly ash Handling System

Pneumatic conveying system either vacuum or pressure system shall be employed for
extraction of ly ash from the ESP hoppers in dry form. This dry ash is usually sent to buffer
hoppers or to the wetting head/ collector tank units. The dry ash buffer hoppers and
wetting head collector tank units shall be located adjacent to ESPs. Dry ash from buffer
hoppers shall be transported to maintain storage silos to be located near the plant
boundary. Silo area shall be provided with fencing, office block, gate complex and passage
for entry/ exit of vehicles. There shall be three numbers of ash silos. The storage capacity of

i Fydorabad 7



Additionsl Impact Assessment and e P for change of Coal - NCTPP 1XB00 MW (stage
10) 3t NCTPS CAFTRR, Villages Ennur & Puzhudivakiam by TANGEDCO

®

for 24 hrs production of fiy ash based on the performance coal analysis of unit. The user

ppers,
wetting head)/collector tank units (by passing buffer hoppers meant for handling ash in dry
form). To meet the MoEF&CC guidelines of 100% fly ash utilization all necessary efforts will

P "

the proposed project area for utilzation of the fly ash.

4.3.2 Bottom Ash Handling System
Dry type bottom ash hoppers shall be used in case Mme submerged scraper chain conveyor
system. In case of emergency
scrapper chain conveyors, the bottom ash s led to an adjacent bottom ash slurry
transportation pump house, from where it i transported to the existing ash dyke of NCTPS.

) 1]
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5.1 ENVIRONMENTAL MANAGEMENT PLAN

The industria development needs to b itertwined with utlzatin of natural resoures
et th it of permissbe ssmiative capaity. Th Envronmental Management Pln

site. Hence, it needs proper EMP to meet these objectives.

The management action plan aims at controling pollution at the source level to maximum

before they are discharged. It encompasses the mitigation measures that are proposed in
order to synchronize the economic development of the study area with the environmental
protection of the region.

measures and the change
in use of coal from 100% Imported coal to use of Indian coal and Imported coal in equal
proportion. The previous section already discussed about the components will be impacted
due to change in use of coal Le. impact on the Air quality and Ground Level Concentration
(GLC) as well as increase in the generation of Ash content.

Revised EMP has been prepared as a supplementary management plan in addition to other
management plan proposed in the previous EIA/EMP prepared for securing Environmental
Clearance for proposed 1X800 MW (stage Il at NCTPS Complex Villages Ennore &
Puzhudivakkam by TANGEDCO.

‘The impact during construction phase has been already addressed in the EIA report for the

ing rt of additional
impact assessment and revised EMP; Air Quality Impacts Mitigation and Management Plan
and Solid & Hazardous Waste management plan have been addressed considering the
proposed change in the configuration of coal use.

5.2.1 Air Quality Mitigation Measures.
To accommodate the increased quantity of coal, an area of 8.09 Ha area has been identified
‘which i readily available within the total plan premises.

Most
on unpaved roads. Unloading and removal of soil I shall also act as a
for dust nuisance. be taken

Regular water sprinkling on main haul roads in the project area will be carried out at least

twice aday,
reduction on the dust contribution from the exposed surface will be achieved.

i Fydorabad 0
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1. The duration of stockpiling will be as short as possible as most of the material will be:
" n cutty

2. Temporary tin sheets of sufficient height (3 m) will be erected around the site of dust
generation or al around the project site as barrier for dust.
3. Tree plantations around the project boundary will be initiated at the early stages by
i o s, §

for most part of the day.
4. Al the vehicles carrying raw materials will be covered with tarpaulin/ plastic shee,

P
5. To reduce the dust movement from civil construction site to the neighbourhood the

Given the implementation of proper control measures for dust suppression, no adverse
impacts are expected and compliance with the Ambient Air Quality is achieved at ASR's (Air
pollution Sensitive Receivers) at al time.

5.2.2 Solid Waste Mitigation Measures

He
maximum effort would be made to reuse and recycle them. The most of the solid waste
‘material can be used for filing/ levelling of low-lying areas. All attempts will be made to stick
tothe following measures.

LAl shall itself. A
provided so that the waste does not get scattered.
2. Attempts will be made to keep the waste segregated into different heaps as far as

3. Materials, which can be reused for purpose of construction, levelling, making roads/
p: are to be sold or land

P
filled.

4. The local body or a private company will be arranged to provide appropriate number
of skip containers/ trolleys on hire.

The use of ion material
the separated material. i durable and therefore, have a high
potential for reuse. It would, however, be desirable to have quality standards for the recycled
materials. Construction waste can be used in the following manner.

1. Reuse of bricks,tles, stone slabs, timber, piping railings etc. to the extent possible and
depending upon their conditions

2. Sale/ auction of materials which cannot be used at the site due to design constraint.

3. Plastics, broken gl can be sent

4. Rubble/ brick bats can be used for building activity, such as levelling, under coat of

Tyderaed 8t
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lanes where the traffic does not constitute heavy moving loads.
Larger unusable pieces can be sent for fling up low laying areas.
Fine material such as sand, dust, etc. can be used as cover material

soil can be us i
The broken pieces of the flooring material can be used for levelling in the building or
can be given to authorized waste management agency.
The unused or remaining paints/ varnishes/ wood can either be reused or can be

auth management ag

5.3 ENVIRONMENTAL MANAGEMENT DURING OPERATION

the project to secured the Environmental Clearance comprising Air Pollution Management,

Water & Waste Water management, Noise pollution management, Solid & Hazardous waste

management including Ash management system, Greenbelt Development Plan, Drainage
ge

Plan

s the present proposal is only for seeking amendment in EC for changing in the use of Coal
from 100% Imported coal to use of Indian s well as Imported coal in the equal proportion

(50%:50%) P
phase of the project L. change in the Air quality and Ground Level Concentration (GLC) as
tion. Both

5.3.1 Air Quality Management
2) Reduction of emissions at sourc

‘The following elements which are generated from the Thermal Power Plant which cause ait
pollution are as follows:

= Dust particulates n flue gas from Chimney
= Nitrogen oxide in flue gas

= Sulphur-di-oxide in the flue gas

= Coal dust partices due to handiing of coal

+ Fly ash dust particles from ash silos and ash disposal area

‘The increased GLC due to change in the coal configuration will be within the emission norms
as will as NAAQS. Whereas following methods of abatement wil be employed for the air
pollution control.
= To control & limit Particulate matter to 30 mg/Nm? in the fiue gas, highly efficient
(99.98%) EsPs are proposed.
= Dry FGD is proposed to limit the SO; emissions to less than 100 mg/Nm*
= Chimney of 275 m height will be provided for proper dispersion of sulphur dioxide and
oxides of nitrogen.




:
) e R e i

* To reduce NOx emission to less than 100 mg/Nm’, Low NOX burner will be provided.
‘The NOX emissions would be checked for Ground Level Concentrations (GLC's) as per
Indian Emission Regulations.

He
provided with dust suppression/dust extraction facilties. Further, in order to arrest
The

the power plant area and at road crossings.

= Dust collection system would also be provided in coal bunkers to evacuate dust and
hazardous gases like Methane from the coal bunkers. Collected dust would be
retured to either the associated belt conveyor or to the coal bunker. The dust
collector outlet emission would be restricted to 150 mg/Nm?.

* Regular water spr

asphalted to

= 100% iy ah utilzation willbe carred as MOEF&CC guidelines.

- 100% dry silos and will be g
S v Carnt i

* Regular

5 ol arca sl o evelp e Gra

b) Pollution Monitoring and Surveillance Systems

following:
i) Flue Gas 0zand CO Monitoring

These would be measured at the economizer outlet. In addition, Oz would be monitored at
the air pre heater outlet. For this purpose, CO and O; monitor probes and analyzers would be
installed separately.

ii) Stack Emissions
02, NO» ity. Stack

emission readings would be sent to the DCS for monitoring. For this purpose, probes,
associated gas analyzers and support equipment, sample lines and Opacity sensor/
transmitters would be installed. The opacity sensors would be equipped with a blower to
protect the optics from coating by lue gas particles.

The system operation would be continuous. Stack gas analysis for 50, COz, and NOX would
be performed by extracting 2 gas sample from the following stream in the stack,fittering to

to the analyzers. One sampling system per unit would be provided.




B8] e e e

at the stack to keep a continuous check on the performance of the ESP. Adequate sampling
‘openings will be provided in the stack.

Air Monitoring Stations (AMS) would be set up to monitor the air quality in the neighboring
villages i Respirable
Particulate Matter (PMso & PMzs), Sulphur dioxide (503), Nitrogen Oxide (NOX), Carbon
Monoxide (CO) and Hydro Carbons (HC). The air quality monitoring would be carried out
continuously.

Meteorological Observations

The dry bulb temperature, wet bulb temperature, wind speed, wind direction, cloud cover,
rainfall and solar radiation will be recorded daily.

5.3.2 Solid Waste Management

Fly Ash Dust Particles from Ash Silos and Ash Disposal Area

Fly ash the EsP would in closed pipelines.
by pneumatic means. At the time of unloading fly ash to the silos, some ash laden air would
get vented out. In order to restrict the fly ash dust particles to the limits of 100 mg/Nm’, a
vent filter would be installed o top of each of the f ash silos at the vents. The following
pollution control measures would be installed for ash disposal:

= 100% utilization of ly ash in dry form is envisaged. Closed trucks & containers would be.
used for this purpose, as far as possible.

To reduce the dust ' the ash into the ope
the iy ash would be conditioned with water spray.

Itis proposed to cover the ash in the open trucks with tarpaulin to prevent flying of fine
ash during transportation.

Fly ash and bottom ash would be collected and stored in the silos and given to end users for
manufacturing cement and bricks. TANGEDCO would put maximum efforts and ensure
bottom ash utilization. 100% ash utilzation will be achieved as per MOEF&CC notification
dated 03-11-2009. Comparison table for utilization of 100% Ash in both the combination of
use of Coal s given below in Table 5.1 & 5.2. Ash pond area calculation is given in Table 5.3.

Table 5.1: Year Wise Ash Generation and Utilization 100% Imported coal)
v A | Utlization TP/

s.n0 Generation TP A | AshPond (Max) TPA | %
1| vear 250186 1250928 125093 50%
2 |2vyear 250186 1751299 75056 70%
3 [37ear 250186 225167 25019 90%
4[4 Year 250186 2501856 o 100%
Total 1000782 7755754 225167

T, Ryderabad 8
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Tble 5. Yer Wi Ach ot s UG :50% Coal proportion)
No ‘Generation TPA | Utiization TPA | Ash Pond (Max) TPA | %
T rr Vear 685022 32711 32711 0%
2 [2year 685022 4797954 2056266 0%
3 [39Vear 85022 6168798 685422 50%
4 [@"vear 8522 685422 0 100%
Total 2741688 21248082 616879.8 :
Table 5.3: Calculation
Coal S0%:
Particular unit b Imported Coal Remark
Imported Coal
0%
[Daysin Days s B
Tt of P (e 25 2 ARne
Total days A ] Days. 200 200 mq:":’l '
Ash Generated During | rone | 161280 441864 offand, ash
Emergency Period G
Total Ash to Pond Tons | 386447 T058739 | ot e
Area Required Ha 7 1925 -
Area Required Acres 17 [ .

1tis propose to supply the entir ashto the cement ndustietha are presenly lfing fly
ash from NCTPS, since there in

Commercial Utilization of Ash
1tis propose o supply the entir ashto the cement industies that are presentlylfingfy
ash from NCTPS, since there is

both bot

are attracting attention of environmentalists as well as technologists all over the globe.
Bottom ash which has a relatively large size, finds a ready use in construction of roads,
embankments in rural areas, land filling etc. Considerable research and development work
under taken during the past decades throughout the world, resulted in opening various
avenues of commercial utilization of fiy ash.

Fly 2sh is an amorphous ferro-alumina siicate compound of spherical crystalline shape with
particle sizes ranging between 2 to 50 microns. Fly ash has good pozzolonic property, good
flow abity and low pe v, utiization of fly ash.

tc. Some of y

a) Fill material in cement

i@ Fydorabad 8
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b) Mine fill
©) Building blocks

d) Light Weight aggregates

€) Partial cement replacement

) Road sub base

&) Grouting material

h) Filer in asphalt mix for roads,

) Partial replacement of ime aggregate in concrete work
J) Road embankment

K. Land filling material

1) Recovery of minerals namely Aluminum and Iron

ash generated in

be explored
a) Asfill materials in cement plant.
For construction of village roads.
€] As land filln lower Iying areas and for dyke/ bund construction.

h dyke of NCTS
emergency only.

Necessary ash management plan would be adopted in an environment friendly manner to
contain the fugitive ash emission in the nearby areas to minimum. An extensive green belt
development plan around the ash dump area would be undertaken to contain ash dust
induced pollution to the neighboring areas.

.3 Risk management Plan
« Adequate number of fire detectors and toxic gas detectors will be put in place for early

S Al may occur if presentin ion between

b ol .
of ignition like sparks caused by friction or static electricity. However, measures are
adopted to prevent the chances of explosion in the design state itself. To prevent the

proposing at

strategic locations.
For protection against fire, all yard equipment and plant equipment will be protected by
a combination of hydrant system; automatic sprinkler spray system (emulsifie system);
fixed foam system for oil handling areas; automatic high velocity and medium velocity

or ;
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J-18011/11/19951A.11 (1)
nt of India

Ministry of Environment & Forests E
1 i e, Lodi Fond
H New Db 110 003
g Dated: November 27, 2012
To

M/s Tamil Nadu Generati
NPKKRMI&\@M,
Electricity Avenn

Subi’ North Chennat Thermal Power Project (Stagell) at villages
Pushudivakicam, in  Ponneri Taluk, tn Safom
et gy I “reg.
sie,

hes  ceference I o T 07 o5
i/ e/ ©/ALE/ C/ENCTES /D, 1567710 dated 7.2910;
S/ C/PaB/ BT/ BMC A/ G/F.NCTPS.I/D.628/ 11, dated 23.0320001; 05
2114011, S6.10- zqu, $7.96:201, 30072012 and 18082012
i Secretasy, 1 Nadu; and Letter from Minister for
Electsciy & Prohibition and Facise ca 15 1o d0ms l\slx\le.ning for revaliiatio
Fomancement of capacly from 21535 MW to 24600 MW at North Cheninai Thermal
Pownr Project (Sago ) nd. changs I masse o por o Icllu' no. 8588/B2/12,
dated 13.08.2012 from the Chief Socretary, Govt of Tamil Nadu addresecd 11 wes
e, sty of Bnvicoriment s Forets, 1 certlfed that M/s TARGEDCO ls
the sole owner of the North Chennal Thermal Power Project Stagadl (2x600 AW,
site and the same is under the possession and =n]0ymml of M/s TANGEDCO. That
there is no dispute litigation on ownership of the prgject.

request has becn examined and as a special case, it is informed that the
i randum

time
07.05.2016 for operation of the plant. In addition the following
0 be made ia this Miniskry's Office Mermorandumn of oven . dated 16,06 Lage.
inder:

@  The environmental clearance letter issued in the name of M/s Videooon
Powsr Ltd. shall be now substituted by the name of M/s Tamil Nege
Generation & Distribution Corpn. Ltd,

b The configuration viz. 2x525 MW menti oned i the subject matter and at
para no. 2 shall be now substituted by 2600

©  ARer clause no. (xviil), under para 0.2, of this Ministry's letter of even no
ated 10.05.1556, the toiowing shah b ot

(xixj  High Bfficiency Blcctrostatic Precipitators (ESPs) shall be inotalled to ensure
) that particulate emission from the proposed plant does not esceed S0




L b Adequate dust e lﬂlﬂnwnﬂns\l:hucyﬂm\n/ bag filtsrs and water

spray system in dusy. in coal han i anding
. points, transter areas and e valherable dusty areas shall be provided.

) “The project propanent sl o e s of compliance of the

conditions wtpulsted el clearance issued vide tais

Ministry's letter of even ot loos, u;,wgs In its website and updated

ke cismznea ame by e-mail to the Regional

Office of the Minisury of ronaett a8 e Porents.

(@) crteria poltusants fevels indluding NOu BSPM (s & 7o, S0 (from
Gtk & semblent eir] shall be reguiarly monl ts displayed in
oz webaite and also at the main gai of e = bt

i) Regila monitoring of gouad waterleve ¢l OF carvied out by catablishing
B o g el and contrucing new plezometers, Mo e
&und the ash pond arca Sall be carried out erdiarly for beavy metals
ByCodnry wnds mv‘d oaistalned snd submiced o Regional Office
of this. e 4 be compered with the bascline
et mm o water ey s ot adversely affected
due to the project

o) A long tern study on radic actig Ahrtd smetals contents on coal 5 be
‘used shall be castied out g s, Th:run:f ‘mechanism
for an int < sonamioe e oring tor radio actvity and heavy metals in

coal and fly ash (including battom b o e et piace.

) Rehatiliation of sbandoned Ash Pond shall ensureq such that ecological
sion is physically mees manifestod within & period of thres Yo end

ingly action plan lated and details sul Feubmitted 1o

Sifce of the Miniatry e Stase Peliution Control Board.

The exercise of revalidation, shang in name and confEuEL ion made herein
2 made without prejudice to any litigation in any court ‘of law, eariier to this order.

4 Al other conditions meationed in thle iaisys aforesaid Office
Memorendum of even 2o. 1005 5556 amall emain the s
This lssues with the approvalof the Competent Auhorl®.

Yours ?-mrul\y,

Secretary, Ministry of Power, Shram Shake! Bhawan, Rafi Marg, New

(Environment, Environment Deparement, Oovernment of




R Vesramani ve Secrgiy 2w & Ors on 20 Febrary, 2013

R. Veeramani vs Secretary, Pwd & Ors on 20 February, 2013

Ul U
SOUTHERN ZONE, CHENNAT
wednesday 20th Februray , 2013
Appeal No. 31 of 2012

Quorun:
1. Hon'ble Mr. Justice M. Chockalingam,
2. Hon'ble Prof. Dr. R. Nagendran,
( Expert Menber)
BETWEEN
R. Veeramani,
10th General East Cross Street,

KB N

Chennai- 600 039 Appellant

1. The Secretary,
Public Works Department,
Fort st. George,
Chennai- 600 609.

2. The Executive Engineer,
Public Works Departme
Butlding Construetion Division (Block A),
Tamil Nadu New Legislative Assembly Complex,
Chepauk, Chennai- 600 005

3. The Secretary,
Health and Faily Welfare Department,
Fort St. George,

Chennai- 600 009.

4. State Level Environnental Inpact Assessment
Authority (SEIAA),
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3rd Floo

Chennai- 600 015. Respondents

Advocates appeared:
Shri P.Wilson, Senior Advocate assisted by M/s. R.Nedumaran, R.Neelakandan,
M.Seenivasagan, K.Karthik Jagannathan and KT.Sankar Subramanian advocates

for appellant

Shri. A.Navaneethakrishnan, Advocate General, Shri A.L.Somayaji, Additional
Advocate General-I for M/s.Abdul Saleem and Saravanan advocates for respondent
Nos.

Shri P.H.Arvindh Pandian, Additional Advocate General-V for Mr.H.K.Subramanian,
advocate for respondent N

Shri. N.R.Chandran, Senior Advocate for Shri L.G.Sahadevan, advocate for
respondent Nos. 4 ant

IUDGHENT

(Judgment delivered by the Bench) This appeal has been filed by the appellant prayin for setting

aside the Environmental Clearance in order dated 16.05.2012 in Letter

No.SEIAA/TN/Ec/8(a)/120/F-455/2012 of the 4th respondent to convert the newly constructed

‘building complex namely the The Tamil Nadu New Lezlslulwz Assembly Building (TNLA) into a
Multi Sp ty Super Hospital at Estate.

2. The bri of ppellant in

(i) When the 13th Legislative Assembly was formed in the year 2006, after the
General Elections were held, on 08.052006, the then Chief Minister of Tamil Nadu

‘made an official 25 200y B S
the Legislati bly, Les retariat and other government

departments would be constructed at the Omamlmrar Government Estate, Anna

Indian Kanoon -t indiankanoon orgdoci 72380231



A Veeremari ve Sec z:xommn Feoruary, 2013
Salai, Chennai-2, which is just aboitt 2 km away from the Fort St.George premises

propo

builda at int at th

the need to bring all the i - Legislative Assembly
Legislative Council, Chief Minister's office, Secretariat and the Government
departments under one roof. This would help the Executives, but also the public, and
the lawyers which would also bring a big relief to the Government servants and
various officials.

(i) The Assembly and the land on which the 0ld Secretariat buildings stand at the
Fort St.George, Chennai-9 were under the control of the Indian Army, Ministry of
Defence and hence the Public Works Department had to approach the authorities of
‘the Union Ministry of Defence for every small changes and construction to be made
in Fort St.George premises. Moreover, the said building is declared as Heritage
‘Building and classified under Grade-I category. Hence no modification or alteration
could be made. While the need for more space for administrative amenities kept
SESWITE thalatorts that weat ntB o -coordinating with the civic agencies,
sible for the
State Government to do what it wanted at the Fort St.George premises. From a
handful of the government departments, the state government machinery has now
grown like a banyan tree with very many departments and employing several
thousand employees. Even the multi storied Secretariat building and Namakkal
Kavignar Maligai constructed within the premises had outlived its utility and size
long ago. The government staff work in the dirty and most unhygienic atmosphere.
‘The public and lawyers who visit the old Secretariat had a bad experience when they
appear before the department secretaries as they had to wait for long hoursin the
narn ‘Thus one has
to \lndergn a hnrnble experience to attend a hearing before the department
secretaries who act as appellate authorities.. Hence, the search for an alternative site
tolocate the Assembly-Secretariat complex is not new and it started in 1983 and after
24 years of search, finally the government was able to locate at Omanthurar
Government Estate at Anna Salai in the year 2007.

(iif) Pursuant to 0n12.05.2007,

that it had decided to build a state- of- the art Assembly-cum-Secretariat complex in
the Omanthurar Government Estate premises, which is surrounded by roads on all
four sides, making it an ideal location. The Government issued G.0.Ms.No. 209,
Public Department dated 04.07.2007 for construction of Assembly-

complex and i i i ion was floated on 05.07.2007 and as
many dels of the n it complex i it .07.2007.
After affording p hearing to i d discussi held with them.
“Th i were asked \d drawings on 24.10.2007.

Incian Kanoon - hipindiankanoon orgiooci723023! 3
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(i¥) An expert committee under the Chi‘jﬁgmeer (Buildings) Public Works Department was
appointed under G.0.Ms.No.69, Public Works (H1) Department dated 05.011.2007 and the
commitee conducted an in-depth analysis of their models and drawings. The committee selected
GMP International of Germany for rendering architectural services for designing the New
Legislative Assembly complex-cum- Secretariat buildings.

) Th i ies in G.0.Ms.No. 371, Public Works (m)
Department dated 10.12.2007 to advi ief Engineer (Buildings) Public
the matter of d ilitie New Legislati "'

complex-cum- New Secretariat building. On 26.03.2008, when a review meeting was held chaired
B i€ Chfe Beereaey| Coversament b T Nad, it was decliad (> consrct e complex to
the Architect was asked to present
schematic deslgn for Blocks Aand B. iberations by itwas
decided to construct L inistrati
an agreement with the company on 15.02.2008 and the Executive Engineer, Public Works
Department, Chennai applied to Chennai Metropolitan Development Authority (CMDA) for
according approval for constructon of Assembly bulldmg Ground floor + 6 floors; Secretariat

uil g block-
Ground Floor; Guest House- Ground Floor + 3 Floo Ri]a]! Hall- Ground Floor +2 Floors; Parking
Block-Ground Floor+ 5 Floors+ parking at terrace; Security Block-Ground Floor; Kalaivanar
Arangam-Ground Floor Floas TP o .Nos 517/ 17/A517/8 i Block o9, Tplcane

Road (Walajah Road) da Salai (Adams Road),
Chu‘mal.

(vi) In accordance with the Envi 5.0.1533 dated 6, the
ST R e P i T et a))phed for Environmental Clearance on
30.00.2008 1 I ment ity (for short SEIAA)

the procedu ortapaETea Expert Appraisal Committee
(for shorl SLEAC] in the meeting held on 10th and 11th of October 2008. In the said application
‘made for the Environmental clearance before the SEIAA the project and activity were shown as
‘Legislative Assembly-cum-Secretariat Project’ and had obtained specific clearance for the
construction of the above said project and activity. Therefore, as the Environmental Clearance was
iven for a specific project and activity, based on which the building was constructed and put into
use and 1to utlsing the said  other purpose
‘much less for a Multi Super Specialty-cum-Hospital.

(vii) After ions with the vari d
i Legislatiy

two
blocks - Block A and Block B so as to accommodate the needs of the aspirations sof all the

Government Estate on 12.06.2008 by the then Chief Minister.

(vili) The main building was constructed with two blocks. In Block A is the Assembly complex with
seven stories, Assembly hall in the ground floor and with 6 floors has an area of ,00,000 sq.ft and it

Indian Kanoon - i indiankanosn orgGocia72390231 “
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comprises of Legislative Assembly hall, sEpaE:s office, Assembly library etc., and the cost of
construction was estimated at Rs. 623.99 crore and a sum of RS. 479.50 crore was spent by the
Government for the construction of the same. In 50 far as Block B is concerned, the Secretariat
building (ground+six floors) commenced and as against the estimated cost of Rs. 279.56 crore,
Rs.72.3 crore was spent. For Guest House, Kalaivanar Arangam, Multilevel car parking ete.,Rs.
66.96 crore was spent and the total expenditure incurred was Rs. 551.80 crore as against the
estimated cost of the project of Rs. 1092 crore. The newly constructed New
the world cl n buildings and the Housing and
Urban Development Department has granted approval by G.0.Ms.No.54 dated 08.03.2010 for the
entire buildings and the Public Works Department has issued stabilty certficate for the comples.
‘The civil works of the A block building leted and the L
inaugurated by the Hon'ble Prime Minister on 13.03.2010.

(ix) The last session in the old Assembly building at Fort St.George was held on 11th January 2010
and thereater about 4 sessions were held i the New Leglsative Assembly Hall st Government
o . When there in
Ape] 2013, thepresent Chief Minister annovnced that she would not enter the New Secretariat or
e s e ] TSI v e e be shifted from the New

Assembly to the old Fort ‘The present Chief
Minister of Tamil Nadu took an mdependem decision to move the Secretariat back to the Fort
St.George on the very first day i.e., on 16th May 201 without any reason whatsoever. Based on the
said decision, stoppage was ordered for functioning of the new Legislative Assembly-cum-
Secretariat complex. Thus, the decision to shift the government departments and the new
Legislative Assembly from Omandhurar Government Estate back to Fort St.George is due to
partisan polit , even

(x) Aggrieved over the decision of the respondents in abandoning the new Legislative
Assembly-cum-Secretariat building, the appellant herein had filed W.P.No.19314 of 2011 before the
High Court, Madras and by the order dated 09.09.2011 the writ peition was adjudicated directing

‘the petit dated 22.08.2011 should be looked into and
appropriate decision could be taken atthe earliet. When the said representation of the appellant
was by the1 ith
to convert the newly constructed i Assembl i Mlllﬁ

Hospital even wit i - In fact,
the invited tender through intending Engineer, Public Warks Department,
Construction Cirele, TNLA complex through tender notice No.8/2011- 2012/BCC/TNLA dated
06.01.2012. In the meanwhile, without giving any personal hearing and even without considering
the various issues raised by the appellant the representation dated 22.08.2011 the 1st respondent
rejected the same under Letter No. dated 08.12.2011. fileda
wit petition in W.P.No. 30326 of 2011 and the High Court Madras passed an order of i
from making alterations in the building till the dlspnsa.l
ofthe writ pethion by ah arder datdaon 2012,

Indisn Kanoon - htpindiankanoon orgdoci4 7239023/ s
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(xi) The appellant had sent a detailed objection dated 24.04.2012 to the SEIAA viz., 4th respondent
to consider his objections before taking any decision on the application, if any, submitted by the
Government of Tamil Nadu seeking Environmental Clearance for the conversion of the New
Secretariat Building into a Multi Super Specla.lty Hospital-cum-Medical Collge or any other
to the orig However, th not considered by SEIAA.
Th reminder 11.05.2012 wherein he has also referred to the
mlu passed by the National Green Tribunal, New Delhi dated 24.02.2012 in Appeal No.18 of
011(T) wherein it held that for the grant of Environmental Clearance for Category A projects, the
jurisdmm Ties with the Central Government in MoEF and not with the Tamil Nadu State
Environment Impact Assessment Authority and ultimately held that the Environmental Clearance
granted by the SEIAA has no validity under law and was set aside on the reason that the nearest
point to the subject project therein is stated within 10 K (i.¢, 5.6 Km and 6.2 Km ) from Guindy
National Park, Chennai. The present case is similar to the said case and on that score itself the
impugned Environmental Clearance i liable to be set aside.

(xif)In spite of sending detailed objection and reminders, the 4 th SEIAA has
deliberately failed to consider his objection and has granted 16 .05.2012
in Letter No. SEIAA/TN .455/2012 for

Leglslauve Assembly Building into Multi Super Specialty Hospital and Medical College. Challenging
the

(i) Upon by the Tribunal to it und averred that the

5th respondent has not done an tudy or called for any i ports on the

expert body and has not properly appraised the proposal to the 4th respondent as contemplated
ly for

under the Environmental Impact Assessment Notification and hastily and mechani

to the 4th respondent on 11.05.2012. The project proponent deliberately suppressed the factum of
the tender notification for the value more than Rs.28 crore to carry out the alternation and
modification in the subject building and made an application on 12.04.2012 as if there is no
construction or alteration at al. queries in Form I and th 1
with the application and the answers to the same disclose the mechanical approach with
non-appliation of mind without even meeting the required parameters for establishment of the
Multi Super Specialty Hospital. It has not addresset

to'be like a mechanical approach in dealing with the application of the 2nd respondent. The s5th
respondent has not even seen as to how far there is extraction of resources from the environment
and i issi distributi i Nos

4and 5 have not seen
by the figures given by the pro)ec( proponent. The 5 th respondent has not studied about the ater

and energy without any and blmdly accepted the project
‘proponent report. The 4 th Iespondcm h i i the
sth respondent and passed 11/2 page minutes, out of which  page deals with the granting of the
impugned Clearance in 16.05.2012. The project proponent has not

sought for any permission for construction, alteration or modification. But, the 4th respondent
issued clearance on 16.05.2012 permitting to g0 ahead with the construction, which could be seen
from the Envi 6.05.2012. A l of the minutes
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dated 16.05.2012 of the 4th respondent nni:e impugned Environmental Clearance show
as dition, Both the gands have not discharged the d\lues

contemplated in the EIA Notification and varie Acts and Ri

‘mechanically proposed the application submitted by the project pmponenl and wrongly issued m

impugned Environmental Clearance.

3. Per contra, the 15t respondent has, at the outset raising preliminary objections to the very
maintainability of the instant appeal, filed a counter reply for him and on behalf of and 2nd and
third . The is as follows:

(i) The appellant has challenged the conversion of the Block A building in
Omandhurar Government Estate into a Multi Super Specialty Hospital in the Writ
Petition filed before the Madras High Court in W.P.No. 30326 of 2011 in which he
has raised grounds alleging purported violation of environmental laws, which are
identical with the gmlmds/lss\le.s sacght o be rafse in the {ustat appeal. The
perusal of the contents in the month of
the appellant i the sad proceedings tothe counter afiavit fld inthe month of
February 2012 of the answering respondents when compared with the appeal filed
e, particllypara 16 of the apped at page 10 compilation 1) would show that
ht to be raised in the have been raised
vexbanm even before the High Court. The appellant has sought to implead 4 th and
e s e . -
dated July 2012 on the grounds that these authorities granted the clearance for
converson o the Block-A bulding in Omandhurar Government Estae into a Ml
Super Specialty Hospital and
the Madras High Court
4 thereof to the filing of the instant appeal before this Tribunal. Moreover, when the
Division Bench of the High Court was finally heard, laborate arguments were raised
on behalf of the appellant in respect of 1994 and the
purported bar to consider an application for conversion of a project under the said
notification. Though the judgment was reserved in the matter, the Division Bench of
the High Court delisted the case on 27.07.2012 and placed the matter before the
Hon'ble Chief Justice for posting the writ petitions before an appropriate bench for
hearing the matter afresh and thus the appellant s guilty of forum shopping and
‘multifariousness. The appellant is clearly attempting to try his chance before
different fora on toseeifheis inany
one orin both and that the submission urged by the appellant to justify the interim
‘prayer sought in the appeal are identical with the grounds raised before the High
Courtin the writ proceedings.

(i) The appellant has repeatedly filed
decision of the State to convert the building in question into a Multi Super Specialty
Hospital and this is a clear reﬂe:mm of complete lack nﬂ)qnaﬁdzs in 1he conduct of
the appellant, the
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tainted by oblique motive and political Considerations. The repeated attempt of the
petitioner to stall the project would be evident from the fact that the appellant had
filed an earlier writ petition in W.P.No. 19314 of 2011 before the High Court, which
had been disposed of by the order dated 09.09.2011, with a direction to dispose of the
representation made by him (as admitted in para 17 of the appeal).

‘This is in teeth of the fact that the Madras High Court had already rejected a challenge to the

conversion by dismissing a writ petition filed by another person in W.P.No.12492 of 2011 vide

orders dated 28.06.2011. Thus the present appeal is the third legal proceedings initiated by the
e e R

(iii) The challenge made in the present appeal to the decision of the 4 th respondent dated
16.05.2012 is ex-facie unsustainable since the 4th :espondenl being the designated authority

constituted by the Ministry of has applied its mind
to the various relevant aspects and granted the S carsory lance at theimpugned
order would show that the authority care to imp
conversion. The tion that the i I 't As sment ( for shm‘l EIA) Notification
ibit ion pric g l and i 1ld not have
been ent has already lis
wholly \lnlenable Th h 3 on, if accepted, would b that
any fora have
before making an appeal for change of use and this s pateatly 1llog|cal and irrational. The allied
‘submission of e EIA notification does not permit untenable as
the notification read as a whole and the der which

has been issued, do not contain either an express or an implied bar for conversion. The
Environmental Clearance given to the Block-A building in the Omandhurar Government Estate in
2008 s subject to certain general conditions. One among the conditions is that in a case of any
change(s) in the scope of the project, a fresh appraisal by the State Level Environment Impact
Assessment Authority is to be done. That is what has now been done by the SEIAA. The very same
authority had granted the approval initially for the construction of the Block A building in
Omandhurar Government Estate in 2008, which the apphun( is not questioning, The appellant has

chosen to question granted by , inter alia on the tenuous
plea '.hm the roject st is within 8 Ko fromthe Guindy National Park an on that bass has sought
to liable to be set aside in view of th

sposed
by s Tnhunal in Appeal No.18 of 2011 for grant of Environmental Clearance for Category A
projects is wholly baseless in the light of the specific clarification issued by the MOEF that the

it ial Condition i i i item 8
of the schedule of the notification. Para 2 read with para 4(ii) of the notification specifies SEIAA
will be the regulatory authority in respect of the projects under Category B. The project on
conversion of the building in question into Multi Super Specialty Hospital is covered in 8(a) of the
Schedule to the Notification and is in "Ba" category. It does not require public consultation as per
‘para 7()III Stage (3)(d) and 3(e) "Public Consultation" of EIA Notification 2006. The General
Condition is not ioned under item 8 of the
EIA Notfiaton 2006 and no conition has b tated underthecolumn No (condition f any) of
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the schedule of the Notification for the pm]bc( or zcti\nty listed in Item No.8 of the above said
schedule. If the said contention of
original project would itself be rendered to be ableto be set aside so much for the tenability and the
‘merits of the appellant’s case.

() The writ petition fled by the appellant in W.P.No.30326 of 2012 before the High Court of

pending and of Tamil Nadu is a reasoned and
duly considered one, and as such, i accordance with w and at any rate, a poicy decision cannot

‘The allegations are p , draining causing public
injury are all baseless and only to project a false pi h allegati be gone into

by this Tribunal. The further allegation of violation of environmental laws is also denied. The
respondent No.4 has given the clearance after duly considering the requirements and the
i ol RS 3

(¥) The appellant has stated the old history of the Fort St George d i
housing of Legislature Assembly, Ministers' office and the various departments of the secretariat.
R Nepropcaa lopuli s Block-A building in Omandhurar Government Estate
ded the arms
am.e ‘Government under one roof is totally false, as after completion, majority of the departments
continued to work from Fort St.George only. There is no space constraint at all for any of the

Government dep wings fr
ity of a building i All the
departments including Legislati i b
Buildings situated at Fort St.George and no complaint either from the public or ot e
regaring nmfficient zmmmodmn o helth hazard has been reported so fa. Hence, there's no

meritin 1 ‘mentioned in
the High Court of Madras relma tothe hmldmg in question, which were dismissed by the Madras
High Court.

o) G have taken a
and the interest and welfare of the public. The policy decision is neither arbitrary or illegal nor does
it violate any Constitutional rights of any persons. The Block-A building in Omandhurar

Government Estate, Chennai in March 201 ing the works fully.
Without completing i i ilding in
question along with the offies of the Chief Minister and all Ministers. Orly six pariments ware
shifted to that building and remaini tinued to function from the Secretariat at

Fort St.George. Keeping the departments from the existing Secretariat building at one place and
shiftng the ofices of the Ministers and a few departments alone to the building in question had
caused y hardships and i to the public. Therefore, the
Government inue to function from the at . This point
was mentioned in the Legislative Assembly by His Excellency the Governor of Tamil Nadu on
03.06.2011 in his address, which was endorsed by the legislature while passing the Motion of
‘Thanks to the address of His Now, these have also been
shifted back to Fort St.George and all the departments are functioning at Fort St.George. The
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Legislati has the Fort ince May 2011,

(vii) ‘policy was due to th Iready re-located in g had
been facing severe hardships and due to incomplte civil works and inadequate nrasttucturs
facilities i
the advlsory departments like F!nance, Law, and Personnel and Administrative Reforms which

continue the assuch, in both the
b\nldmzs in question and the existing Secretariat complex were facing great hardships in the
day-to-day functioning of| causing serious dislocation in the delivery
System as well as untold the public. i like Home,
Public in a separate building was against the settled principle of co-ordination of logistics of
Government and the i d ongoing civil posed safety and security

concerns. To remedy the problem and in larger public interest, e e shift back the
departments fothwit rom t

inthe bul]d.lng in question at Omandhurar
Government Estate, Chennai-2 to the Fort St. George premises, Chennai-9. When the matter was
placed before the Cabinet for a decision which met on 19.08.2011, after detailed discussions

() To utilize Block-A of lex at
Estateas a Malt Super Specalty Hospital.

(ii) To utilize Bock-B for starting a new Government Medical College.

(viif) The appellant has narrated about the Writ Petition No.19314 of 2011 filed by
him before the Hon'ble High Court of Madras against the policy decision of the
Government of Tamil Nadu, which was subsequem.ly dismissed by the High Court
with a directi ion of the writ
‘petitioner dated 22.08.2011 shall be looked into s appropriate decision could be
taken at the earlest. With the above direction, the Wit Petiton was closed by the
High Court. the Court ly complied with

sendinga mply letter dated 08.12.2011.

(ix) The appellant has specified the interim order of injunction passed by the High
Court of Madras in W.P.No.30326 of 2011 and in the said writ petition, a Division
Bench of the High Court, Madras heard the counsel of both sides lastly from 17th to
19th of July 2012. After hearing the arguments of both sides, the Hon'ble Division
Bench reserved the judgment. The W.P.No. 30326 of 2011 came up on 27.07.2012
and the Division Bench had delisted and placed the matter before the Hon'ble Chief
Justice for posting petition

the matter is pending adjudication and the appellant having raised the same issue
‘before the Hon'ble High Court ought not to have troubled this Hon'ble Tribunal for
repeat of the same proceedings.
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(x) The earlier Environmental Clearance é:::e construction of the building complex at
tate, Chennai by the State Level Envi Impact

Assessment Authority (SIEAA) vide letter dated 20.10.2008, wherein it has been clearly stated in

Part-B General Conditions para 2 that "in the case of any change(s) in the scope of project, a fresh

appraisal by the SEIAA shall be obtained.” The Government of Tamil Nadu have approached the

SEIAA, to obtain learance. The SEIAA has granted Envi:

project proposal for change/modification of the Block-A building in question into Multi Super

Specialty Hospital (MSSH) in the Letter No. SEIAA/TN/EC/8(a)/120/F-455/2012 dated

16.05.2012.

(xi) The appellant has questioned the Authority's powers in issuing a revised Environment
Clearance for the same building. As already mentioned the SEIAA is a duly constituted authority
under the Environment (Protection) Act and has the powers to issue or modify the Environment
Clearance given by it. There are many instances where such clearance is given. The State
Environment Impact Assessment Authority of Karnataka has issued revised clearance in the
following cases:-

a. Proceedings of the 52nd SEIAA, Karnataka State meeting held on 01.06.2012
*Sobha Global Mall" residential and commercial (Mixed Use) at Municipal No.19/2,
Minerva Mills Compound, Gopalpura, Mysore Deviation Road, Bangalore by M/s.
Sobha Developers Ltd., (SEIAA 209 CON 2011) b. Proceedings of the 53rd SEIAA
Karnataka State meeting held on 06.07.2012.

"L-Works (IT and Hotel Project), Devarabeesanahalli, ORR, Bangalore by M/s. Sai
Srushti Developers Pvt. Ltd., (SEIAA 238 CON 2008)"

. Proceedings of the 54th SEIAA Karnataka State meeting held on 06.08.2012.

*Sobha Global Mall" residential and commercial (Mixed Use) at Municipal No.19/2, Minerva Mills
Compound, Gopalpura, Mysore Deviation Road, Bangalore by M/s. Sobha Developers Ltd., (SEIAA
209 CON 2011) d. Proceedings of the 54th SEIAA Karnataka State meeting held on 06.08.2012.

"Bangalore Hotel cum Residential Service Apartment Project at Sy.No. 20/5(P),
Roopena Agrahara Village, H.S.R. Layout, Outer Ring Road, Begur Hobli, Bangalore

South Taluk, Bangalore by M/s. Pacifica Hotes (Bangalore Project) Pvt. Ltd., (SEIAA

93 CON 2012)."
(xil) The Envi iven by the SEIAA is a y  a legally constituted
body by the Ministry of Envi and Forests, of India. The Envi

Clearance given in 2008 to the building in question, which is proposed to be converted into Multi
Super Specialty Hospital is subject to certain general conditions and one among the conditions is
that in the case of any change(s) in the scope of the project, a fresh appraisal by the SEIAA is to be
done. That is what has now been done by the SEIAA. The applicant has raised all these issues before
the Hon'ble Madras High Court and as such cannot reiterate on the same again before this Tribunal
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and the appellant is abusing the process of 1aw with vested interest and ulterior motive. The

allegation made by the appellant that only the Central Agency Autharity has got power o gve
the St have such competency i

and without any bam made by ntion of the
mppellnnl is to somehow stall the coming of the Multi Super Specialty H\)sp)u.l “which will be

(xiif) As per the National Building Code, 2005, the building proposed to be converted into Multi
Super Specialty Hospital is categorized as Group D and whereas the Hospitals are categorized as
Group C1 with reference to fire and safety. As the building in question has been constructed with
higher factrs of safety than the hosp.m bm.ldmg in such aspects, the same can be converted as a
hospital the

2005 for both the buil imi p iance in stati i 1
Iakh ltres o 1.5 ltres However, i age i in question

ity of 8.02 lakh i .42 lakh litres and 2.70 lakh
litres are meant for fire safety measures and the remaining 2.90 lakh litres for utility purposes.
Therefore, 1aid out in National Building Cod very much been

complied with. As regards the structural design, loads, forces and effects, the building proposed to
be converted into a Multi Super Speclty Hospital i designed for an imposed load of 4 KN/Sq.m.
The per IS 875-(Part 2) 19t 2008), the imposed loads in respect
of the building in question is 3KN/Sq.m and that
Hospital buildings, the standard imposed loading is 2KN/Sq.m in respect of wards and 3KN/Sq.m
in respect of X-ray rooms and operating rooms. The building in question, which is proposed to be
converted into Multi Super Specialty Hospital has been designed and constructed for an imposed
(Live) load of 4KN/Sq.m (inclusive of light partitions of 1kN/Sq.m), which is very much above than
the required imposed load of the per the Bureau of As regard
the pre-fab systems lighting, acoustic and sound insulation and noise
control etc., the existing provisions already available in the building in question can be used for the
proposed MuliSuper Specalty Hospial also with minor altertions which ar easblinthe gt
is not at all an issue.

(xv) In the existing building there are 17 lifs,of which 2 are s:mm/goads lifts. It is proposed to
modify the 14 passenger lfts into bed-cum- out
A R elag 31824 c5 6 i o1 Indian smdms swmmmn, As regards the water
supply
per the requirements :nnformmg to the hospital building and technically feasible, The conversion
proposal has been formulated taking into consideration of all the requirements of a Multi Super
Specialty Hospital in every minute detail, i.e, with reference to the mandatory statutory
i i tional requi the important modificati

works include provision of operation theatres, ramps, medical gas lines, central service, sterilization
department, conversion of passenger lfts into passenger cum bed lifts and additional toilets.
Therefore, the present construction, namely Block-A will be utilized without any structural
demolition/damage by adaption/modification as aforesaid. The needs of patients, medical
personnel, paramedics and visitors care of while proposing
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uilding i have gi i i ion. The modi ign takes intg
account i ility which will help to minimize infection in ion theatres,
post operative intensh units, etc., The addit i i

as
lifts, toilets etc., as well as administrative requirements such as nursing stations will also be
provided as part of the modifications to the existing buildings. These modifications have been

arrived at in on with the Experts i specialists, hospital admini: of
various private and public hospitals in Chennai by architectural wing of the Public Works
Department which has in design and f large ‘hospitals.

g

Before the design was made, a team of doctors and architects visited some of the best known
institutes like All India Institute of Medical Sciences (ATIMS), New Delhi, Post Graduate Institute of
Medical Education and Research (PGIMER), Chandigarh and Sri Sathya Sai Institute of Higher
Medical Sciences in Puttaparthi to adopt the design of the present building to modern standards of
Super Specialty Hospital. Many Government hospitals which were constructed earlier have
subsequently been provided with central oxygen, central suction in the needy areas viz., all
operation theatres, pre and post operative wards, intensive care units etc., which show that it is
has been proposed here.

(xv) It s not correct to say that the needs of a Secretariat and the hospital building are at complete
variance with one another and a building designed for one purpose cannot be modified to suit the
‘purposes of the other. Both office and hospital buildings have some common requirements such as
good ventilation,lghting, ambience, ire extinguisher needs, lfts,tolets etc, Even when there are
additional i feasible and possible. In this
country, many buildings, which have been donated to Government, have been converted as
ospitals, which are functioning wellwithalfclities and catertoall walks o patents. In the

f existing by
specilty hospitls. Therefore,there is no ifficulty in convemnglhe buildings in the ‘A" Hoor
o Estate as a Multi Super Specialty Hospit needs of

the poor public.

1) The Environment Impact Assessment Notification 5.0.1533, dated 14th September 2006 has
calegnnmd the list of for which is required, into 8
types of projects or activities. Project or Activity items 1to 7 apply to specific project activities like
industrial projects, infrastructure including environmental services like Industrial Estates, Ports,
Harbours, Highways, Common Effluent Treatment Plants, and Common Multiple Solid Waste
= 5 e et AR

‘handling chemicals. The project or activity item No.8 is only for Building/Construction/Area
Development projects,irrespecive of the activiies proposed in those structres/areas. tem No.8
(@) refers to building and proj ich are more than butless than 1,
50,000 sq.m. The envi iven based on the i of the actual
construction project irrespective of the nature of usage of the building. These projects include
commercial buildings, educational institutions, housing construction, hospitals and all such
construction projects. A reading of the Environmental Clearance given for the building in question
which is proposed to be converted in to Multi Super Specialty Hospital will make it clear that the
focus of the clearance is on the actual construction during the construction phase and the use of the
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building during the operation phase. In as Truch as the construction of the building in question is

already completed, the present proposal of the Government involves only minor modifications

elting additional fcltiesfo watr,bomedica waste disposl energy et, The structure of the
d with law.

(i) One of 2008 by
the SEIAA was that the consent to establish shall be obtained from the Tamil Nadu Pallation
Control Board and a copy shall be furnished to the SEIAA, Tamil Nadu before taking up any
construction activity at the site. Subsequent to this, the TNPC Board gave consent to establish vide
its proceedings dated 10.11.2008 under Water and Air Acts. Once the project proponent completes
the project, he has to apply to the TNPC Board for Consent to Operate. At the time of giving such
consent, the TNPC Board ensures that all the conditions stipulated at the time of grant of
E Establish are prop ut by

In this case, though the Consent to Establish was given in 2008, no Consent to Operate was
obtained for the building in question to be used as the new. chuslaiwe Assunbly Complex at ﬂu
time when it was put i in April 2010. roposal

a Multi Super Specialty Hospital-cum-Medical College, “the suitable modifications in e
Environmental Clearance have been issued by the 4 th respondent after considering all the aspects.
There is no chaos or confusion as alleged by the appellant and he is trying to confuse that the
‘proposal is ot for fresh of the area but only ion of the
existing building. The Environmental Clearance dated 16.05.2012 has been given after fresh
appraisal and clearance as per the laid down procedure of the environment notification and in

law. Th )

aw. llant has, admittedly, no & the1
btained from th thority and afer formation of the new government, when
fresh appraisal and cl isi with law bythe

respondent, s raising the {rivolous abjections on vague and baseless grounds. The appelant,
knowing fully well that the Hon'ble Madras High Court has rejected the prayer objecting to the
M

shifing o the building in qu Fort ulti
pr Speciaty Hopital, b with a novel method in agitati

i Tlant; ll slong has been ra

somehow, bent upon to stall the politically

‘motivated. By this, the appellant is preventing the coming up of a Multi Super Specialty Hospital
and Modern Medical College useful for the common man for whom the specialty hospital is out of
reach. This Government is striving for lhe upllﬂmcm of poor and downtrodden and the common
ma llant has not made out a prima facie case
nor is the balance of convenience in favour ol the appellant. The present appeal is motivated,
frivolous, vexatious and as such without any merits. Ultimately the public interest is suffering
because of the vested interest of the appellant. The appeal has to be rejected in limine at the
threshold as it is a clearly an abuse of process of law.

4. The 4th respondent herein, namely the State Level Environment Impact Assessment Authority
(SEIAA) submitted the counter which is also adopted by the sth respondent namely the State Level
Expert Appraisal Comittee (SEAC) and the brief narration of the same is as follows:
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(i) Onthe o of of Tamil Nadu, India
notified, vide .0.417(E) on 3rd March 2008, the constitution of a three member
State Environment Impact Assessment Authority and a 14 member State Expert
Appraisal Committee for Tamil Nadu for a term of three years. The Authority and the
committee have started functioning with effect from 19.03.2008. After the
completion of the term the SEIAA and SEAC were reconstituted vide Notification
dated 03.03.2008 and ceased to function from 02.03.2011AN. The Government of
‘Tamil Nadu for
aterm of three years from 04.04.2012 vide 5.0.731(E). Therefore, the SEIAA is
completely an independent body from that of the State Government. The project or
actvities mentioned in the schedule of EIA Notification, 2006 require prior

d regulatory y th
ling under category A in the SEIAA for the proj i
under category B in the said schedule. The proponent, the Superintending Enginee
application i 10 SEIAA for getting EC riy
project of Tamil Nadu Legislati Complex in Chennai" at
Omandhurar Government Estate, Chennai on 30.09.2008. The proposal was
appraised as per ‘EIA Notification, 2006 by its m

held on 10th, and 11th October, 2008 on the basis of the mandatory oSt
enclosed with the application in Form I, Form I-A, conceptual plan and REIA report.

‘The SEAC, iderati SEIAA, Tamil
Nadu for issuing EC to Tamil Nadu Legislati yprojct Th dered by
SEIAA, Tumil Nadu n s mest on 8 project vide LtNo.
SEIAA/TN; dated 8

witha vuhdny of five years ‘from the date of issue. In the above said EC, under part B- General
Conditions (2) nge(s) in the scope , afresh

appraisal by the SEIAA shall be obtained. In view of the change in the scope of project in
G.0.Ms.No.846 dated 14.09.2011 whereby the TNLA complex is to be converted as MSSH, the
‘project proponent, who is the same proponent as in the first instance, made a new application in the
prescribed form to SEIAA on 12.04.2012 for obtaining EC for the project of conversion i
accordance with General Condition (2) of the EC already issued which is meant for establishing the
‘INLA building. The project proposal involves change/modification of the existing TNLA building.
into MSSH. The area of the plot is 3,01,128 m2. The total built up area as reported is 87058 m2 and
the parking area as per the report is 34000 m2. As per the project proposal, the total water
requirement i 460 KLD. The daily fresh water requirement would be 268 KLD, which s proposed
t0 be met from the supply . It has been proposed
f 300 KLD eapacity for treatment of the sewage. Out of 287 KLD of the treated sewage, 70 KLD will
be reused for toilet flushing, 112 KLD for toilet gardening, 10 KLD for chillers make up and the
‘balance 95 KLD will be let i Sold ‘will be 300
Kg/day. The bio-medical waste will be disposed to the common approved bio-medical waste
disposal facility. The power required is 8000 KVA with backup power of 2 Nos. DG
set of capacity 2000 KVA each and 1 No. of 250 KVA. The total cost of the estimated project is about
Rs. 29 crore.
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@ ing projects or acti ECas per para 2 of EIA Notification, 2006.

(a) All new projects or activities listed in the Schedule to the said Notification;

(b) Expansion and modernization of existing projects or activities listed in the Schedule to the
notification with addition of capacity beyond the limits specified for the concerned sector, i.e.,
projects or activities which cross the threshold limits given in the schedule after expansion or
modernization;

() Any change in the prod;
beyond the specified range.

in an existi ing unit i in

(i) ication submitted by the

activity of the existing new TNLA into MSHH and listed under item No.8 of the schedule of the
notification require prior EC as per para 2(ii) of the EiA Notification, 2006. Hence the SEIAA, TN
has considered the Application in Form I and Form I-A along with an Environment Management
Plan (EMP) for fresh appraisal of the project. The SEIAA and SEAC had received the petitions from
Shri R Veeramani and Shri N.Velayutham against the grant of EC for the conversion into MSHH.
‘The State Authority has forwarded the Application in Form I and I-A along with the EMP and the
petitions of the above advocates to SEAC for appraisal and its recommendations. The State
Authority is empy to grant the EC for yBin

the Notification. The schedule of the Notificati and al
mentions the nare of the project o activity uder colora 1, exbegory with hredhold it uncer
column 2 s A ategory and under column 3 a5 B category and applicabiltyof General and Spesific

e nature ms. th
Proj in category

1ok from the boundary of protcte areas as ntified by the Central Pollution Contral Bourd from
time to time, notified itive areas, inter-sate boundari ional boundaries. The

project of conversion or change in the activity of TNLA into MSSH is covered by 8(a) of the schedule
to the notification and is in B2 category. It does not require public consultation as per para 7(i) as
per para 7(i) 1l Stage (3) (d) and g(e)"Public Consultation” of EIA Noifiation 2006. The General
Condition is under item 8 the
EIA Notificaton 2006 and n0 condition has ben tated underthecolurm No (conditon fany) of
the schedule of the Notification for the project or activity listed in Item No.8 of the above said
schedule.In additon to this, the Authority has got clarification on the applicabilty of General
Condition to the b projects of the
MOoEF, Government of India and the ministry has clarified in Office Memorandum No.
J.11013/5/2010-A-TI(I0 dated 24.05.2011 that the general condition or specific condition is not
applicable to the projects categorized under item No.8 of the schedule of the notification and the
Projects in item No.8 are to be appraised at State level by the SEIAA/SEAC. The SEAC and SEIAA
constituted as per EIA Notification dated 4.09.2006 are both responsible and competent for
appraising the projects on the basis of the possible impacts on the environment due to the project
and the mitigation measures proposed to be adopted to safeguard the environment. As such the
activity of changing/modifying the TNLA into MSHH is not covered under general or specific
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condition as specified in the notification an ocannn of the protected area (Guindy National Park)
under the Wild Life Protection Act, 1972 within 10 km from the project site and it wil not categorise
the project to treat as category-A project. In the light of the above, the proposal was appraised by the
SLEA Committee inits meeting held on 1.05.2012,on the basis of the mandatory documents
enclosed with th

SEAC, after due consideration of the relevant d bmitted by the project proponent

recommended the pmposs.l o SEIAA, Tamil Nadu to, ogant ECtothis pm]ecl involving change in the

activity. Th n 16, detailed

appraisl and decision. As regards the ma raised by hri R.Ve

and Shri N.Velayutham, against the grant of EC for the conversion of the TNLA as MSHH and the

obser by the g 0116.05.2012 in Annexure-IIl are:
(a) Request personal hearing:

As per para 7-111 Stage (3) of EIA Notification 2006, all building construction
projects/area development projects and townships (item 8 of the schedule) are
a personal

amust in this case.
() Applicability of CRZ norms:

‘The project proponent reported that the project is located at a distance of more than

200 meters from River Cooum. As per para 2(i) of CRZ Notification dated

06 012011, CRZ norms shll apply to the and between HTL to 100 meters or width
on th the tidal i

bodes that to the sea. prop

‘provisions of CRZ Notification Rules.

(©) Location of protected area (Deer Park) notified under the Wild Life Protection Act
1972, within 8 km radius of the project site.

As per EIA notification, 2006, the general condition is not applicable for building/construction
projects/ area devclnpment projects and townships included in item No. 8(a) and 8(b) of the
schedule. The proposed change in activity of ion of the TNLA into MSHH
falls under item No.8(a) of the schedule and therefore, general condition is not applicable to this
project.

(@ Tssue of EC for the proposed conversion of TNLA into MSSH:

= 5 o "

(ii) of the EIA notification, 2006 for issue of EC to the proposal.
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(iif) The SEIAA examined the different aspects of the proposal in detail and granted
the EC for the change/modification of the existing TNLA building into MSSH

g " 5 o 5 e

SEIAA /TN P dated 16.05.2012. Furth
the condition No.1 of Part B stipulated in the EC granted on 16.05.2012 has been
issued to the effect that the proponent, shall cause through the State Government
declaration of the Hospital area as "No Horn Zone" and provide necessary sign
boards preferably at vantage positions in all adjoining roads, in such a way that the
sign boards are visible both in day and night. The vehicles should be sparingly
operated that too at minimum speed inside the premises to avoid noise and dust
pollution. i "
enforce this condition on all the adjoining roads.

(iv) Therefore, the 4th respondent concludes his counter that it is not correct to state
that the project proponent cannot change the nature or use of the project having once
obtained EC. Under EIA Notification such change of use is permitted subject to
obtaining a fresh EC. In such cases, the first EC would operate in relation to the
construction of the buildings etc., and the second EC would govern the nature of use
and change of use, if permitted. Hence he has prayed that the appeal may be rejected.

5. The objections of the respondent Nos. 1, 2 and 3 on the additional grounds put forth by the
appellant are as follows:

The respondents have followed the required formalities and the procedures
enunciated in law and only after careful consideration granted the Environmental
Clearance. The plot area and built up area for the Multi Super Specialty Hospital
remain the same as it was for the Legislative Assembly. It is only the internal
partitions and modifications which are done to convert the floors suitable for
operating hospital. The PWD tender issued was only in respect of construction of
ramps and other modifications within the building The existing building is to be
converted as a Multi Super Specialty Hospital and as such there was no further
expansion or construction activity, apart from construction of ramp inside the
building for the purpose of moving handicapped and critical patients using wheel
chairs and stretchers. Al other items in the tender notification pertain to the internal
‘modification and conversion of each floor in the building for the usage of hospital
‘wards, operation theatres etc., The Form 1 has been filled carefully and in accordance
with the requirements and its relevancy. The petitioner is trying to interpret the
details of the Form 1 to suit to his vested interest and misrepresenting. All the
respondents hand pect and the Envi

Clearance issued is in ith law. The application has been

with all the required details and only after satisfying the same, the authorities have
proceeded to give Environmental Clearance on 16.05.2012. The petitioner is trying to
interpret the details given in the application to suit his frivolous allegations. The
‘material produced by the petitioner before this Tribunal in type set V filed by him is
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in respect of the Environment Mariagement for health care facilities pertaining to

Germany and is not applicable to our country. The Tribunal is well aware that each

place n terms of ts own climatic and weather conditions has respective methods of
3 & : 5

Th &
after d will have to restriet hi had objected to before the
m and th respondent and what he has stated in his appeal. Severe hardships and

)1 e caused bt the
process of aw and as such t s affcting the noble canse of the Govesament o]
operationalizing Multi Super Specialty Hospital in Chennai for the welfare of the
people and that too in accordance with law and only after fulfilment of all the
required statutory norms.

6. The Tribunal has looked into the memorandum of grounds n the appeal and the additional

grounds put forth by d the counter by 1to3and
all other materials placed before the Tribunal by both sides. The following points for determination
have been set out these by the counsel and the respondents after
the preliminary pleadings.

1i) Whether this appeal is maintainable in view of the W.P. No. 30326 of 2011 filed by the appellant
herein and pending on the file of the High Court of Madras;

(n) whemer the grant of environmental clearance by the Tamil Nadu Environmental Impact

is violative of law si t lies with the
, Ministry of Envi dF lleged by the Appellant;
(iii) Whether the envi ed and granted for the second time is against law
simme i Clearan granted for a different and ject and al

n the Notifieation w fro
amue project or activity as alleged by the Appellant;

() e i e st aside snce it i based on the Impact
by the State Impact Assessment. i ich did not

all the necessary environmental parameters for conversion of the Secretariat into Multi Super

Specialty Hospital-cum-Medical College;

V) Whether the Environmental Clearance given on 16.5.2012 in letter No. SEIAA/TN/EC/8(a)/
120/F.455/2012 by the 4th Respondent s liable to be set aside on all or any of the grounds
‘mentioned in the appeal. During

(i) Whether the appellant is an aggrieved person who can maintain the appeal under
the provisions of the National Green Tribunal Act, 2010.

(ii) Whether the appeal is not maintainable as it does not fall under any one of the
‘grounds envisaged under the National Green Tribunal Act, 2010.
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7. As could be seen above, mﬁ“ appeal ion 18(1) read

14, 15, 16 and 17 of the National Green Tribunal Act, ing the
dated 16.12.2012 given by the 4th to the 2nd to convert the new Legislative
bl i into.a Multi pecialty Hospital.

8. Admitted facts would emerge as follows:

® lecti “Tamil Nad i . the
then Chief Minister made an official announcement that a new bulldmg complex
would Estate, A

ito
house the Legislative Assembly stating the reasons therefor. Followmg the
announcement in the year 2007, the State Government decided to build an
Assembly-cum-Secretariat complex in the said estate and the G.0.Ms.No.209, Public
‘Works Department, dated 04. A
was floated and itted were short listed.
to submit thei and model. An it an analysis and
selected a company for rendering architectural services for designing the New
Jati uilding. ecretaries
to advise the Chief Engineer (Buildings), Public Works Department

on space

for Block A and Block.

ions, it was deci Legislati bl inistrati
The State Government entered into an agreement with the said company. An application was made
of the Chennai

oflhe Assembly building. As per the Notification, 2006, the

Engineer, Public Works Department, appiedfr the Environmental Clearance to th Sate Level
Impact A: he proposal was p ppr y

the State Level Expert Appraisal Commi EAC) and the i

by the said SEIAA, in which the project/activity was shown as "Legislative

Assembly-cum-Secretariat Project.” With the decision to construct two blocks, Block A and Block B,

the construction process started. The construction of the A Block was completed and the B Block

islat

inaugurated by the H

of India on 13.03.2010. Four Assembly Sessions were held in A Block of the said complex. The 4th

session was held in February 2011. In the Assembly Elections held in the year 2011, AIADMK party
- Following by the Hon'ble Chi

offices, which were originally shifted from Fort St.George to New Assembly Complex were

transferred to Fort St.George complex.

(ii) Aggrieved over the decision, the appellant filed a Writ Petition in W.P-No.19011 of 2011 before
the High Court of Madras, wherein the High Court made an order closing the writ petition since no
further adjudication was necessary except the representation of the appellant dated 22.08.2011
should be looked into and appropriate decision be taken at the earliest. While the matter stood thus,

the State Mi to utilise the Block A of complex as
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Multi Super Specialty Haspml and Bloigi:slnmng a new Government Medical College
Pursuant to the same, an tion along with Form 1A

(SEIAA) herein on 12.04.2012 and after appraisal, the minutes recorded in its meetmg held on
11.05,2012 was sent o the 4 th respondent (SEAC) on n 12,05 2012. On receiptof th reportof the
appraisal, the 4 th ed t

Clearance for the purpose of the Multi Super Spscm.\zy Horpm.l ‘which is the subject matter under
challenge in this appeal.

9. The Tribunal paid it on on iberati Mr. P.Wilson
learned Senior Counsel, assisted by Mr.R Nedumaran, Advocate, for the appellant and
Mr.A Navaneethakrishnan, learned Advocate General, Mr.A.L.Somayaji, learned Additional
Advocate General], assisted by Mr.Abdul Saleem, Advocate,for respondents 1 and 2 and Mr.P.H.

Aravindh Pandian, Additional assisted by Mr.M.K. Advocate, fo
the third respondent, and Mr.N.R.Chandran, learned Senior Counsel, assisted by
Mr.L.G.Sahade Advocate, for d 5 and also had a scrutiny of all materials
made available and in pamcular, the file pertaining to the grant of

short EC) hallenge, produced ! side at the t ing of the appeal.

10. ADDITIONAL QUESTIONS 1 AND 2:

Before adverting to the submissions made on either side, it may be necessary to look.
into the preamble and also the relevant Sections of The National Green Tribunal Act,
2010 in short NGT Act). NGT A follows:

"An Act to provide for the establishment of a National Green Tribunal for Ih:

effective and

conservation of forests and other natural resources including enforcement of any
i R z

persons and prope it idental thereto."

11. Section 20 of NGT Act reads thus:

*20.Tribunal to apply certain principles:- The Tribunal shall, while passing any order
or decision or award, apply the principles of sustainable development, the

12. Speaking of the appellate jurisdiction of the National Green Tribunal, Section 16 of NGT Act
reads:

"16.Tribunal jurisdiction: - Any ieved by, -

(a) an order or decision, made, on or after the commencement of the National Green
Tribunal Act, 2010, by the appellate authority under section 28 of the Water
(Prevention and Control of Pollution) Act, 1974 (6 of 1974);
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(b) an order passed, on Comme Tribunal
Act, 2010, ion 29 o( e a ion and
Control of Pollution) Act, 1974 (6 of 1974);

(<) directions issued, on or after the commencement of the National Green Tribunal
Act, 2010, by a Board, under section 33-A of the Water (Prevention and Control of
Pollution) Act, 1974 (6 of 1974);

(@) an order or decision made, on or after the National Green
Tribunal Act, 2010, by the appellate authority under section 13 of the Water
(Prevention and Control of Pollution) Cess Act, 1977 (36 of 1977);

(€)an order or decision made, on or after the commencement of the National Green
Tribunal Act, 2010,
Forest (Conservation) Act, 1980 (69 of 1980);

® , made, on the
Tribunal Act, 2010, by the Appellate Authority under section 31 of the Air
(Prevention and Control of Pollution) Act, 1981 ( 14 of 1981);

(g) any direction issued, on or after the commencement of the National Green
‘Tribunal Act, 2010, under section 5 of the Environment (Protection) Act, 1986 (29 of
1986);

(h) an order made, on or after the commencement of the National Green Tribunal
Act, 2010, granting Environmental Clearance in the area in which any industries,
operations or processes or class of industries, operations and processes shall not be
carried out or shall be carried out subject to certain safeguards under the
Environment (Protection) Act, 1986 (29 of 1986);

(i) an order made, on or after the commencement of the National Green Tribunal Act,
2010, refusing to grant Environmental Clearance for carrying out any activity or
operation or process under the Environment (Protection) Act, 1986 (29 of 1986);

[0} ination of be: 8 ,on after
of the Thfunal s b el

State Biodiversity Board under the provisions of the Biological Diversity Act, 2002
(18 of 2003), may, within a period of thirty days from the date on which the order or
decision or direction or determination is communicated to him, prefer an appeal to
the Tribunal:

Provided that the Tribunal may, if it is satisfied that the appellant was prevented by
sufficient cause from flin the appeal within the said eriod,alow it tobe iled under
this section within a further period not exceeding sixty days."

Indan Kanoon - htpindankanoon orgidoci 7239023/



P Vot Socig o8 1 on 20 P 2013

13. Section 18 of the NGT Act reads:

*18.Application or appeal to Tribunal - (1) Each application under sections 14 and 15
or an appeal under section 16 shall be made to the Tribunal in such form, contain
such particulars, and be accompanied by such documents and such fees as may be
prescribed.

(2) Without prejudice to the provisions contained in section 16, an application for
grant of reli be made to the Tribunal

(a) the person, who has sustained the injury; or

the property to which the damage has b

() where death has resulted from the environmental damage, by all or any of the
legal representatives of the deceased; or

(d) any agent duly authorised by such person or owner of such property or all or any
; or

y aggrieved, includi

(£) the Central Government or a State Government or a Union territory
Administration or the Central Pollution Control Board or a State Pollution Control
Board or a Pollution Control Tocal authority,

authority constituted ished under the Envi (Protection) Act, 1086
(29 0f 1986) or any other law for the time being in for

Provided that where all the legal representatives of the deceased have not joined in
any such application for compensation or relief or settlement of dispute, the
nppllcx(mn shall be made on behalf of, or, for lh: benefit of all the legal

d the legal joined
shall be 1mpluded ‘s respondents to the application:

Provided further that the person, the owner, the legal representative, agent,
representative body or organisation shall not be entitled to make an application for
frantofrelif or compensation o sttlement of ispute if such person,the owner, the
legal agent, y we prefes

appeal under section 16.

(3) The application, or as the case may be, the appeal filed before the Tribunal under
this Act shall be dealt with by it as expeditiously as possible and endeavour shall be
‘made by it to dispose of the application, or, as the case may be, the appeal, finally
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within si be, the
‘appeal, after providing the parti i "

14. A combined reading of the ible and provi indicate that a vast

jurisdiction is vested on the Tribunal i i disputes in order

legal rights relating to nd gi i d property

and for matters connected therewith and incidental thereto including conservation of natural
resources.

15. Advancing behalf of

contend that th id not i before the Tribunal,
since he is not a person aggrieved in the terms of the provisions of the NGT Act and there is no
allegation in the appeal that the nppd.\un( is representing a community at large apart from saying
that he is a public spirited pers that functioning,
would affect the interest of e public at large or likely to be affected by the environmental
consequences, especially when the hospital has not commenced its functions; that not only the
appellant has not shown himself as an aggrieved person, but also has no cause of action to file this
appeal; that the appellant has not shown any substantial question relating to the environment as
envisaged ion 2(1)(m) of the NGT Act; itselfis another attempt of various
and repema frivolous cases fled by the appellant o stall the lmspin.l and in that view, the appellant
the appellanl is unable toshow that he s an aggrieved person, the appeal has got to e rejected as
not maintainable.

16.In . th i inting to Section 18(2)(e)
of the NGT Act, would submit that any person agsrieved including any representative body or
organisation can file an appeal before the Tribunal and hence it cannot be stated that only a person
representing a parnclllur community, alone could file an appeal; that the right to have
Article 21 of India, since it
touches upon the right to o and i even a single citi
agitate for his or her right under a
the environment as per the directive principles o State Poliy Artile 484 and hence it would be
clarthat vhen the reqirements madeinthe environmental laws are not complied with ether by
the State or by th for the said purpose, person
the forum available under the NGT Act; that in the instant case, the appellant from the very
inception has raised his objection before the respondents, which were neither accepted nor even
considered and thus, the appellant clearly falls within the meaning of the person aggrieved and can
vell mainain the present sppeal ht the appellant i  bonafideifgant and he has been pursuing

the process ufpmceedmgs in granting EC; that when bis bomatide request to protect the

has
filed the present appeal; um the Hon'ble Supreme Courtn s judgment daiad d 3112013, clearly
e appellant is a the High Court of

Madras; that his grievance could be agitated before dlﬂerenl forum. and it can go on; that the
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judgment of the Supreme Court would cléarly indicate that the pending proceedings in Appeal

No:31/2012 before this Tribunal, can go on and thus, there cannot be any impediment in dealing
appeal filed by the appellant

1. ing Rules
stated, the Tribunal s of the considered opinion that the appellant can maintain an appeal as an
aggrieved person.

18. A reading of Section 2(j)(i) to (viii) would make it clear that an individual, a Hindu undivided
family, a company, a irm, an association of persons o a body of individuals, whether incorporated

or not, any atrust, alocal i within
any of the preceding sub-clauses would include person who can maintain an application/appeal
i e NGTIAEE 1 i oinea ! side that the under the
above provisions as 1d be either aggrieved or injured dis irectly in order to
make an application or an nppea] Heace a question wouldarise whether i the cavironmeatal
matters, a person in order to approach the Tribunal by making an application or an appeal, should
show himself as an aggrieved person. A combined reading of the above provisions would make it

abundantly clear that any person resident of that p

e is agarieved and/or injured or not, can approach the Tribunal. We have to find out what was the
and the motive of th P ppeal in question.

19. It s not isi in the Hig ‘Madras and

1lsoa resdent n the sid place. From the Rl E eV eme during the pendency of
the application made before the Appraisal Committee, he made his objections by way of
representation and the same was brought to the notice of the Division Bench of the Hon'ble High
Court in W.P.N0.19314/2011, where there was a direction to the Committee to look into the
representation. Even after the grant of EC, the appellant made W.P.30326/2011 before the High
Court of Madras and on the dismissal of the same, he preferred S.L.P. before the Apex Court. The
‘Apex Court in its order dated 31.1.2013 in Special Leave to Appeal (Civil) Nos.5251 to 5256/2013 has
observed as follows:

“In the present case, we do not find such a ground available to the petitioner, who
appears to be a public spirited citizen as well as an Advocate of the Madras High
Court. In our view, the reli have tobe
| ehrie e Tometa hace L e et aaiee o 1 comg et o e
petitioner can be gone into."

20. In the matters of environmental cases, where great damage or danger to environment and
ecology is apprehended, any individual or persons or body of individuals can agitate as to the
correctness of the study of the environment and ecology and the appraisal made by the granting
authority. Mere assertion by the respondents that the appellant is not an aggrieved person or

injured person and hence the uppm.l is not not
are able 0 doubt i Thus, the
only ground for treating an uppenl pplication as not maintai be falls
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beyond the seven Acts as notified in Schedul? L of the NCT Act. I it s shown that the appeal i an
outcome of malafide or a 1 can be rejected. Though

able to show that he is affected d:reclly or mduecuy at present, he himself has shown as an
interested person in the environment and ecology. According to the appellant, if the project in
question is launched, without taking proper precautions, it would cause health hazardous and
danger to society. The Tribunal has already taken its view that the person lggxieved in

begivena

the considered opinion of the Tribunal, the appellant is entitled to approach the Tribunal tnd the
appeal is maintainable.

21 Poumng o Section 16 of the NGT Act, learned Senior Counsel for the respondents would

the appeal i isions of NGT Act. Clause (h)
o Setion 16 ofthe NGT Actstipult ing envi 1 in the area in
il acy indusizle,operations or prososses o daseoftndustris, operations and processhs shall
not be carried out or shall be carried out subject to certain safeguards under the Environment
(Protection) Act, 1986. As far as Cl 16 0f NGT. itis not applicable
because it contemplates an appeal only against the refusal to grant environmental clearance.
Sections 14 and 15 of the NGT Act will not be applicable to the present case, since the appellant
cannot qualify his appeal under the said provisions for the reason that there was no substantial

question relating to envi hich has arisen out the i of h

specified in Schedule I of the Act. Eq i 5 will not is
not entitled to any relief i 5 of the NGT Actand hence
the appelant must be e to show that his nppen] sq\lxlely Tlies under Semon 16(h) of the Act. The
appeal is unless t tis able t that the area where the
IR EenTE G conalrand il lclaesn whegs i pioomses sl g sl 0t by
carried out or can be carried out with certain safe ion) law. In the

instant case, the requirements of sub section (h) of Section 16 of the NGT Act have not been met.
The above provision under sub section (k) of Section 16 of NGT Act s a eplica o Section 3(2)(v) of
tection) Act, 1986. Rule 5 of th (Protection) Rules, 1986 prohibits
Tocation of industries and carrying on operations. It also obliges the Government to impose
‘prohibition only by way of notification. So far as the location in question is concerned, no such
notification has been issued and hence the rest his a ion 16(h) of
the Act. The statute does not provide for any appeal a;amst the proceedings of the fourth
pondent dated 16.5.2012 grantin any provision of
appeal ing the said proceedings, intain the appeal.

isi f the Apex Cc in C CC 744 (paras 46 to

50 e 56 10 65); in 2010 (4) SCC 772 (paras 19, 27 and 29) and in 1973 (2) SCC 170 (para 31,

i submit that the appeal i the

statute and the Bppel.lnm has no inherent right and the Tribunal with limited jurisdiction cannot go

beynnd the procedure laid down by the. s(ulnle for lls functioning and |f done, it would be acting.
i and hence
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23. Countering

the appellant has o show thatthe appeal estsan any ane ofthe grounds envisaged under Sction
16 of the NGT Act and in the , the appeal made by th falls under
Section 16(k) of the Act. Section 16(h) deals with two parts (1) restricted areas and (2) shall be
carried out subject to certain safeguards under Act, 1986. The Central
Government by its notification dated 14.9.2006, an elaborate one, notified that any project or
activity should be done in the manner in which it was stipulated in that particular notification and
‘hence Section 16(h) should be read along with the Environment (Protection) Act. A bare reading of
the said notification would reveal that the restrictions envisaged in the said notification are
applicable o al projects and activities throughout India and hence it i equally applicable to the
is not in doubt that falls Section 16(h) of the Act
which is in respect of a prohibited area. Hence, the question whether the disputed area is a
Rule 2(aa) of th (Protection) Rules, 1986, defines
area which means area where hzardous substances are handled. Admittedly in the proposed
project, handling of hazard Ived and ithi
the ambit of the Acts and Rules. As far as the second part of Section 16(h) of the Act that the activity
should be carried out subject to certain safeguards under the Environment (Protection) Act is
concerned, tis the cas of the appelan that o and Form IA did not speak about the prover

pm Torth befoe th Tribunal. Hence t wuuld hat made by

squarely falls under Section 16(h) of the Act.

24, ring the rival submissi and also looking i

this Court i agree with by As rightly pointed

out by the learned Senior Cuunsel (or the respondems, Sections 14 and 15 of NGT Act have no
application to the n, though ions in
the appeal grounds As could be seen fmm the provisions of Section 16 of the NGT At mnl of EC

16(h) of the Act. While
& challenge can be made againstrefusal o grant under Section 16() ofthe Act, the gant of EC
‘under Section 16 can be agitated in an if
area in which industries, operations and hibited i

operations or processes, etc., shall be carried out subject to certain safeguards under the
Environment (Protection) Act, 1986. As rightly pointed out by the learned Senior Counsel for the
appellant, Environmental Impact Assessment Notification dated 14.9.2006, an elaborate one, was
issued in exercise of the powers conferred by sub section (1) and Clause (v) of sub section (2) of
Section 3 of the Environment (Protection) Act, 1986 read with Clause (d) of sub rule (3) of Rule 5 of
the En\nmnmem (Protection) Rules, 1986. It could be seen from the said Nouﬂunon that any
roject be done in in which it is stipulated i Hence
Section 16(h) of the NGT Act should be read along with Environment (Protection) Rules as well as
the said notification of 2006. Number of restrictions are envisaged for different projects and
activities. It is the case of the appellant that the area in which the complex in question, is situated, is
ioning of the Multi Super Specialty Hospital. Apart from that, according to Rule

2(aa) of the Environment (Protection) Rules, area means where the hazardous substances are
‘handled. Even Form I and Form IA put forth by the respondents for EC would reveal that there is
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handling of hazard S e ject to certain safeguard:

under Environment (Protection) Act. It is pertinent to point out that Clause 15 of the impugned
Environmental Clearance reads that any xppu.l ugmns! environmentl clearance shalllie with the
National Green Tribunal ion 16 of the NGT Act.
Itis evident that theauthority which granled pc e Appu.l ‘would lie against the
grant of EC before the Tribunal and the

state that appeal would not lie. All the above would clearly indicate that e appeal madebyt.he
appellant would squarely fall vmhm Ser.hon 16(h) of the National Green Tribunal Act, 2010, and

Counsel the appeal is
not maintainable since the ﬂppellam is not an aggrieved person and that the appeal does not fall
Y of th 16 of the Act have to be rejected as devoid of
‘merits. Th i red sccordingh
25. QUESTION No.
whether the appeal is mai fled

lry the appellant heren and pendmg onth il of the Hx;h oic o ais doe

by a Division Bench of the Madras High Court by fudgment dated 24.12013

p)

cum Secretariat complex as a Multi Super Specialty Hnspllal whmh has rczched
finality by an order of the Sups 1 Nos.5251 to
5256/2013 dated 31.1.2013.

26. QUESTION No.

Insofar as this question whemer the grant of Environmental Clearance by Tamil
Nadu I t was Vi of law, since the
assessment for making x\lch a grant lies with the Central Government, Ministry of
Environment and Forests, the nppellan! had given up the same, since he has
admitted th d 5 ituted by the Ce:

of India 11y anotfiaton.

27. Thus the other questions 3 to § remain to be decided.
28, QUESTION No.3:

Before considering the submissions made by the learned Senior Counsel on either

side, it is necessary to take notice of the relevant Clauses in the Environmental

Clearance Notification dated 14.9.2006, which 3oxecn the entire field of
Clearance. Clause 2 of the Notifi th

prior .- Th ing projects or
require pri regulatory
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authority, which shall hereinafter regxmd to'be as the Central Government in the
Ministry of nd egory "A” in the
Schedule and at Stte levelthe State Environment Impact Assessment Authority
(SETAA) for matters falling under Category "B" in the said Schedule, before any
construction work, or preparation of land by the project management except for

s started on

(i) Al new projects or activities listed in the Schedule to this notification;

(if) Expansion and modernisation of existing projects or activities listed in the
Schedule to this notification with addition of capacity beyond the limits specified for
the concerned sector, that is, projects or activities which cross the threshold limits
given in the Schedule, after expansion or modernisation;

(iii) Any change in product-mix in an existing manufacturing unit included in
Schedule beyond the specified range."

29. Clause 4 of the Notification reads:

"4Categorisation of projects and activities.- (i) All projects and activities are broadly
categorised into two categories - Category A and Category B, based on the spatial
extent of potential impacts and potential impacts on human health and natural and
‘manmade resources.

(i) All pojects or activities included as Category "A” in the Schedule,including
expansion and dsting proj iviti hange in product
‘mix, shall require prior Environmental Clearance from the Central Government in
the Ministry of Environment and Forests (MoEF) on the recommendations of an
Expert Appraisal Ct to by the Ces

the purposes of this Notification.

(i) Al projects or acti luded as Catgegory "B" in including,
expansion and modernisation of existing projects or activities as specified in
‘sub-paragraph (if) of paragraph 2, or change in product mix as specified in sub-

paragraph (i) of paragraph 2, but excluding those which fulfil the General Conditions (GC)
stipulated in the Suhed\lle‘ will require prior Environmental Clearance from the State/Union
territory %

the recommendations o{ a Sta(e or Union territory Level Expert Aypmsi.l Committee (SEAC) as to
be constituted for in this notification. In the absence of a duly constituted SEIAA or SEAC, a
Catgegory "B"

project shall be considered at the Central Level as a Category "B” project.”
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30. Clause 6 of the Notification reads as follows:

jeale B "
Sl Cleasis ll s il e the prescribed Form 1 annexed
ith Form 1A, if applicable, a given in Appendix I, after
for the proj the
npphunen elnen, ctivity,
land, at the site by the applicant. The applicant shall furnish, along with the
application, a copy of the pre-feasibility project report except that, in case of
construction projects or activities (Item 8 of the Schedule) in addition to Form 1.and
the Supplementary Form 1- A, a copy of the conceptual plan shall be provided,
instead of the pre-feasibility report.”

31, Clause 7 of the Notification reads th

*7.Stages in the Prior Environment Clearance (EC) Process for New Projects.
environmental clearance process for new projects will comprise of a maximum of
four stages, all of which may not apply to particular cases as set forth below in this
notification. These four stages in sequential order are:~

Stage (1) - Sereening (Only for Category "B" projects and activities) Stage (2) -
Scoping Stage (3) - Public Consultation Stage (4) - Appraisal

1V. Stage (4) - Appraisal - (i) Appraisal means the detailed scrutiny by the Expert
Appraisal Committee or State Level Expert Appraisal Committee of the application
and other documents like the Final EIA report, outcome of the public consultations
including public hearing proceedings, submitted by the applicant to the regulatory
authority concerned for grant of environmental clearance. This appraisal shall be
‘made by Expert Appraisal Committee or State Level Expert Appraisal Committee

concerned ina in a proceeding to which icant shall be
invited for furnishing necessary clarifications in person or through an authorised
representative.

On conclusion of this proceeding, the o Appraisal Committee or State Level
Expert Appraisal

& pri
on stipulated terms and conditions, or rejection of the application for prior

B¢
(i) isal of all proj dvities which are not required.
ltation, or submit an Impact report, shall be carried
out on the basis of il lication Form 1and Form 1-A
i i il the site

considered as necessary by the Expert Appraisal Committee or State Level Expert
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Appraisal Committee concerned..
32. Schedule to the said notification is as follows:

"SCHEDULE (See Pzragraphs 2 and 7) LIST OF PROJECTS OR ACTIVITIES
LEARANCE Project or Activity Categor

with thuhold hmn Conditions if any

A i

() @ &) @ ()

Building/Construction projects/Area Development projects
and Tounships

8(a) Building and
onstruction
projects

8(b) Townships
And Area

Developnent

projects

33 ing the Tribunal on th ions, learned Senior Counsel for the

appellant would submit that it is nota factin controversy that an Environmental

Clearance was applied for by the former State Government pursuant to its decision

and on appraisal of the report, Environmental Clearance was granted by the very
5 isoral i

the said Envi cl is a valid one and s also not challenged
and while so, the Environmental Clearance applied for by the present State
Government and granted by the fourth respondent on the recommendation of the
fifth respondent is against law, since the EC granted originally to the former
Government was for a different and specific object and the Environmental Impact
Assessment Notification 2006 does not envisage EC for the second time and it does
not permit
10 EIA Notification 2006, learned Senior Counsel would submit that the
sets out as to the restriction and prohibition on the new project or acti
expansion or modernisation of the existing projects or activities based on their
potential impacts as indicated in The
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prior Envi Clearance is before any on or new
Projects or activities or expansion or modernisation of the existing projects or
actvities listed in the schedule are undertaken. The notification has dmded the

jects and gory A"

The assessment authority either to grant the project or activity under Category "A" in the case of
Central Government, or to grant the project or activity under Category "B" in the case of State
Government, is independent. Even if the Central ject, it has to
g0 before the authority for Environmental Clearance as per the notification. The prior
Environmental Clearance which would mean and which is being used, is comprehensive for both
building as well as proj d be allowed to be be
amended or to be modifed fora diferent ‘Project or activity as the change in project was not at all
contemplated or permitted in the EIA Notification. A reading of the above notification makes it
abundantly clear that clearance by it be ot site
before any construction work or preparation of land by the project management s started for the
project actvityin cases of new project.
can relating ion, which includes
ity in the said building
SEAC at the State level and EAC at the Central level. Thus for a new project, appraisal is possible
only for vacant land and not for building. While the entire notification contemplates a single
mew proj

to be carried out during the operational phase in the constructed building, it is not correct on the
partof the respondents to urge that an application for afresh EC or amendment can be entertained
and it cannot but be a mi of ificati ificati

separate Environmental Clearances separately for a building and separately for the project or
activity. Even in the guidelines, the Central Government has clearly set out that there should be a
site selection as the first step in the process of obtaining Environmental Clearance. In the case of
, thereisa Tocation which is

prior P
nowhere the clearance for a building is While the notificati
e product mix,thereis o provision for change in productor activity af

of building, Thusthe otification takes within tel ehe construction and operston of activity in the
building so constructed and hence even before beginning of a project or activity, appraisal is made
while there is a vacant site, applying various parameters which is the real concept behind the
authority which issued the notification. It is hmuse of which, pnol site smdy is Ilnd:'rlakr.n ‘before
venturing to such project or activity
‘habitats, water, land use, social well being and dmlopmemzl intensity. u the Environmental
Notification does not permit oy the grant of

struction, was without juri i d has to be set aside as ab
initio void. Itis true that as claimed by the fourth respondent in their counter, the Environmental
Clearance dated 20.10.2008 has a Clause to the effect that in case of any change(s) in the scope to
approach a fresh appraisal by be obtained. If a meaningful i ion is given,
would show that f there is a change in the scope of the project before the construction is made, the
proponent can approach the authority and seek for a change in the project or activity and not
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otherwise and this is because of which the g.usg reads that a fresh appraisal by SEAC shall be
obtained. The EIA notification contemplates only for vacant site and not otherwise. When EC was
obtained and even before the construction is made, if the project was sought to be abandoned due to
any reason, oy then, the proponent can approach for another pmjea or activityfor fresh appraisal
h idered for any

d the said i on would b within the scope of EIA Notification, since
that eould be the real ntention o Cause 2 of Part B conditons n the nstant case, itis an admitted
fact that on the date of Environmental Clearance, sought fo by the second respondent, there was
already complex. Tt
earlier EC that they can come for fresh appraisal, if there is any change of activity. Since there was
already a constructed complex, which was meant for a specific activity, the application for second EC
and the grant of the same are illegal and void. The interpretation made by the learned Senior
Counsel for the respondents on Section 21 of the General Clauses Act, was thoroughly incorrect and
has no application to the present case, since it is applicable to a case where a power is given under
any Act or Regulation to issue notification, orders, rules or by-laws. The fourth respondent being a
regulatory authority is a creature under the statute. It has no power to issue notifications, orders,
rules or by-laws. Thus,the issuance of the second EC by the fourth respondent, while the first EC

dated 20.10.2008 was valid and in ithout j

34. Stoutly opposing all ions put forth ide, learned Seni for
the resp it EC dated 20.10. issued in respect of the building
complex for housing Legislat and i per the EC. The

present State Government took a policy decision for the conversion of the said building for its
utilisation as Multi Super Specialty Hospital. An application along with a reqmsmon letter dated

revision of the earlier ng and modi
given in the EC dated 20.10.2008. Accordinly, by pmmdmgs dated 16.5.2012, me respondents 4
and 5 after completing all the under law,
‘modified and altered the earlier EC conditi ility of the building as
malt super specialy hospital. The EIA Notification 2006 does not bar or iR Ay Conveleion 2.
change of utility of any building for which EC has been granted. It is not correct to state that
Environmental Notification 2006 does not permit any conversion from the original scope of the

by "ezppdlam i Apart

from that, EC can ject and not for an activity in

51No.8ofthe Schedslo tothe IA Notifcation 2006, The activity of running a Hospital or Assembly
placein EIA Notification 2006. The appellant has

the EC dated 8 and hence he cannot i 16.5.2012, since itis

of 0.2008, was in respect of
building projec as contemplated n S1N0.8(a) of the Schedule o EIA Notificaton and the said
hmldmg ‘was complete and the construction phase has also attained finality. The present
proceeding; nge pertain to the activi ich is now permitted with certain
modifications and amended condition. Though theterm atached to . might have been pae s
Environmental Clearance, but under no circumstances, it can be construed as a second EC in law
and it has to be read along with EC dated 20.10.2008. When the EC dated 20.10.2008, was issued
for housing the Legislative Assembly, certain conditions were imposed and when the present
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Government decided to change the activity and house a Multi Super Specialty Hospital, the
ence theppelant

tatif, , then,
b S et clenmnw was in espect of the h\uldmg and the presr,nl pmcﬂedmgs
dated 16.5.2012, spect

.e., the use of the building as a Multi s..pu Specialty Hospital.

35. Learned Senior Counsel took the Tribunal to the earlier proceedings and the impugned
pmceedmgx and made a comparison of the same. He would submit that the authorities only after
their mind ctivityi.e,

the change o utlty, The modifications required were also oaly mizor in natare. It was an
application for amendment of modifications and conditions in relevance to the conversion of the
utilisation of the building and its impact on the environment and the same was screened and
appraised by the Appraisal Committee and considered by the authorities. Since they found that
there were only minor modifications, the parameters and conditions were modified as per the
requirements of the utilty of the building for hospital, taking into consideration the impact it would
have on the environment. A considered reading of the proceedings dated 16.5.2012 as a whole,
‘would reveal that it was only in amendment of the conditions imposed earlier taking into account
the impact of the proposed activity/utility as hospital that would have on the environment and thus
ings dated 16.5,2012, issued alid

inlaw.

36. Admittedly, pursuant to the decision taken by the erstwhile State Government to construct a
complex consisting of Block "A" and Block "B" for Legislative Assembly cum Secretariat Complex,
they applied for Environmental Clearance on 13.9.2008 and obtained EC dated 20.10.2008, (nr
construction of the said complex and by

s an admitod position that pursuant thereto, A" Block was complted at acost of.nppmxxmnely
Rs.480 crore. It is also true that four Sessions of the Tamil Nadu Legislative Assembly were held in
that complex. The General Election 2011 hange in

Government took a policy decision for conversion of the said building into a Multi Super Specialty
Hospital. It is not in controversy that applications in Form 1and Form 1-A were made. The same
were placed before the fifth respondent, the State Level Expert Appraisal Committee and on its
recommendations and repor, the State Level Environmental Impact Assessment Authority has

012, which is th of challeng

37. The Environmental Impact Assessment Notification 2006 makes it mandatory the prior

in the Ministry of Envi d Forest
for matters falling under Category " at the State level, Stat
Impact Assessment Authority for matters (allmg under Category "B in the Schedule before any

except for securing the land is

started on the proj ivity. As pe prior Clearance
is required either "A" or gory °B" for ) all newprof iviti
listed in this notification; (i i the existing proj
or activities listed in to the notificats ,and (iif) any change in product-mix in an
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b Clauses

(u) and (m) of the notification have no application to the present case, since sub Clause (i) i

{318 Femsect o tinge | prodih ot WHIGHIS sommacted 1o B ety Relying on Sub Clause ()
‘which reads all new projects or activities listed in the Schedule to the notification, learned Senior
Counsel for the appellant attacks the proceedings of the fourth respondent dated 16.5.2012, as void
since according to him, it was @ second Environmental Clearance applied for by the second
respondent and issued by the fourth He
would further add that in the case of a new project or activty, the application for Environmental

is made in the site and an inspection of the site by
the authoritieswas mandatory and there could be nly one ECfo bth the constration and lso the

activity to be carried out i building and in the instant A
Block pleted and the Envi , included the portion of a
parti ity in the said buildi d and from the point of view of the EC, it was

out.

Attractive though the contentions put forth by the learned Counsel for the appellant may be at the
first instance, they do notstand y of both law md
for

the
notification reads "all new projects or activities listed in the Schedule to the notification". It is not in
controversy that the construction called "A" Block was originally completed following the EC
granted by the proceedings dated 20.10.2008.

38 Admittedly, the building and the construction projects fall

notification. A 2 toCl
Schedul would make it clear that the Envi i ly for
a building/project and not for an activity and ion put forth by the learned

Counsel for the appellant that the original Environmental Clearance which was applied for and
granted, was not only for a pru]ecl/cnns(nlcnon but also for the Assembly activity cannot be
Either the mpact A 2006 or any
law does not conversion or change of utility of any building for
which EC wasalready granted. The Schedule annexed to EIA Notification 2006 does not speak
about the actvity in the building and construction projects. I the case of the appellant that EC s for
both building and activity is accepted, th
‘may vary at a particular time. If there is any change in activity, it is for the authority concerned to
apply its mind and see that the building already constructed would be suitable for the new activity
on the point of environment. It is also pertinent to note that the intention of the erstwhile
Government was that the complex can be used for any other purpose or activity, which is quite
evident from the EC dated 20.10.2008, giving liberty to the proponent to come for modification in
activity. Under such there cannot be any impediment for change of
the activity in the building and the construction project in respect of which EC was issued. It
remains to be stated that the appellant has not chullengcd or aised hisltle finger against the EC
dated in any one of intact.
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39- Assailing the proceedings of the fourth fespondent dated 16.5.2012, learned Senior Counsel for
the it that it was an Envi i ime and

hence it is bad in law. f than on inga
policy decision for conversion of the building complex for using it as a Multi Super Specialty
Hospita, the second respondent sent a ltter to SEIAA on 12.3.2012 which reads th

‘The Addendunm to the existing REIA already submitted for Tamil Nadu New
iy i i i

L

Clearance for this new activity of Conversion of Block A building in Omandhurar
Government Estate, Chennai- 2 into Multi Super Specialty Hospital may please be
accorded early.”

40. i oni24 long with Form-1and
Form 1-A. The said letter reads:

In this regard, a revised Addendum with Form-1,1A and Environmental

tted for
above Multi Super Specialty Hospital project.”

41 Areading of the above would indicate that the second respondent has sought for revision of the
earlier in respect of the i ion of Block A building
multf super specialty hospital. So long as the proceedings dated 20.10.2008, whereby EC way
granted, continued to remain in force and also atained fnality,in respect ofthe building project as
contemplated in S1No.8 (a) of the Schedule to EIA Notification, the proceedings dated 16.5,2012,
seeking modification and amendment of th diginally i , cannot be construed as a
second clearance inlaw. Keeping the proceedings dated 20.10.2008 granting EC, aside, o giving up
the same, th ion of the second respondent been acted upon, which would be
evident from the proceed 16.5.2012 which pertai in activity and utilty of
the building permitted with certain modifications and amended conditions,

42-Itis ot in controversy that when EC dated 20.10.2008, was granted for housing the Legislative
yrisee 5 R e 3 y
WWhen the second respondent proposed to change the activity and house a mult super specialty
hospital, it applied for the amendment in the parameters and conditions required for the new
activity from i point of view. A ison of the Envi

20:10.2008, and the impugned proceedings dated 16.5.2012, would indicate that the respective
conditions varied from each other. It is brought to the notice of the Tribunal that in the earlier.
proceedings, ion "construction and phase" is used at laces, which
did not find place in the later proceedings, b ion. In Part A i

24 conditions were imposed in the construction phase of the Environmental Clearance dated

conditions in Part B, originally they were 9 in number and in the impugned proceedings, they were
increased to 15. The change in these conditions would reflect the modifications and changes
required in the Assembly building for its utility as Multi Super Specialty Hospital and thus, it is
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quite evident that though it was made in ¥Grm 1 and Form 1, which was required for EC, it was

only for amendment and modification of the conditions and the impact it would have on the
i b idered by the ities. Form 1 reads thy

Form - 1 APPENDIX - I (See Paragraph-6) ()Basic Information S.No. Item Details

2.

3. Proposed capacity/area/length/ The proposed project is a tonnage to be
handled/command conversion of the Tamilnadu /lease area/number of wells to be
New Legislative Assembly drilled Building (TNLA) into Multi Super Specialty
Hospital (MSSH) in Omandurar Estate Chennai (PL. refer Annexure I for Project
Tocation).

‘The conversion involves no alteration in the area and would be as same as the new TNLA building.
with the following area allocations (Master Plan enclosed Annexure 2)

Note: The New TNLA Building was accorded Environmental Clearance by the State Level
Environmental Impact Assessment Authority, Tamilnadu vide Lr. SEIAA -

TN/EC/8 (a)/0014/F-168/2008/ dated : 20:10:2008 (Annexure - 3) This application by submission
of Form I, 1A & EMP is made requesting amendments to the earlier Environmental Clearance
enabling the conversion & establishment of MSSH.

43. All the above would by and also
the proceedings of the fourth respondent dated 16.5.2012 are the continuation of the earlier EC
dated 20.10.2008. The application was made by the second respondent in Form 1 and Form 14,
when no other format is available for the purpose of amendment or modification of the conditions
and merely because the fourth respondent has termed it as Environmental Clearance, its
proceedings dated 16.5.2012, cannot be construed as second Environmental Clearance, but the
continuation of the earlier EC dated 20.10.2008.

44. QUESTION No.g:

Advancing the arguments on behalf of the appellant, the learned Senior Counsel
1

that the 16.5.2012, has to be set aside
since it was based on the impact assessment given by SEIAA which did not consider
I the n parameters for Multi

Super Specialty Hospital -cum- Medical College. The EIA Notification contemplates
an nppln:at\on in the prescribed Form 1 and Supplementary Form 14 if pplicable,

f the sit i ich EC is sought
for by the applicant. Th format contains various statutory querles,data,
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information, which are expectet filled up and furnished by the project

proponents in Appendix-2. A specific Form 1A for construction projects lsted in
Clause 8 of the Schedule and various
11010 relating 1 ic aspects, buildi dals, energy,
civil, Thus i ildi
a particular project is concerned, Appendix 2 makes it clear that the project
‘proponents are required to provide full information and whatever necessary attach
notes an e second respondent has
suppressed terial facts and has not given a posed
activity of conversion of Assembly building into that of a Multi Super Speclzlty
Hospital which includes demolition and construction. Thus there has been a total
distortion of truth in Form 1.and no true data/explanatory notes relating to the
construction phase which included demolition and reconstruction in or outside the
building and operational phase has been truly discl

45. The learned Senior Counsel took the Tribunal to the information and particulars furnished in
Clauses 1.5,1.6, 18, 2.4,47, 48,49, 51,53, 54, 5.5, 61, 6.3, 71 and 8.1. According to him, all
those parti therein constituty of facts and were not true
statements and hence the appraisal made on the basis of the same, cannot but be incorrect and it
has got to be set aside.

46. In answer to the above, it i tended by the learned i that
there was o supprssion of misrpresentationor mateil fcs fn Form 1 application and there are
no def istakes and it is nothing. ‘The second respondent has stated all

the relevant information and the factual aspects and brought the same to the notice of the
respondents 4 and 5 for thir appraisal. The contention of the appellant’ side seems to b only on
the and ‘The data in Column
No.3 of Form 1, Appendix 1, found at page 1, makes it very clear that the proposed project is a
conversion of the Tamil Nadu New Legislative Assembly Building into Multi Super Specialty
Hospitalin Omandurar Estate, Chennai. The said conversion involves no alteration in the area and
would be same as the new TNL wit ing area. Ttis al inSLNo.4
of Clause I that the conversion is with respect to the scope of the operation and no area/structural
changes are proposed. S1No.1.4 of Clause II Activity reads that the project involves utilization of an
existing newly built structure for TNLA where all necessary pre-construction investigations have
been carried out and Environmental Clearance obtained. S1. No.1.5 reads that the project involves
utilization of an existing newly constructed building and no further construction actvities would
take place and however, some the building I room will be
done in order to suit the hospital operations. S1. No.1.6 reads that it is not applicable as no
demolition works are envisaged. Thus from the information furnished under different colums,
could be seen that no demolition t cept some minor

the internal building and hence the contention put forth by e learned Senior Counsel for the
appellant that there were false information or misrepresentations cannot be countenanc
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47. Much criticism was levelled by the appggm against the respondents 4 and 5 authorities that
there was thorough non-application of mind and failure on their part to appraise the facts and
information placed as required by the statutory norms and rules and in that view also, the EC under
challenge has got to be set aside. The second respondent was seeking EC for conversion of the
iie., fr ¢ building to that of a multi super specialty hospital.
The Multi Super Specialty Hospital emanates various kinds of wastages like biological waste,
hazardous waste and radioactive waste. Since the details given by the second respondent in the
application submitted in Form 1 are false or misleading, the SEAC appraisal cannot be correct,
e A ems o L o S T 2 S

dated 16.5.2012, However, in
16.5.2012, Part A Specific Conditions deal with construction phase. The applicant has not given
information ing the handling of the waste.

‘The extent of the substance and waste to be handled was not given in Form 14 or the explanatory
note. Equally, the handling of radio- active substances and the waste and the extent are not set out
in the application in Form 1. Further, the handling of Hazardous substances from the construction

phase i In this regard, given in SLNos.3.1, 4.3 and 7.1 are all totally

false and thus there is adeliberate suppression and withholding of factual information about the

handling of phase
h

‘have set out as to how those wastes could be handled and disposed of. But nothing was stated in that
regard. The management of mercury waste which is a hazardous one, is set out in the Indian Public
Health Standards Guidelines. The disposal and handling practice should be in line with the
requirement of Hazardous Waste Disposal Rules 2008, and it cannot be mixed with the other
biological and medical waste; but, it is not spelt out in Form 1. So far as the radioactive substance
and vaste are concerned, nothing is et ou. The second respondent has ot stated anthmg about
the emission caused due to anaestheti other d by hazardous
substances and waste and radioactive substances and waste. In their addendum, lhe second
respondent has stated about the demolition and construction works which was to the tune of Rs.28
crore as per the tender notice dated 6.1.2012. But in Form 1, nothing is set out about the usage of
water and generation of wastewater during the construction phase. Hence Form 1 lacks entirely
about the water utilised and d during phase.

set out water consumed for running the canteen/restaurant in the hospital which is set out in the
plan. It s the case of the second respondent that 5000 persons will be utilising the hospital, out of
which 1000 will be outpatients, 500 beds with 1500 staff and 2000 visitors. Hence the
canteen,/restaurant usage should have been set out but not done so. Even for the administration
office shown in the plan, usage of water is not shown. As per EIA Notification, a conceptual plan has
tobe submilted as set out in para 6 of the notification, though there i a rference to the building

plan to along with Form 1. Th the building showing the rooms of the

hospital was not submitted. Hence the plan submitted by the second respondent is not in
. i A o ; il 2

incorrect, the fifth ised the project with an undue haste.

by the SEAC was made on 11.5.2012, and the EC was issued on 16.5.2012, i.e., on the very day, when
it was taken up for consideration. The file did not contain the manner of appraisal and there is no
indication of a personal vsit to the site and hence the EC has got to be set aside for furnishing false
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and misleading information and misrepresentations on the part of the second respondent and the
non-application of mind on the part of the respondents 4 and 5 in granting the EC.

48. Countering to ons, learned Seni submit
not raised i of Form 1,1 i

authorities orin the main appeal b:fnn: the Tribunal. The appellant at 1he time of arguments has
filed additional grounds ttempt to build up a

the details given in Form 1. The P respondent has not murepnscmed or suppressed any
‘material fact in Form 1 application and has not filled for
modification was submitted on 12.4.2012, which was appraised by the fifth respondent in its
meeting on 11.5.2012 and thus it was in the hands of the fifth respondent for a month for
consideration. Subsequently, the minutes dated 1152012, was st t the fourth respondent on
12.5.2012. They were received by the fourth

issued the ings dated 16.5.2012. Thus, ion put forth by 2

the fourth respondent has acted in h i pplication of mind, i lyi ;
totally wrong and misleading.

49. As far as this i ed, on perusal of by the \dents at the
time of hearing, it it i that licati ibmitted by the second respondent to
the fifth respondent on 12.4.2012 and it was pending in the hands of the ffth

one month and minutes passed on 11.5.2012, was sent to the fourth respondent on 12.5.2012. The
same was received on 14.5.2012 and the fourth respondent issued the proceedings on 16.5.2012.
‘Thus the matter was pending consideration in the hands of the fourth respondent on three working
days. In view of the same, no haste either on the part of the fifth respondent or on the part of the
fourth respondent could be attributed.

50. A ar a the inspetionof the st s concerned, n the instan case, there 400 goLaton o
inspection of site that d m that,

under the notification. Alnng with Form m, a plan has also been attached which world ey the
Sling of the conceptul plan as required under the Rule.

51. As regards the hazardous waste and other wastes, it is submitted by the learned Senior Counsel
that the bi waste and ill b handled as per the

Bio Medical Waste ‘Handling Rules, 1988 and the same is

mentioned in Form 1A and no individual incinerator is proposed in the said building and it has
proposed to use the common incinerator which is located far away from the site, in Kancheepuram
District and hence, no question of emission or environmental hazardous as put forth by the
appellant, would arse and thus,ther i no possibiltyof s emission and all these parameters were

followed and the hospital.
52.Iti d by the learned Senior Counsel for ent that
‘put forth by 's si the second comply with

the condition that no vehicles be permitted within 100 meters of the hospital as the building is
abutting Mount Road, Wallajah Road and Sivananda Salai was baseless since the condition was
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‘amended for creation of "no horn zone". ACcording to him, the management of hazardous waste,
toxic substance, biomedical waste and the releas: of pollutions have all been taken into
consideration and required management plan has been detailed in Form 1 and 14 and under the
environmental management plan.

53. The Tribunal i i issi Counsel
for the second respondent as recorded above.

54. After hearing the sublmssmni made on both sides and looking into Form 1A, the Tribunal i able
tosee that to point in the data in Form
1A defects in Unless and until of
false or misleading information or data, which is materia to screening or scoping or appraisal or
decision on ion, is shown o noticed, d isal are not liable for
rejection.

55. At this juncture, it remains to b stated that before commissioning "B" Category project and
activity, the thas to p g

(1) Application in m: case of “B" Category pro]ecl/aciw"y (2) Sereening by
Tmy  State Level
Appraisal 0\7||||nmee (4) Grant of E.nvlmnmemal Clearance;

to establish and to operate.

et e ) respondent, btained modification

i i 1652012, ily appl
consent to operate. It is penmtm to poiat out that the State Level Eavironmental mem
Assessment Authority has imposed conditions as evident from its proceedings dated 16.5.2012
which is under challenge. The Pollution Control Board is the competent authority under The Air
(Prevention and Control of Pollution) Act, 1981 and The Water (Prevention and Control of
Pull\mon) Act, 1984, to issue consent to operate and without satisfying tself the required

Multi pecialty Hospital, would not give consent to operate. Merely
e compliance of procedure laid down in EIA Notification, Environmental
Clearance granted cannot be held illegal o in breach of statutory provisions. It has been held by the
Bombay High Court in its decision in RAMBHAU PATIL V. MAHARASHTRA STATE ROAD (2002
(1) BOMBAY CR76) thus:

We ind noreason t0takea ifernt iew. The project was included inthe
revised Plan and also included in the C

which has the approval of the Government of India. We do not find that any. mmmy
provision is breached if the project is implemented in public interest. The
requirement of submitting an Environmental Impact Assessment Report wls also
substantially complied thh and the matter di d in

‘which important acti and it discussed the issues
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threadbare. The requirements a:!puﬁn e discussion and environmental impact
assessment have been substantially complied with, and we are not inclined to quash
the project and the environmental clearance granted by the Government of India
‘merely for technical non-

compliance of the procedure laid down in the three Environmentsl Impact
Assessment Notifications.
in d serves the cause of envi ithout any serious d:
to ecology. Where
between the two. We are, therefore, satisfied that no interference is caled for by this
Court in exercise of writ jurisdiction.

57. The application is merely an exp of the desire of the proponent particular
project and Form 14 is intended for the mentioning of the safeguards necessary for the said new
project. Thus the application is only initiation of the entire process. It can only be a guide; but, itis
neither conclusive nor decisive on the project and cannot control the EC. The contents in Form 1 can
only be one of the guiding factors, but they cannot bind either of the Committees, Apprmsll or
Assessment. The Appraisal Committee is an ferent
(ilds and equaly, the Assessment Committe. They haveto consideral available maten:ls before
taking a decision to grant or to reject the request. They have to make an independent study and
decide the necessary parameters and safeguards or a given project. Thus the EC s wisdom driven of

the Members of the d no doubt, itis n by the data and parti

by the proponent in the Fnrms alone. The authority cannot basetheir decision on the application
alone or e Form. After de al by
the in Form landu\"‘v Appraisal ity at the time of appraisal, can add number of
safeguards necessary for the project. Even after the appraisal is placed before the Assessment
Authority, it can also i would

environmental requirement. All would be clearly indicative of the fact that the appliatir e
the appraisal report given by the Appraisal Authority are only the stages and when it reaches the
‘Assessment Authority, it can add as many number of conditions required and thus in the entire
process, there are so require. In
the instant case, it is true that the appellant's side is able to point out mistakes and even some
deficiencies in the statement as to safeguards. From the scrutiny of the entire materials on record,
the Tribunal s o the considered opnion that it cannot be stated that the Environmental Impact

i resulted in

f the grant of the Envi A 1 Committee.

58. It is well settled that merely for technical non-compliance of the procedure laid down in the

Impact ment Notification, the project and the Environmental Clearance
granted by the authority, cannot be quashed. It s pertinent to point out that it is not the case of the
appellant that there is any procedural vmla(mn in thz pmscm case and it is also not noticed by the

“Tribunal. It s one thing to say that ing to say that
there is deficiency in the statement as to saftg\urds What s all noticed in the instant case is
deficiency in a wrds. The Tribunal is th of those
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mistakes and deficencie in making  statefent of th saeguards, he proceedings underchallenge

can by llant. But, at , the Tribunal has to strike a
balance between the |mplem2n\m.|on of project, namely Multi Super Specialty Hospital, in public
interest, which would satisfy the medical need of the poverty stricken and downtrodden and that too
free of cost, on the one side and the environmental impact that is likely to be caused by the
functioning of the said hospital on the other. After considering both, the Tribunal is of the
considered opinion that it would suffice to impose necessary conditions to be complied with by the
proponent before commissioning the hospital activities in order to satisfy the necessary parameters
1 afoguarefr uaning & Mol Super Specal Hoeptal s wo e doci fnth aer st o the

dated

judgment and 10 quash th ied by the fourth
in favour of the second ich would defeat a nahlz cause to serve public

interest, that too in. ds it i

59 £ 3 ject, namely the complex and ts activity i.e.,to

run the New Assembly are coupled with each other and inseparable and hence the said complex

should not be used for any: for conduct of even for

a moment in view of the decision of the Division Bench of the High Court of Madras in
W.P.No.19314/2011, whereby the request of the appellant for a writ of mandamus directing the
respondents 1 to 3 to resume the building maintenance and interior works, continue the
construction if any and complete the New Assembly cum Secretariat Complex at Omanthurar
Estate, was rejected and the same has become final. Apart from that, the proposal of the present
Government to convert the complex as Multi Super Specialty Hospital was upheld in
W.P.No.30326/2011 etc., by Division Bench of the High Court of Madras dated 24.1.2013. As
pointed out by the learned Judges of the High Court of Madras in the said WP, the proposed
decision to convert "A” Block building into multi super specialty hospital is per se in the interest of
the public and there is no Multi Super Specialty Hospital available in Chennai which can be equated
with ALEMS and the hospital will serve the medical need of the poor, middle classes and

ple who the finality by
SLP order dated 31.1.2013 made by the Apex Court. The policies of the Government not to use the
said complex for the purpose of Legislative Assembly -cum- Secretariat and also to convert it into
Multi Super Specialty Hospital have been upheld by the Hon'ble High Coutt. In the interest o public
and also the poor and needy, ity o the building
by converting it into Multi Super Specialty Hospital with all medical acltie of high degree bu, at
the same time, safeguard measures which are required, have got to be undertaken before
commissioning of the hospital.

60. Hygiene integrity, Infection control and inter
connected aspects that require specml attention during the operational phase of any health care
facility, irrespective of its size and bed capacity. This being so, the proposed Multi Super Specialty
Hospital (MSSH) by definition is to of special Medicare
units - Neurology, Radiology, Cardiology, Cranio facial surgery, Organ transplantation and
Rehabilitation, to mention  few. Doubtless, and

‘protection warrant in such a Multi Super Specialty Hospital. Keeping these in
mind, the modified Envi 16.05.2012 issued by the SEIAA has imposed a
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Conditions.

61

Extract from Lr-No.SEIAA/EC/8(a)/120/F.455/2012 dated 16.05.2012 of the State
Level Environment Impact Assessment Authority, Tamil Nadu:
PART A - SPECIFIC CONDITIONS Construction Phase

i) "Consent for " shall be obtained from Tamil Nadu
Board and a copy shall be submitted to the SEIAA, Tamil Nadu before taking up of
any alteration/modification at the site.

i) The project should issi I ining ipply from the
CMWSSB.

iii) Adequate drinking water and sanitary facilities should be provided for
construction workers at the site. The safe disposal of waste water and solid wastes
generated during the construction phase should be ensured.

iv) The sewage waste water and the trade effluent shall be treated with ultra violet
radiation instead of chlorination.

1) A first aid room shall be provided in the project site during the alteration works
required for the project.

i) Low sulphur diesel shall be used for the diesel generator sets. The air and noise
emission shall conform to the standards prescribed in the rules under the
Environment (Protection) Act 1986.

i) Ambient air and noise level should conform to the standards prescribed by the
TNPCB, both during day and night. Incremental pollution loads on the ambient air
and noise quality should be closely monitored during alteration phase of

constructions and results of monitoring shall be furnished to the Tamil Nadu
q 5 3 A 5 e

rd.

alteration shall be adopted, conforming to the norms prescribed by the TNPCB on
noise limits.

i) Fixtures for showers, toilet flushing and drinking water should be of low flow type
by adopting the use of
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¥) Use of glass may be reduced upt5 46% to reduce the elecmcny oo
lighting and load on air 1f necessary, hig]

special reflecting coating in widows shall be used.

vi) protection equi be made as
P i ity with Fire and i
vii) All Energy on (sic) Building shall be adopted.

vili) Mechanical dewatering arrangements shall be provided for the sludge from
sewage treatment plant, instead of sludge drying

ix) Rubber padding to absorb noise while loading and unloading operations should
be provided.

x) The Envi not absolve the appli of his
igati i to obtain other statutory i
other statutory and administrative authorities.

xi) The Environmental Clearance does not imply that the other
statutory/administrative clearances shall be granted to the project by the concerned
S WSS e s v ‘merits and be
Clearance.

Operation Phase

i) Th i e met from itted.

i) The installation of the Sewage Treatment Plant (STP) as per EMP shall be certified by an
independent expen and a report in llus regard shall be sent to the SEIAA before the project is

. Dischary conform to th
prescribed by the Tamil Nad Poll\mon Conlml Board for disposal into surface waters.

i) The sewage waste-water and the hall ith ultra violet radiation instead
of chlorination.
i) Bio Medical m it isinfected

with sewage collection tank.

V) Agreement for treatment of biv-medical waste with authorised agency must be in place before
commissioning the operations of the MSSH.

vi) Rai ing for r -off and
bei Before recharging. ff, pr i ttlers etc.,
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‘must be done to remove suspended matter, o:gmd grease.

1 hall be installed at all noi: i i as DG sets,
air conditioning systems, etc., and the noise level shall be maintained continuously as per
MoEF/CPCB/TNPCB guidelines/norms both during day and night times.

x) Application of i i areas, lighting for

gardens and strest lighting in addition to provision for solar water heating. A hybrid system or
for a portion hall be provided.

x) Y it pois joini project site

shall be avoided. Parki be fully internalized and 8 be utlized.

PART-B - OTHER CONDITIONS

" D ithin 100 m of

2. Green belt along the periphery shall be provided as pmposnd to achieve attenuation factor
confirming to the day and night noise standards prescribed by th

3. The Bio-Medical Waste shall be collected and disposed in strict adherence to the Bio-Medical

4. Itis mandatory for the Project Proponent to furnish to the SEIAA, half yearly compliance report
in hard and soft copies on 1 st June and 1st December of each calendar year, in respect of the

5. In the case of any change(s) in the scope of the project, a fresh appraisal by the SEIAA shall be
obtained.

6. The SEIAA reserves the right to add additional safeguard measures subsequently, if found
necessary and to take action including revoking of the Environmental Clearance under the
provisions of the ion Act 1986, to of the
suggested safeguard measures in a time bound and satisfactory manner.

7.4l the s for storage of diesel, LPG cylinders, Oxygen
and other gases required shall be obtained from the Chief Controller of Explosives, Fire and Rescue
Services Department, Civil Aviation Department and other statutory authorities.

8. The project proponent shall advertise in at least two local newspapers widely circulated in the
region, one of which shall be in the vernacular language informing the public that.
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(i) The project has been accorded Environmierital Clearance.

(i) Copies of th il ith the Tamil Nadu Board,

(iii) Environmental Clearance may also be seen on the website of the SEIAA The advertisement
should be made within 7 days from the date of issue of the clearance letter and a copy of the same
shall be forwarded to the SEIAA.

9. All the stipulations stated under Part A and Part B above would be enforced in addition to the
provisions of the Water (Prevention and Control of Pollution) Act 1974, the Air (Prevention and
Control of Pollution) Act 1981, the Environment (Protection) Act, 1986 and the Environment Impact
Assessment Notification, 2006.

10. Under the provisions of Environment (Protection) Act, 1986, legal action shall be initiated
against the project proponent, if it is found that any r_hange/modlﬁcnmn o! the project has been
started without obtaining Clearance, and any of

stipulated in Part-A and Part-B of the Environmental Clearance.

11. This Environmental Clearance is valid for five years from the date of issue.

12. Pollution loads on the ambient air quality, noise and water quality shall be periodically
monitored after commissioning of the project and report furnished to the Tamil Nadu Pollution
Control Bo:

13. The project proponent shall also submit half yearly reports on the status of compliance of the
stipulated EC conditions including results of monitored data (both hard copies as well as by e-mail)
on incremental pollution load to the Regional Office, MoEF, Bengaluru, the Zonal Office of CPCB,
Bengaluru and the TNPCB. This shall also be put on

14. The criteria pollutant levels namely, SPM, PM10, PM2.5, SO2, NOx (ambient levels as well as
stack emissions) or critical sectoral parameters, indicated for the project shall be monitored and
displayed at a convenient location near the main gate of the complex in the public domain.

15. Any appeal against the Envi e with the Nati ‘Tribunal, if
preferred, within a period of 30 days as prescribed under section 16 of the National Green Tribunal
Act, 2010. Subseq of the Clearance by the SEIAA, the
Respondent 2 SEIAA to wi jtion Number 1 under PART-B

- OTHER CONDITIONS, citing high i by the main joining the complex

in question. The SEAA considered this matter during its meeting on 12-09- 2012 and decided to
amend the said Condition Number 1 under PART-B. The relevant portion from the letter from the
SEIAA indicating the amendment is extracted belo
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Extract from Lr.No. SEIAA/F.455/ ATiefidment/2012 dated 29-09- 2012 of the State
Level Environment Impact Assessment Authority, Tamil Nadu ***** The Proponent
shall cause through the State Government declaration of the Hospital area as "No
Horn Zone" and provid ign b all
adjoining roads, in such a way that the sign boards are visible both in day and nights.
‘The vehicles should be sparingly operated, that too at minimum speed inside the
premises to avoid noise and dust pollution. The concerned regulatory authority of the

62. The Tribunal paid fill attention, gave its utmost consideration and analyzed each
of the conditions listed above in the context of the proposed Multi Super Specialty
Hospital in question and its operation. In the opinion of the Tribunal all the
conditions stipulated by the SEIAA are very much necessary for the activity envisaged
in the complex in question. Therefore, The Tamil Nadu Pollution Control Board, the
Authority that issues the "CONSENT TO OPERATE" is directed to include all these
conditions cited supra as "MANDATORY CONDITIONS" to be strictly and fully
complied by the proponent for getting the ‘Consent to Operate' from the Authority
above, for the Multi Super Specultv Hospitl in question. The proposed Multi Super
Specialty Ho

i u.lm d Tti
imperative therefore, not to overlook or omit any aspect of their impact on e
Hospital. In fact,
play a pivotal role to compliment the noble objectives of the project. The hospital
should take proactive steps in protecting the environmental quality even as they
provide super special medical service to public. This approach would, in long run
‘make the hospital a ‘model’ worthy of emulation. Keeping all these and also the
practices followed in many renowned hospitals such as the All India Institute of
Medical Sciences, New Delhi, in mind the Tribunal is of the considered view that
some more conditions are requ“ed to be stipulated for operating the MSSH.

Therefore, the abo to include th

2150 a5 "MANDATORY CONDITIONS" to b stretly and flly complied by the
proponent for getting the ‘Consent to Operate! from the Authority above, for the
Multi Super Specialty Hospital in question:

ucha

1. Proper location of salty units
way that the indoor environmental conditiors do not encourage or spread infection
across the Specilty medicare Units in the MSSH in question.

2. Preparation of "SPECIALTY-WISE ACTION PLAN" to Control, Minimize and
Mitigate environmental impacts and provide safeguards, following the ‘Guidelines
issued by Directorate General of Health Services, Ministry of Health and Family
Welfare, Government of India, Hand Book on Bio Medical Waste Management
published by the Government of Tamil Nadu and other Information Resources on
Hospital hygiene, hospital waste management and environmental protection
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available in other Multi Specialty ffositals such as All India Institute of Medical
Sciences, New Delhi, Apollo Group of Hospitals in Chennai etc.

3. Preparation of "SPECIALTY- WISE Human Resource Training Manual” and
placement of fully trained personnel at appropriate Specialty medicare Units to
follow practices and procedures that ensure strict compliance of stipulated
conditions.

4. Preparedness in terms of equipment, treatment units, trained :uffand other

ith of Hazardous rated
i the MSSH in question. Tn this context,special note should be taken by the
Authority above with regard to Mercury management).

5. Compliance to all the requirements of The Hazardous Wastes (Management,
Handling and Transboundary Movement) Rules, 2010, if applicable to any one o
‘more Specialty Medicare Unit(s) of the MSSH in question.

6. Strict and full compliance of all the requirements of Rules and Directives of the
Atomic Energy Regulatory Board, in respect of providing Radiation related medicare
services' and "Management of radiation related Wastes” generated during the
operation of the MSSH in question.

7. Strict and full compliance of the E-Waste (Management and Handling) Rules,
2011
8. All the vehicles operated by the Proponent inside the campus of the MSSH in

question (for example, to shift staff from one unit to other and so on) should be
" and not fuelled

9. In addition itions, if the above, based on i
in monitoring similar healthare facilities in the State desires to impose more
conditions, it may o so, as per law.

In order to create and promote awareness on "Environmental Protection measures in
Healtheare Facilities” the Tamil Nadu Pollution Control Board is directed to erect
and maintain informative KIOSKS at strategic points in the MSSH Complex in
question. We make it abundantly clear that there is nothing to compromise in the
‘matters relating to Ecology and Environment and therefore caution the Authority
above to issue the "CONSENT TO OPERATE" only after carrying out a detailed
inspection of the MSSH after it s established and flly saisfying itself of the
terms and condi

63.1SSUENo.5:
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For the foregoing reasons, the appelfant is not entitled to the relief sought for and the
appeal petition is disposed of accordingly. There shall be no order as to costs.
Consequently, connected MA is

Before concluding the judgment, the Tribunal has to record its appreciation on the
assistance r:ndered by Mr. P. Wilson, learned Senior Counsel, assisted by Mr. R.

. R. M. Advocates, Mr. A.
N:vnzna(haknshnam learned Advocate General and Mr. A. L. Somayaji, learned
Additional Advocate General-I, assisted by Mr. Abdul Saleem, Advocate, Mr. P.
Aravindh Pandian, learned Additional Advocate General-V, assisted by Mr. M. K.
Subramanian, Advocate, and Mr. N. R. Chandran, learned Senior Counsel, assisted
by Mr. L. G. Sahadevan, Advocate.

PROF. R.NAGENDRAN JUSTICE M. CHOCKALINGAM
EXPERT MEMBER JUDICIAL MEMBER

Indian Kanoon - hitpiniankanoon org/doc 47239025/



